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THE GAUHATI HIGH COURT

(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

Case No. : WP(C)/5470/2021

BIJAY BORAH AND ANR
S/O LATE TULAN BORAH, R/O BIHINGPUR GAON, P.O.-TOTOYA, P.S. AND
DIST-MAJULI, ASSAM

VERSUS

THE STATE OF ASSAM AND 9 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM, DEPARTMENT OF FOOD, CIVIL SUPPLIES AND
CONSUMER AFFAIRS, DISPUR, GUWAHATI-6

2:THE DIRECTOR
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-05

KAMRUP (M)

ASSAM

3:THE DEPUTY COMMISSIONER
MAJULI
ASSAM

4. THE ASSISTANT DEPUTY COMMISSIONER
MAIJULI
ASSAM

5:THE ASSISTANT COMMISSIONER

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM

6:THE ASSISTANT DIRECTOR
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
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MAJULI
ASSAM

7:THE AREA OFFICER

FOOD CIVIL SUPPLUIES AND CONSUMER AFFAIRS
MAJULI

ASSAM

8:THE SUPPLY INSPECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM

9:TUNTUN DUTTA

LATE MOHAN DUTTA
R/O BENGENA ATI GAON
P.O.-KAMALABARI

P.S. AND DIST-MAJULI
ASSAM

PIN-785106

10:PRASNATA DAS

S/O SRI BABAI DAS
R/O MAJULI BONGAON
P.O.-BONGAON

P.S. AND DIST-MAJULI
ASSAM

PIN-78511

Advocate for the Petitioner : MR. R BORUAH

Advocate for the Respondent : GA, ASSAM

Linked Case : WP(C)/5994/2021

SATYEN BARUAH @ SATYANYA BARUAH AND 18 ORS
S/O LATE LUDU BARUAHM

RESIDENT OF BARPHUKAN KHAT

DARANGI GAON

PO BAM BORAHI

DIST GOLAGHAT

ASSAM 785702

2: SRI RABIN SAIKIA
S/O LATE LILADHAR SAIKIA

RESIDENT OF KACHU GAON
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PULIBOR

PO PULIBOR
DIST GOLAGHAT
ASSAM

3: SRI RINTU BORA
SON OF LATE RAGHU NATH BORA

RESIDENT OF BENGENAKHOWA GAON
P.O. GOLAGHAT

DISTRICT- GOLAGHAT

ASSAM.

PIN- 785621.

4: PULIBOR GAON PANCHAYAT MAHILA BOHUMUKHI SAMABAI SAMITEE
LIMITED

REPRESENTED BY ITS SECRETARY SMTI MINU GOGOI GOHAIN
WIFE OF SRI PABITRA GOHAIN

RESIDENT OF PADUMONI GAON

P.O. PADUMONI

DISTRICT- GOLAGHAT.
PIN- 785702.

5: SRI KIRAN BORA
SON OF SRI KEHURAM BORA

RESIDENT OF KATHKATIA GAON
P.O. GOLAGHAT

DISTRICT- GOLAGHAT.
PIN- 785621.

6: MUSTAK AHMED
SON OF LATE RAFIQUE HUSSAIN

RESIDENT OF NO. 3 BARPHUKAN KHAT
P.O. BAMBORAHI

DISTRICT- GOLAGHAT



ASSAM.
PIN- 785702

7: SRIAPURBA BORA
SON OF LATE GHANAKANTA BORA

RESIDENT OF BENGENAKHOWA
OLD AMOLAPATTY

P.O. GOLAGHAT
DISTRICT- GOLAGHAT
ASSAM.

PIN- 785621

8: SRI KULA GOGOI
SON OF LATE DHARMESWAR GOGOI

RESIDENT OF PADUMONI
P.O. PADUMONI
DISTRICT- GOLAGHAT
ASSAM.

PIN- 785702

9: SRI DIPEN GOGOI
SON OF SRI KUKHESWAR GOGOI

RESIDENT OF NO. 2 PULIBOR
KACHU GAON

P.O. PULIBOR

DISTRICT- GOLAGHAT
ASSAM.

PIN- 785702

10: SMTI RUMI RAJKHOWA
WIFE OF SRI SHYAMANTA RAJKHOWA

RESIDENT OF RAIDONGIA GAON

P.O. KAMARBANDHA ALI

DISTRICT- GOLAGHAT
ASSAM.
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PIN- 785625

11: SRINOMAL THENGAL
SON OF LATE KULAMANI THENGAL

RESIDENT OF NO. 2 UPPER TORANI
P.O. UJANI TORANI

DISTRICT- GOLAGHAT
ASSAM.
PIN- 785631

12: SMTI RITAMONI BORA
WIFE OF SRI NUMAL BORA

RESIDENT OF NO. 4 TORANI

P.O. UJANI TORANI
DISTRICT- GOLAGHAT
ASSAM.

PIN- 785631

13: SRIJITUL RAJKHOWA@JITAL
SON OF SRI BUPARAM RAJKHOWA
RESIDENT OF NO. 1 OAPARTORANI
AKULAIJAN
AMKHANDA
TORANI GAON
P.O. UJANITORANI
DISTRICT- GOLAGHAT
ASSAM.

PIN- 785631

14: SRI CHENIRAM RAJKHOWA
SON OF SRIANONDA RAJKHOWA
RESIDENT OF NO.1 UPPER TARANI
P.O. UZAN TARANI
DISTRICT- GOLAGHAT

ASSAM.
PIN-785631

15: SRI PANKAJ SAIKIA

SON OF TULARAM SAIKIA
RESIDENT OF DANICHAPORI
NO.1 GORMORA CHAPORI

P.O. DANICHAPORI
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DISTRICT-GOLAGHAT
ASSAM.
PIN- 785614

16: SRI KESHAB PEGU
SON OF SRI KULACHALPEGU

RESIDENT OF KUMALIA CHAPORI
P.O. DANICHAPORI
DISTRICT-GOLAGHAT

ASSAM.

PIN- 785614

17: SRI BOGAI PEGU
SON OF BAPUKON PEGU

RESIDENT OF KUMALIA CHAPORI
P.O. DANICHAPORI

DISTRICT- GOLAGHAT

ASSAM.

PIN- 785614

18: SMTI AJANITA GOGOI
WIFE OF SRI BULEN GOGOI

RESIDENT OF KHUMTAI
P.O. KHUMTAI
DISTRICT GOLAGHAT
ASSAM.

PIN 785619.

19: SRI DIGANTA SAIKIA
SON OF LATE UPEN SAIKIA

RESIDENT OF RANGBONG
P.O. NUMALIGARH
DISTRICT- GOLAGHAT

ASSAM.
PIN- 785699
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VERSUS

THE STATE OF ASSAM AND 6 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT.
OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

SACHIVALAYA

DISPUR

GUWAHATI 06

2:DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI
DISTRICT-KAMRUP(M)
ASSAM.

PIN- 781005

3:DEPUTY COMMISSIONER
GOLAGHAT

P.O. GOLAGHAT

DISTRICT- GOLAGHAT

ASSAM.

PIN- 785621

4:ADDITIONAL DEPUTY COMMISSIONER (FCS AND CA)
GOLAGHAT

P.O. GOLAGHAT

DISTRICT- GOLAGHAT

ASSAM.

PIN- 785621.

5:DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. GOLAGHAT

DISTRICT- GOLAGHAT

ASSAM.

PIN- 785621.

6:SUPERINTENDENT

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT



P.O. GOLAGHAT

DISTRICT- GOLAGHAT

ASSAM.

PIN- 785621

7:SUPPLY INSPECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. GOLAGHAT

DISTRICT- GOLAGHAT
ASSAM.

PIN- 785621

Advocate for : MR. M DUTTA
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS
Linked Case : WP(C)/2418/2022

KOREN BASUMATARY AND 2 ORS
S/O NIBARAN BASUMATARY

R/O VILL-KADAMONI NO. 1
P.O.-RATANPUR

P.S.-GOLAGHAT

DIST-GOLAGHAT

ASSAM

PIN-785612

2: KAMAN SINGH LIMBU
S/O MITHU LIMBU

R/O VILL-SITALMARI NO. 2
P.O.-TELISHAL
P.S.-GOLAGHAT
DIST-GOLAGHAT

ASSAM

PIN-785705

3: PRASANTA RABHA
S/O LAKHESWAR RABHA
R/O HRIMBAPUR
P.O.-TELISHAL
P.S.-GOLAGHAT
DIST-GOLAGHAT
ASSAM

PIN-785705
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VERSUS

THE STATE OF ASSAM AND 7 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT.
OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

DISPUR

GUWAHATI-6

2:THE DIRECTOR
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM
GUWAHATI-05
KAMRUP(M)
ASSAM
3. THE DEPUTY COMMISSIONER
GOLAGHAT
ASSAM
PIN-785621
4:THE ADDITIONAL DEPUTY COMMISSIONER
GOLAGHAT
ASSAM
PIN-785621
5:THE ASSISTANT COMMISSIONER
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT
ASSAM
PIN-785621
6: THE DEPUTY DIRECTOR
I/C FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT
ASSAM
PIN-785621
7:THE ASSISTANT DIRECTOR
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT
ASSAM
PIN-785621
8:THE SUPPLY INSPECTOR
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT
ASSAM
PIN-785621
Advocate for : MR. A SARMA
Advocate for : GA
ASSAM appearing for THE STATE OF ASSAM AND 7 ORS



Linked Case : WP(C)/34/2022

MD. MOKTAR ALI AND 4 ORS
W/O LATE UFANU SK

R/O HAKAMA

BILASIPARA TOWN
DIST-DHUBRI

ASSAM

PIN-783348

2: MADAN GOPAL DAS

S/O LATE ANIL KRISHNA DAS
R/O BILASIPARA TOWN
P.S.-BILASIPARA

DIST- DHUBRI

ASSAM

PIN-783348

3: SMT. ANISA BIBI
W/O ANOWAR HUSSAIN
R/O MAJPARA
P.S.-BILASIPARA

DIST- DHUBRI

ASSAM

PIN-783348

4: JOGAMAYA SUTRADHAR

D/O LATE NITAI CHANDRA SUTRADHAR

R/O WARD NO. 14
BILASIPARA TOWN
P.S.-BILASIPARA
DIST- DHUBRI
ASSAM

PIN-783348

5: JAYGAN NESSA
W/O HAMIDUL HOQUE
R/O KAZIPARA PT-1II
CHAPAR
DIST-DHUBRI

ASSAM

PIN-783371

VERSUS

THE UNION OF INDIA AND 5 ORS
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REPRESENTED BY THE SECRETARY

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI-110001

2:THE STATE OF ASSAM
REPRESENTED BY THE SECRETARY
GOVT OF ASSAM
DEPARTMENT OF FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM SECRETARIAT
DISPUR
ASSAM
3:THE DIRECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
BHANGAGARH
GUWAHATI
ASSAM
PIN-781005
4.THE DEPUTY COMMISSIONER
DHUBRI
ASSAM
PIN-783301
5:THE DEPUTY DIRECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
DHUBRI
O/O THE DEPUTY COMMISSIONER
DHUBRI
ASSAM
6:THE SUB-DIVISIONAL OFFICER (CIVIL)
BILASIPARA
DIST-DHUBRI
ASSAM
Advocate for : MR. B ] MUKHERJEE
Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 5 ORS

Linked Case : WP(C)/4786/2022

PRAMILA BASUMATARY AND 10 ORS
D/O BUDHIRAM BASUMATARY

VILL.- MANPUR



P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM

PIN- 784509.

2: ARUN DAIMARY
S/O LATE JOSEPH DAIMARY

VILL.- BOKAPURI

P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM

PIN- 784509.

3: ABRAHAM DAIMARY
S/O LATE ANTHOLA DAIMARY

VILL.- BEKIGAON

P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM

PIN- 784509.

4: RABINDRA MONDAL
S/O- JADAB MONDAL

VILL.- NIZ UDALGURI
P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM
PIN- 784509.

5: MANJU CHETTRY
S/O LATE PITAMBAR CHETTRY

VILL.- UDALGURI

WARD NO. 2

P.O. AND P.S.- UDALGURI
ASSAM

PIN- 784509.

6: HANUMAN PRASAD GOEL
S/O LATE BARUMAL GOEL

VILL.- GOLMAGAON

P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM
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PIN- 784509.

7: PRAN KRISHNA PAUL
S/O SAMBHU NATH PAUL

VILL.- UDALGURI

WARD NO. 3

P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM

PIN- 784509.

8: RANJIT NARZARY
S/O NAGEN NARZARY

VILL.- SAPKHAITI

P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM

PIN- 784509.

9: KULEN DAS
S/O LATE DHARJYA DAS

VILL.- UDALGURI TOWN WARD NO.4

P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM

PIN- 784509.

10: DHARMENDRA BARUAH

S/O SHANKAR BARUAH

VILL.- UDALGURI TOWN
WARD NO.3

P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM

PIN- 784509.

11: NIRMAL KUMAR DAS
S/O PRAFULLA DAS

VILL.- UDALGURI TOWN
WARD NO. 3

P.O. AND P.S.- UDALGURI
DIST.- UDALGURI
ASSAM
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PIN- 784509.
VERSUS

THE UNION OF INDIA AND 7 ORS

REP. BY THE SECRETARY

DEPTT. OF FOOD AND PUBLIC DISTRIBUTION
MINISTRY OF CONSUMER AFFAIRS

FOOD AND PUBLIC DISTRIBUTION

KRISHI BHAWAN

NEW DELHI- 110001.

2:STATE OF ASSAM
REPRESENTED THE PRINCIPAL SECRETARY TO THE GOVT. OF ASSAM
FOOD AND CIVIL SUPPLIES AND BY CONSUMER AFFAIRS DEPARTMENT
DISPUR

GUWAHATI- 781006.

3:PRINCIPAL BODOLAND SECRETARY TERRITORIAL REGION
KOKRAJHAR

BTR

ASSAM.

4:SECRETARY

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
BTR

KOKRAJHAR

ASSAM.

5:DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

SETHI TRUST BUILDING

OPPOSITE BIG BAZAR

BHANGAGARH

GUWAHATI- 781005.

6:DEPUTY COMMISSIONER

DIST.- UDALGURI

BTR

ASSAM- 784509.

7:JOINT DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
KOKRAJHAR

BTR

ASSAM.

8:ASSISTANT DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
UDALGURI

BTR

ASSAM.

Advocate for : MR. S A HUSSAIN
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Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 7 ORS

Linked Case : WP(C)/2159/2022

CHANDAN RAY AND 20 ORS
S/O. LATE NITAI RAY

VILL- SALEBARI

P.O. AND P.S.- BADARPUR
DIST.- KARIMGAN]J

PIN- 788806.

2: UTTAM DAS GUPTA
S/O. TAPASH DAS GUPTA

RESIDENT OF NETAJI PALLY
P.O. AND P.S.- BADARPUR
DIST.- KARIMGANJ

PIN- 788806.

3: SANJOY DAS

S/0O. LT. SUBIR CHANDRA DAS
RESIDENT OF BADARPUR TOWN
P.O. AND P.S.- BADARPUR

DIST.- KARIMGAN]J

PIN- 788806.

4: PRABIR ROY
S/O- LT. CHITTA RANJAN ROY

RESIDENT OF BADARPUR
P.O. AND P.S.- BADARPUR
DIST.- KARIMGANJ
PIN- 788806.

5: DILIP KUMAR PAUL

S/O- DWIJENDRA KUMAR PAUL
RAILWAY SAHAB COLONY
WARD NO. -IIT

P.O. AND P.S.- BADARPUR
DIST.- KARIMGANJ

PIN- 788806.

6: RUPA DEY

W/O. NANI GOPAL DEY
RESIDENT OF WARD NO. 1
P.O. AND P.S.- BADARPUR



DIST.- KARIMGANJ
PIN- 788806.

7: NAMITA ROUTH

W/O- RATAN ROUT

RESIDENT OF SRINAGAR COLONY
WARD NO.- III

P.O. AND P.S.- BADARPUR

DIST.- KARIMGAN]J

PIN- 788806.

8: BAHAR UDDIN

S/O- TABARAK ALI

RESIDENT OF BADARPUR TOWN
P.O. AND P.S.- BADARPUR

DIST.- KARIMGANJ

PIN- 788806.

9: TAPASH KUMAR BHATTACHARIJEE

S/O- LT. RAMENDRA KR. BHATTACHARJEE
RESIDENT OF JUMBOSTI

WARD NO. IV

P.O. AND P.S.- BADARPUR

DIST.- KARIMGAN]J

PIN- 788806.

10: PRADIP KUMAR DAS
S/O. UPENDRA CHANDRA DAS
RESIDENT OF OLD FIELD COLONY
P.O. AND P.S.- BADARPUR

DIST.- KARIMGANJ

PIN- 788806.

11: MD. RIAZ UDDIN
S/O. AFTAR ALI
RESIDENT OF LAMAJUAR PART-I
P.O.- LAMAJUAR
P.S.- BADARPUR
DIST.- KARIMGAN]J
PIN- 788701

12: SYED FALJ UDDIN

S/O- LT. SAYED ABDUR RAJAK
VILLAGE- BUNDASHIL

P.O.- BADARPUR

DIST.- KARIMGANJ

PIN- 788806.
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13: SHARIFUL ISLAM SODIAL
S/O. LATE LATIFUL ISLAM SODIAL
RESIDENT OF DEORAIL
P.O. AND P.S.- BADARPUR
DIST.- KARIMGANJ
PIN- 788806.

14: ABDUL KALAM
S/O. LATE ABDUL MANNAN
RESIDENT OF BADARPUR TOWN
P.O. AND P.S.- BADARPUR

DIST.- KARIMGANJ

PIN- 788806.

15: SAYED FARUK ALOMGIR
S/O. LT. SAYED ABDUR RAQUIB
RESIDENT OF HOUSE NO. 213
MISSION ROAD
BUNDASHIL
P.O. AND P.S.- BADARPUR
DIST.- KARIMGANIJ
PIN- 788806.

16: SULEMAN AHMED
S/O. LT. JALAL UDDIN
VILL.- DIGHIRPAR
P.O. AND P.S.- BADARPUR
DIST.- KARIMGAN]J
PIN- 788806.

17: NITTYA RANJAN DEY
S/0O. LT. JOGENDRA CHANDRA DEY

VILL.- MASLY

P.O.- BHANGA BAZAR
P.S.- BADARPUR
DIST.- KARIMGAN]J
PIN- 788701

18: SAJAL SENGUPTA

S/O. LT. KSHETRA MOHAN SENGUPTA
RESIDENT OF BADARPUR TOWN

P.O. AND P.S.- BADARPUR

DIST.- KARIMGANIJ

PIN- 788806.

19: DIPANKAR DAS
S/O. LT. DIPAK KUMAR DAS
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RESIDENT OF BADARPUR BAZAR
P.O. AND P.S.- BADARPUR

DIST.- KARIMGANIJ

PIN- 788806.

20: A. RAJIB SINGHA

S/O. RANA SINGHA
VILLAGE- MANIPURI BASTI
P.O.-BADARPUR GHAT

P.S.- BADARPUR

DIST.- KARIMGAN]J

PIN- 788803.

21: AKIRUN NESSA BEGUM
W/O. JAMAL UDDIN

VILL.- KAMALAPARA

P.O.- UMARPUR

DIST.- KARIMGANIJ

PIN- 788806

VERSUS

THE STATE OF ASSAM AND 4 ORS

TO BE REPRESENTED BY THE PRINCIPAL SECRETARY TO THE GOVT. OF
ASSAM

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPTT.

DISPUR

GHY.-06.

2:THE DIRECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM
GHY.-05.
3:THE DEPUTY COMMISSIONER
KARIMGAN]IJ
P.O.
P.S. AND DIST.- KARIMGANIJ
PIN- 788710.
4:THE DEPUTY DIRECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
KARIMGANIJ]
P.O. AND P.S. AND DIST.- KARIMGANJ
ASSAM
PIN- 788710.
5:THE UNION OF INDIA
REPRESENTED BY THE SECRETARY
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DEPTT. OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI- 110001.

Advocate for : MR. R A CHOUDHURY

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 4 ORS

Linked Case : WP(C)/6544/2021

PANIRAM DAS AND 4 ORS
S/O BHADRESWAR DAS
R/O VILL- TELIA JAPISOJIA
P.S. NORTH LAKHIMPUR
PIN-787031

DIST. LAKHIMPUR
ASSAM

2: SRI RATNESWAR DAS
S/O DHANGA DAS

R/O VILL- BOCHAGAON
P.S. PANIGAON

DIST. LAKHIMPUR
ASSAM

3: SRI RAJEN DUTTA

S/O MOHAN DUTTA

R/O VILL- BAHDUR CHUK

P.O. AND P.S. NORTH LAKHIMPUR
PIN-787031

DIST. LAKHIMPUR

ASSAM

4: SRI BALIN SAIKIA
S/O KATIRAM SAIKIA
R/O VILL- GHAMARA
P.O. GHAGAMAR
PIN-787031

DIST. LAKHIMPUR
ASSAM

5: CHIDANANDA GOHAIN

S/O ROHITESWAR GOHAI

R/O VILL. KHARKHARI P.O. BAHADUR CHUK
PIN-787031

DIST. LAKHIMPUR ASSAM
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VERSUS

THE STATE OF ASSAM AND 2 ORS

REP. BY THE COMMISSIONER AND SECRETARY TO THE GOVT. OF ASSAM
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

ASSAM

DISPUR

GUWAHATI-6.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER
AFFAIRS

ASSAM BHANGAGARH
GUWAHATI-S.

3:THE DEPUTY DIRECTOR

FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS

NORTH LAKHIMPUR

LAKHIMPUR

ASSAM

Advocate for : MS D BORGOHAIN

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 2 ORS

Linked Case : WP(C)/6815/2021

BIPIN SAIKIA AND 3 ORS.
S/O. LT. PADMESWAR SAIKIA
R/O.NO.4 TORANI
MAZGAON

P.O. UJANI TORANI

DIST. GOLAGHAT

ASSAM

PIN-785631.

2: RITURAJ KONWAR
S/O. SRI ARUN KONWAR
R/O. JUGIBARI

P.O. NA BHETA

DIST. GOLAGHAT
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ASSAM
PIN-785622.

3: KIRON SAIKIA
S/0. KONPAI SAIKIA
R/O. HABICHOWA
MELAMORA

P.O. MELAMORA
DIST. GOLAGHAT
ASSAM
PIN-7855702.

4: LOZAR KANDULANA

S/O. LT. SIMSON KANDULANA
R/O. SUKHANBIL

P.O. CHOWDANGPATHAR
DIST. GOLAGHAT

PIN-785705.

VERSUS

THE STATE OF ASSAM AND 6 ORS.

REP. BY THE COMM. AND SECY. TO THE GOVT. OF ASSAM
DEPTT. OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
SACHIVALAYA

DISPUR

GUWAHATI-06.

2:DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI

DIST. KAMRUP (M)

ASSAM

PIN-781005.

3:DEPUTY COMMISSIONER

GOLAGHAT

P.O. GOLAGHAT

DIST. GOLAGHAT

ASSAM

PIN-785621.

4:ADDL. DEPUTY COMMISSIONER (FCS AND CA)

GOLAGHAT
P.O. GOLAGHAT



DIST. GOLAGHAT
ASSAM

PIN-785621.
5:DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. GOLAGHAT

DIST. GOLAGHAT

ASSAM

PIN-785621.

6:SUPERINTENDENT

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. GOLAGHAT

DIST. GOLAGHAT

ASSAM

PIN-785621.

7:SUPPLY INSPECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. GOLAGHAT

DIST. GOLAGHAT

ASSAM

PIN-785621.

Advocate for : MR. M DUTTA

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS.

Linked Case : WP(C)/3035/2022

MD. AMIR HUSSAIN AND ANR
S/O LATE JUNU SEIKH

R/O VILL-AMLAKHI
P.O.-TUKTUKI

DIST-NAGAON

ASSAM

PIN-782123

2: MD. MINNATUL ISLAM
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S/O MD. NURUL ISLAM
R/O VILL-TUKTUKI
P.O.-TUKTUKI
DIST-NAGAON
ASSAM

PIN-782123

VERSUS

THE STATE OF ASSAM AND 4 ORS
REPRESENTED BY THE SECRETARY TO THE GOVERNMENT OF ASSAM

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT
DISPUR

GUWAHATI-781006

2:THE DIRECTOR OF FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

BHANGAGARH

GUWAHATI-5

3:THE DEPUTY COMMISSIONER
NAGAON

ASSAM

PIN-

4:THE DEPUTY DIRECTOR OF FOOD AND CIVIL SUPPLIES AND
CONSUMERS AFFAIRS

NAGAON

DIST-NAGAON

ASSAM

PIN-

5:M/S KATAHGURI SS LTD
REPRESENTED BY ITS CHAIRMAN
P.O.-KATAHGURI

DIST-NAGAON

ASSAM

PIN-782123

Advocate for : MR. BRAHMAN
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 4 ORS

Linked Case : WP(C)/3927/2022

MAFIDUL AHMED AND 3 ORS
S/O. LT. ABDUL AZIZ AHMED
VILL. NIZ BAGHBAR

P.O. AND P.S. BAGHBAR
DIST. BARPETA



ASSAM.

2: MOSLEM UDDIN
S/O. BIRAZ ALI
VILL. DHARMAPUR
P.S. ALOPATI CHAR
DIST. BARPETA
ASSAM.

3: NUR HUSSAIN
S/O. LT. WAZ UDDIN
VILL. ALIGAON
P.O. DHARMAPUR
DIST. BARPETA
ASSAM.

4: NANDU MIAH

S/0. SHAMEZ UDDIN
VILL. KANARA GAON
P.O. SAHA KUNARA
DIST. BARPETA
ASSAM.

VERSUS

THE STATE OF ASSAM AND 3 ORS

REP. BY THE COMM. AND SECY. TO THE GOVT. OF ASSAM
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

DISPUR

GUWAHATI-06.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-05.

3:THE DEPUTY COMMISSIONER

BARPETA

DIST. BARPETA

ASSAM.

4.THE DEPUTY DIRECTOR I/C

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BARPETA

DIST. BARPETA

Page No.# 24/199



Advocate for : MR H R A CHOUDHURY
Advocate for : GA
ASSAM appearing for THE STATE OF ASSAM AND 3 ORS

Linked Case : WP(C)/2402/2022

ANANTA HAZARIKA AND ANR.
S/O- RAMESH HAZARIKA

R/O- VILL. KACHUA
URIAMGURI

P.O. KACHUA

P.S. NARAYANPUR

PIN- 784165

DIST.- LAKHIMPUR

ASSAM.

2: BHADIA BORAH @ BHODIA BORAH
S/O- JONARAM BORAH

R/O- VILL. ATHABARI

P.O.- KACHUA

P.S. NARAYANPUR

DIST.- LAKHIMPUR

PIN- 784165

ASSAM.

VERSUS

THE STATE OF ASSAM AND 2 ORS.

REP. BY THE COMM. AND SECY. TO THE GOVT.OF ASSAM
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

ASSAM

DISPUR

GHY.-06.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

BHANGAGARH

GHY.-05.

3:THE DY. DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
NORTH LAKHIMPUR
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LAKHIMPUR

ASSAM.

Advocate for : MS D BORGOHAIN

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 2 ORS.

Linked Case : WP(C)/2047/2022

MIRA DOLEY AND 5 ORS

W/O KHAGESWAR PEGU

R/O VILL. SALMARA

P.S. NOWBOICHA PIN-787052 DIST. LAKHIMPUR
ASSAM

2: JOINAL UDDIN

S/O NAJIM UDDIN

R/O VILL. MAHGHULI
P.S. NORTH LAKHIMPUR
P.O. SALMORA

DIST. LAKHIMPUR
PIN-787052

ASSAM

3: KUSHESWAR BORA

R/O VILL. GANDHALI GAON
P.S. NOWBOICHA
PIN-787052

DIST. LAKHIMPUR

ASSAM

4: SAILEN CHUTIA

S/O BISHNU CHUTIA

R/O VILL. SHUWALGURI
P.S. PANIGAON
PIN-787031

DIST. LAKHIMPUR
ASSAM

5: JADUMANI BARUA
S/O PRAFULLA BARUA
R/O VILL. NAHARBARI
P..S NORTH LAKHIMPUR
ASSAM

6: MAHENDRA NATH CHUTIA
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S/O BUDURAM CHUTIA
R/O VILL. PAHUMORA MAJGAON
P.S NORTH LAKHIMPUR

PIN-784160 DIST. LAKHIMPUR ASSAM
VERSUS

THE STATE OF ASSAM AND 2 ORS

REP. BY COMMISSIONER AND SECRETARY TO THE GOVT. OF ASSAM FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

DISPUR
GUWAHATI

2:THE DIRECTOR FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

BHANGAGARH
GUWAHATI-5

3:THE DEPUTY DIRECTOR FOOD CIVIL SUPPLIES AND CONSUMER
AFFAIRS

NORTH LAKHIMPUR
LAKHIMPUR

ASSAM

Advocate for : MS D BORGOHAIN
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 2 ORS

Linked Case : WP(C)/6181/2021

PARIKHIT MILI AND 8 ORS
S/O SRI BABAI MILI

R/O NO. 1 HERHERI

P.O. AND P.S. BARPATHAR
DIST. GOLAGHAT

ASSAM

PIN 785602 (LICENSE NO. DSRI/APDA/12)

2: BHARAT BORAH

S/O BAKUL BORAH

R/O NO. 1 RAJAPUKHURI
P.O. AND P.S. URIAMGHAT
DIST. GOLAGHAT

ASSAM

PIN 785601(LICENSE NO. DSRI/APDA/42)



3: GOLAPI BORA

W/O HARI NARAYAN BORA

R/O CHABISH GHARIA

P.O. AND P.S. BARPATHAR

DIST. GOLAGHAT

ASSAM

PIN 785602(LICENSE NO. DSRI/APDA/36)

4: GOLAPI BORO

W/O KHAGEN BORO

R/O NO. 4 SANTIPUR

P.O. AND P.S. CHUNGAJAN
DIST. GOLAGHAT

ASSAM

PIN 785601 (LICENSE NO. DSRI/APDA/09)

5: BIKASH GORH

S/O LATE BIJU RAJGORH
R/O BETONIPATHAR

P.O. AND P.S. SARUPATHAR
DIST. GOLAGHAT

ASSAM

PIN 785601 (LICENSE NO. DSRI/APDA/20)
6: JAGAT GOGOI

S/O HEMO GOGOI

R/O NAOJAN RALWAY STATION
P.O. AND P.S. SARUPATHAR
DIST. GOLAGHAT

ASSAM

PIN 785601 (LICENSE NO. DSRI/APDA/07)
7: DEBEN SAIKIA

S/O RONGAI SAIKIA
R/O AMGURI

P.O.

P.S. BARPATHAR
DIST. GOLAGHAT
ASSAM

PIN 785602 (LICENSE NO. DSRI/APDA/22)
8: SHANSITA GOGOI

D/O BENU GOGOI
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R/O BHANGAGAON

P.O. AND P.S. GOLAGHAT

DIST. GOLAGHAT

ASSAM

PIN 785621 (LICENSE NO. GSM 15/2019/96)

9: ACHINTA KUMAR GOSWAMI

S/O LATE NIL CHANDRA GOSWAMI

R/O GOLAGHAT

P.O. AND P.S. GOLAGHAT

DIST. GOLAGHAT

ASSAM

PIN 785621 (LICENSE NO. GF AND CS (RNA)/1)
VERSUS

THE UNION OF INDIA AND 5 ORS
REPRESENTED BY THE SECY.

DEPTT. OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI 110001

2:THE STATE OF ASSAM

REPRESENTED BY THE SECY.

GOVT. OF ASSAM

DEPTT. OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM SECRETARIAT

DISPUR

ASSAM.

3:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BHANGAGARH

GUWAHATI

ASSAM

PIN 781005

4:THE DEPUTY COMMISSIONER

GOLAGHAT

ASSAM

PIN 783380

5:THE DEPUTY DIRECTOR

FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS



GOLAGHAT

OFFICE OF THE DEPUTY COMMISSIONER
GOLAGHAT

ASSAM.

6:THE SUB DIVISIONAL OFFICER (C)
DHANSIRI

SARUPATHAR

DIST. GOLAGHAT

ASSAM.

Advocate for : MR. B ] MUKHERIJEE
Advocate for : GA

ASSAM appearing for THE UNION OF INDIA AND 5 ORS

Linked Case : WP(C)/693/2022

NANDITA BANGTHAI AND 9 ORS.

W/O- LATE BINUD KUMAR DEKA

R/O - GARMARI

SARUBARI P.S.- MORIGAON DIST- MORIGAON
ASSAM

PIN-782105. (LICENSE NO.M/S PDS(R)-1/93).

2: ARATI BORDOLOI
W/O- JAYRAM BORDOLOI

R/O - BORBARI
PUKAR KATA

P.S.- BHURAGAON DIST- MORIGAON
ASSAM

PIN-782104.

(LICENSE NO. M/S PDS (R)-7/93)

3: LALBANU NESSA
W/O HAIDAR ALI

R/O - HALDHIBARI
SAPMARI

P.S.- MORIGAON

DIST- MORIGAON

ASSAM

PIN-782104.

(LICENSE NO. M/S PDS-1/93)

4: NOBABAR DEKA

Page No.# 30/199



Page No.# 31/199

S/O- GHANAKANTA DEKA

R/O - GHAGUA RAJAGAON
GHAGUA

P.S.- MORIGAON

DIST- MORIGAON

ASSAM

PIN-782105.

(LICENSE NO. M/S. PDS R 33/91).

5: ABUL KASEM
S/O ASAHAQUE ALI

R/O - KARIGURI
SANDAH KHAITI

P.S.- MAYANG

DIST- MORIGAON

ASSAM

PIN-782105.

(LICENSE NO. M/S/PDS 11/2006).

6: ANIMA DEVI
W/O INDRAMOHAN NATH

R/O - BORBHAGIA
CHARAIBAHI

P.S.- MIKIRBHETA

DIST- MORIGAON

ASSAM

PIN-782413.

(LICENSE NO. M/S PDS(R)-6/93).

7: ABDUL KHALEK
S/O LATE ABDUL LATIF

R/O - LOCHANABARI NIGAM
JALUGUTI

P.S.- MORIGAON

DIST- MORIGAON

ASSAM

PIN- 782104.

(LICENSE NO. M/S PDS (R)-2/2008).

8: BENU DEKA
S/O- LATE CHANDRA DEKA

R/O - DEURABARIGAON
CHARAIBAHI



P.S.- MIKIRBHETA
DIST- MORIGAON
ASSAM
PIN-782413.

(LICENSE NO.MS/PDS.1/2008).

9: ABDUL MATIN
S/O - LATE. CHOBAD

R/O - PHALIAMARI
BHURAGAON

P.S.- MAYENG
DIST- MORIGAON
ASSAM
PIN-782105.

(LICENSE NO. M/S PDS 21/88).

10: KAMAL UDDIN
S/O - ANICH ALI

R/O -PHALIHAMARI
BHURAGAON
P.S.-MAYENG

DIST- MORIGAON
ASSAM

PIN- 782121.

(LICENSE NO.MS/PDS(R)-1/2008).

VERSUS

THE UNION OF INDIA AND 5 ORS
REPRESENTED BY THE SECRETARY
DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION

KRISHI BHAWAN

NEW DELHI - 110001.

2:THE STATE OF ASSAM

REPRESENTED BY THE SECRETARY

GOVT. OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

ASSAM SECRETARIAT
DISPUR

ASSAM.

3:THE DIRECTOR
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FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BHANGAGARH

GUWAHATI

ASSAM

PIN- 781005.

4. THE DEPUTY COMMISSIONER

MORIGAON

ASSAM.
PIN- 782105.

5:THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
MORIGAON

OFFICE OF THE DEPUTY COMMISSIONER

MORIGAON

ASSAM.

6:THE SUB-DIVISIONAL OFFICER (CIVIL)

MORIGAON

DIST.-MORIGAON

ASSAM.

Advocate for : MR. B ] MUKHERJEE
Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 5 ORS

Linked Case : WP(C)/2302/2022

BHABA BORA

S/O JOGEN BORA

R/O VILL. BEELATIA KATHANI P.S. LALUK
PIN-787031 DIST. LAKHIMPUR

ASSAM

VERSUS

THE STATE OF ASSAM AND 2 ORS

REP. BY THE COMMISSIONER AND SECRETARY TO THE GOVT. OF ASSAM
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS

ASSAM

DISPUR GUWAHATI-5



2:THE DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

BHANGAGARH

GUWAHATI-781005

3:THE DEPUTY DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
NORTH LAKHIMPUR

LAKHIMPUR ASSAM

Advocate for : MS D BORGOHAIN
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 2 ORS

Linked Case : WP(C)/5956/2021

PRABHAT SAIKIA AND 3 ORS
S/O SRI MINARAM SAIKIA
R/O CHORAI CHAPORI
SALMARI

P.O.-KALIAGON
P.S.-DAKHIN AHATAGURI
DIST-MAJULI

ASSAM

PIN-785104

2: KHOGESWAR PEGU

S/O LATE MOHINANDA PEGU
R/O DHODANG VEKELIGAON
P.O.-ROWMORA

P.S.-DAKHIN MAJULI

ASSAM

PIN-785614

3: PRADIP KR. PEGU

S/O LATE DEBIRAM PEGU
R/O BAGHE DHOM
P.O.-KALIAGAON
P.S.-DAKHIN AHATAGURI
DIST-MAJULI

ASSAM

PIN-785104

4: CHANDRA MAHANTA
S/O LATE MANIK MAHANTA
R/O SOKOLA BALICHAPORI
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P.O.-KALIAGAON
P.S.-DAKHIN AHATAGURI
DIST-MAJULI

ASSAM

PIN-785014

VERSUS

THE STATE OF ASSAM AND 11 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

DISPUR

GUWAHATI-6

2:THE DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-05

KAMRUP(M)

ASSAM

3:THE DEPUTY COMMISSIONER

MAJULI

ASSAM

4:THE ADDITIONAL DEPUTY COMMISSIONER
MAJULI

ASSAM

5:THE ASSISTANT COMMISSIONER

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM

6:THE ASSISTANT DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM

7:THE AREA OFFICER

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM

8:THE SUPPLY INSPECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM

9:KANESWAR BORAH
S/0 NAREN BORAH

R/O SAGUNPARA

P.O.-KALIAGAON

P.S.-DAKHIN MAJULI



DIST-MAJULI
ASSAM
PIN-785104
10:RAJU BORUAH
W/O P BORUAH
R/O DHODANG ROWMARI
P.O.-ROWMARI
P.S.-DAKHIN MAJULI
DIST-MAJULI
ASSAM
PIN-785614
11:APAI PATIR
S/O RATNESWAR PATIR
R/O KOROWGURI CHOKOTA
P.O.-KALIAGAON
P.S.-DAKHIN MAJULI
DIST-MAJULI
PIN-785104
12:BISWJAIT MUDOI
S/O SRI HAHIRAM MUDOI
R/O NOWMARI CHORAI CHAPORY
P.O.-KALIAGAON
P.S.-DAKHIN MAJULI
DIST-MAJULI
PIN-785104
Advocate for : MR. B GOGOI
Advocate for : GA
ASSAM appearing for THE STATE OF ASSAM AND 11 ORS

Linked Case : WP(C)/2503/2022

JAYANTA BARMAN AND 18 ORS
S/0. LT. KULENDRA BARMAN
R/O. TANGLA TOWN

WARD NO.2

DIST. UDALGURI

BTR

ASSAM.

2: NABAJYOTI SARMA

S/0. LT. AMRIT SARMA

R/O. TANGLA TOWN (CHITRANAGAR)
WARD NO.4

DIST. UDALGURI

BTR
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ASSAM.
3: BISWANATH DAS

S/O. LT. RAKHAL DAS
R/O. TANGLA TOWN
WARD NO .4

DIST. UDALGURI
BTR

ASSAM.

4: UTTAM SAHA
S/O. LT. TULSI SAHA
R/O. TANGLA TOWN
WARD NO.2

DIST. UDALGURI
BTR

ASSAM.

5: JAGABANDHU DAS
S/O. LT. GANGA DAS
R/O. TANGLA TOWN
WARD NO.3

DIST. UDALGURI

BTR
ASSAM.

6: TANKESWAR OJAH
S/O. LT. BUAY OJAH
R/O. TANGLA TOWN
WARD NO.4

DIST. UDALGURI
BTR
ASSAM.

7: NARAYAN SAHA
S/O. LT. SUBAL SAHA
R/O. TANGLA TOWN
WARD NO.3

DIST. UDALGURI
BTR

ASSAM.

8: SUNIL BERIYA

S/O. LT. DURGA PRASAD BERIA
R/O. TANGLA TOWN

DIST. UDALGURI

BTR
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ASSAM.

9: DILIP KUMAR BARUAH
S/O. LT. KAMESWAR BARUAH
R/O. TANGLA TOWN

WARD NO.2

DIST. UDALGURI

BTR
ASSAM.

10: MANU DUTTA
S/0. LT. NAGEN DUTTA
R/O. TANGLA TOWN
WARD NO.1

DIST. UDALGURI
BTR
ASSAM.

11: BHASKAR DAS
S/O. LT. NAORAM DAS
R/O. TANGLA TOWN
WARD NO.4
DIST. UDALGURI
BTR
ASSAM.

12: KANDARPA OJAH
S/0. LT. KUMUD OJAH
R/O. TANGLA TOWN
WARD NO.4
DIST. UDALGURI
BTR
ASSAM.

13: MAMONI KALITA
D/O. LT. RAJAT BARUAH
R/O. TANGLA TOWN
WARD NO.1

DIST. UDALGURI

BTR
ASSAM.

14: DIPAK DAS
S/O. LT. SATYEN DAS
R/O. TANGLA TOWN
WARD NO.1

DIST. UDALGURI
BTR
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ASSAM.

15: BHRIGU PATHAK
S/O. LT. ASWINI KUMAR PATHAK
R/O. MILANPUR
TANGLA
DIST. UDALGURI
BTR
ASSAM.

16: DILIP SAHA
S/O. LT. SUBAL CHANDRA SAHA
R/O. TANGLA TOWN
WARD NO.1
DIST. UDALGURI
BTR
ASSAM.

17: NANDI SARMAH @ SARMA
S/O. LT. NOTAI SARMA
R/O. TANGLA TOWN
WARD NO.4
DIST. UDALGURI
BTR
ASSAM.

18: PAWAN KUMAR BERIA @ PAWAN BERIA
S/O. LT. BAJRANGLALJI BERIA
R/O. TANGLA TOWN
WARD NO.2
DIST. UDALGURI
BTR
ASSAM.

19: NIRUPA TALUKDAR
W/O. SHRI BANJIT TALUKDAR
R/O. TANGLA TOWN
WARD NO.4
DIST. UDALGURI
BTR
ASSAM.
VERSUS

THE UNION OF INDIA AND 8 ORS
REP. BY THE SECRETARY

DEPTT. OF FOOD AND PUBLIC DISTRIBUTION

MINISTRY OF CONSUMER AFFAIRS
FOOD AND PUBLIC DISTRIBUTION
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KRISHI BHAWAN
NEW DELHI-110001.

2:STATE OF ASSAM

REP. BY THE PRINCIPAL SECRETARY TO THE GOVT. OF ASSAM

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPTT.
DISPUR

GUWAHATI-781006.
3:PRINCIPAL SECRETARY

BODOLAND TERRITORIAL REGION
KOKRAJHAR

BTR

ASSAM.

4:SECRETARY

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
BTR

KOKRAJHAR
ASSAM.
5:DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

SETHI TRUST BUILDING

OPPOSITE BIG BAZAR

BHANGAGARH

GUWAHATI-781005.

6:DEPUTY COMMISSIONER

DIST. UDALGURI
BTR
ASSAM-784509.
7:JOINT DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
KOKRAJHAR

BTR

ASSAM.

8:ASSTT. DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
BHERGAON

BTR

ASSAM.

9:SUPERINTENDENT
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FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS

BHERGAON

BTR

ASSAM.

Advocate for : MR. DITUL DAS

Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 8 ORS

Linked Case : WP(C)/623/2022

JAKIR HUSSAIN AND 22 ORS
S/O- WAHED ALI

R/O - NO. 4 BAGHMARA CHAR

P.S.- ALOPATI DIST- BARPETA
ASSAM

PIN-781127.

(LICENSE NO.BSM-64/2020/100)

2: DILIP BARMAN
S/O- LATE DEBENDRA BARMAN

R/O - BYASKUCHI

P.S.- BYASKUCHI DIST- BARPETA
ASSAM

PIN-781305.

(LICENSE NO. BSM/18/2000/1)

3: NARUTTAM BHUYAN
S/O LATE NARAYAN BHUYAN

R/O - SARTHEBARI

P.S.- SARTHEBARI DIST- BARPETA
ASSAM

PIN-781307.

(LICENSE NO. BSL/75/90/13)

4: BABUL CHANDRA SAHA
S/O LATE GANESH CHANDRA SAHA

R/O - BOHORI
P.S.- TARABARI
DIST- BARPETA
ASSAM
PIN-781302.



(LICENSE NO.BSL- BST-166/83)

5: JITEN CHANDRA MEDHI
S/O DALIM CHANDRA MEDHI

R/O - KARAKUCHI

P.S.- EAST SARUKHETRI

DIST- BARPETA

ASSAM

PIN-781301.

(LICENSE NO.BSM-18/2000/217/15)

6: MD. YAKUB ALI MALLIK @ YAKIB
S/O MD. SIDDIQUE MALLICK

R/O - TARABARI

P.S.- TARABARI

DIST- BARPETA

ASSAM

PIN-781302.

(LICENSE NO.BSM/47/98 PART-111/44/5)

7: TIKEN PATHAK
S/O LATE NARESWAR PATHAK

R/O - HOWLY TOWN

WARD NO. 1

P.S.- HOWLY

DIST- BARPETA

ASSAM

PIN-781316.

(LICENSE NO.BSM-14/99/23)

8: ASWINI DAS
S/O- LATE HARIN CHANDRA DAS

R/O - HOWLY

P.S.- HOWLY

DIST- BARPETA

ASSAM

PIN-781316.

(LICENSE NO.BSM-206/88/23)

9: PARESH CHANDRA DAS
S/O - SRI. KERO RAM DAS

R/O - HOWLY
P.S.- HOWLY
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DIST- BARPETA
ASSAM

PIN-781316.

(LICENSE NO.BSM-5/98/25)

10: KULEN DAS
S/O - SRI. HAREKRISHNA DAS

R/O - HOWLY

P.S.- HOWLY

DIST- BARPETA

ASSAM

PIN-781316.

(LICENSE NO.BSM-5/98/74/28)

11: SHAHIDUL ISLAM
S/O - SAHAB UDDIN AHMED

R/O - KOYAKUCHI

P.S.- BARPETA

DIST- BARPETA

ASSAM

PIN-781352.

(LICENSE NO.BSM-18/2013/16)

12: BASIR UDDIN
S/O - KARIM SHEKH

R/O - BHATNAPATI
BAGHMARA

PS.- BARPETA

DIST- BARPETA

ASSAM

PIN-781328.

(LICENSE NO.BSM-9/2001/75)

13: RAMENA BEGUM
W/O - OSMAN BHUYAN

R/O - BAHARI RESERVE
BAHARI HAT

P.S.- TARABARI

DIST- BARPETA

ASSAM

PIN-781302.

(LICENSE NO.BSM-54/93/45)

14: SMT. MINA DEKA
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SECRETARY OF MADHYA SARUKHETRI GAON PANCHAYAT BAHUMUKHI
MAHILA SAMABAI SAMITTEE LTD.
D/O - LATE HITESWAR DEKA

R/O - BAHARI RESERVE
BAHARI HAT

PSS.- SARTHEBARI

DIST- BARPETA

ASSAM

PIN-781307.

(LICENSE NO.BSM-54/93/72)

15: TARULATA DEKA @TARUBALA DEKA
W/O - LATE CHIDANANDA DEKA

R/O - SARTHEBARI

P.S.- SARTHEBARI

DIST- BARPETA

ASSAM

PIN-781307.

(LICENSE NO.BSM-21/2009/16/17)

16: SAHED ALI
S/O - IZAT ALI

R/O - DAKSHIN GODHARI
CHENIMARI

P.S.- CHENIMARI

DIST- BARPETA

ASSAM

PIN-781321.

(LICENSE NO.BSM-11/2007/57/58)

17: MD. KAIMUDDIN @ KIAMUDDIN
S/O - PARESH ALI

R/O - KALAMPUR

P.S.- KUDENG

DIST- BARPETA

ASSAM

PIN-781314.

(LICENSE NO.BSM-22/03/42)

18: NUR HUSSAIN
S/O - WAZUDDIN

R/O - ALIGAON
DHARMAPUR



P.S.- BAGHBAR

DIST- BARPETA

ASSAM

PIN-781308.

(LICENSE NO.BST-50/83/38)

19: NANDU MIYA
S/O - LATE SAMEJUDDIN

R/O - KANARA GAON

P.S.- BAGHBAR

DIST- BARPETA

ASSAM

PIN-781308.

(LICENSE NO.BSM-35/2017/113)

20: MUSTAFIZAR RAHMAN
S/O - KASHEM ALI

R/O - BURIKHAMAR PAM
P.S.- SARTHEBARI

DIST- BARPETA

ASSAM

PIN-781307.

(LICENSE NO.BSM-42/2020/71)

21: ANAMIKA DAS
W/O - LATE UPEN DAS

R/O - JANIA

P.S.- BARPETA

DIST- BARPETA

ASSAM

PIN-781301.

(LICENSE NO.BSM-18/2017/165)

22: MAJEDA AHMED
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SECRETARY OF JANIA GAON PANCHAYAT BAHUMUKHI MAHILA

SAMABAY SAMITI LTD.
W/O - SUKUR ALI

R/O - JANIA

P.S.- BARPETA

DIST- BARPETA

ASSAM

PIN-781301.

(LICENSE NO.BSM-54/93/4)
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23: RAIJUDDIN AHMED
S/O - LATE DARUG ALI

R/O - GARALA SUTI
NIRALA

P.S.- BAGHBAR

DIST- BARPETA

ASSAM

PIN-781308.

(LICENSE NO.BSM-50/83/49)
VERSUS

THE UNION OF INDIA AND 4 ORS

REPRESENTED BY THE SECRETARY

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI - 110001.

2:THE STATE OF ASSAM
REPRESENTED BY THE SECRETARY

GOVT. OF ASSAM

DEPARTMENT OF FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS

ASSAM SECRETARIAT

DISPUR

ASSAM.

3:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BHANGAGARH

GUWAHATI

ASSAM

PIN- 781005

4. THE DEPUTY COMMISSIONER BARPETA
ASSAM.

PIN- 781301

5:THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BARPETA
OFFICE OF THE DEPUTY COMMISSIONER
BARPETA

ASSAM
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Advocate for : MR. B ] MUKHERJEE
Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 4 ORS

Linked Case : WP(C)/462/2022

RUP KUMAR MONDAL AND 16 ORS
SON OF LATE RAM TANW MONDAL
VILL- SALMARA

P.O. MALIBARI BAZAR

DIST. KAMRUP

ASSAM

2: LALIT KALITA

S/O LATE ARUN KALITA
VILL- KALU BARI

P.O. NAGARBERA

DIST. KAMRUP

ASSAM

3: JITU KHATONIAR

S/O LATE SUSHIL KHATONIAR
VILL AND P.O. SAMORIA SATRA
DIST. KAMRUP

ASSAM

4: SAIFUL ISLAM

S/O LATE MANUR AHMED BHUYAN
VILL- SARANLPARA

P.O. BATAIDIA

DIST. KAMRUP

ASSAM

5: NRIPEN MALI

S/O LATE PADMA RAM MALI
VILL AND P.O. MIRZA

DIST. KAMRUP

ASSAM

6: MD. RAFIZ ALI
S/O LATE FARMAN
VILL- ISLAMPUR
P.O. BONGORA
DIST. KAMRUP
ASSAM

7: ACHYUT MAHANTA



S/OLATE UMAKANTA MAHANTA
VILL- BANGAL TOLA

P.O. MAJAR KHARI

DIST. KAMRUP

8: MD. SANCHA ALI
S/O LATE SANIYA ALI
VILL AND P.O. DADARA
DIST. KAMRUP
ASSAM

9: MD. MAHIM UDDIN AHMED
S/O LATE SAHAR ALI

VILL- NO. 2 MAKALI

P.O. BHALUKGHATA

DIST. KAMRUP

10: JAKIR HUSSAIN
S/O LATE APESH ALI
VILL- AND P.O. BATAHIDIA
DIST. KAMRUP
ASSAM

11: URBASHI BAISHYA
W/O GAJEN BAISHYA
VILL- RAMDIA
P.O. UJANKURI
DIST. KAMRUP

12: HIRAN THAKURIA
S/O LATE UPAN THAKURIA
VILL- AND P.O. BONGARA
DIST. KAMRUP

13: SRI NIREN MAJUMDAR

S/O LATE GOBINDA MAJUMDAR
VILL- JOJI

P.O. LOHARGHAT
DIST. KAMRUP

ASSAM

14: SRI SANJAY DAS
S/O LATE BOLEN DAS
VILL- JOJI
P.O. LOHARGHAT
DIST. KAMRUP
ASSAM
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15: SRI PRABIN BHARALI DEKA
S/O LATE RAMAKANTA BHARALI
VILL- JOJI
P.O. LOHARGHAT
DIST. KAMRUP
ASSAM

16: SRI BHUBAN DAS
S/O LATE RAMESHAR DAS
VILL- HAROPARA PART-I1

P.O. JARUBARI
DIST. KAMRUP
ASSAM

17: SRI BIREN KUMAR CHOUDHURY
S/O RAJEN CHOUDHURY

VILL- BHURKIBARI

P.O. BAMUNIGAON

DIST. KAMRUP

ASSAM

VERSUS

THE STATE OF ASSAM AND 3 ORS

Page No.# 49/199

REP. BY THE COMMISSIONER AND SECRETARY TO THE GOVT. OF ASSAM

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS

DISPUR
GUWAHATI-06.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-S.

3:THE DEPUTY COMMISSIONER

KAMRUP
AMINGAON.
4.THE DEPUTY DIRECTOR I/C

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
KAMRUP

AMINGAON.

Advocate for : MR H R A CHOUDHURY
Advocate for : GA



ASSAM appearing for THE STATE OF ASSAM AND 3 ORS

Linked Case : WP(C)/6933/2021

RAM CHANDRA SAHA AND 4 ORS
W/O LT MANINDRA MOHAN SAHA
R/O WARD NO. 2

SAPATGRAM

PS SAPATGRAM

DIST DHUBRI

ASSAM

PIN 783337 (LICENSE NO. BSL-5/93/57)

2: SMT. JHORNA BHOWMIK

W/O JYOTIRMOY BHOWMIK

R/O WARD NO-4

SAPATGRAM

PS SAPATGRAM

DISTDHUBRI

ASSAM

PIN 783337 (LICENSE NO. BSL-5/93/45)

3: SUBESH CH PODDAR

S/O LT PRIYANATH PODDAR

R/O WARD NO-3

SAPATGRAM

PS SAPATGRAM

DISTDHUBRI

ASSAM

PIN 783337 (LICENSE NO. DSG-44/82/164)

4: PARTHA PRATIM TALUKDAR

S/O LT DIBAKAR TALUKDAR

R/O WARD NO-3

SAPATGRAM

PS SAPATGRAM

DISTDHUBRI

ASSAM

PIN 783337 (LICENSE NO. BSM-77/2018/47/8)

5: ABU YUSUF MAHAMMUD
S/O LT GOFURUDDIN AHMED
R/O WARD NO-6
BILASIPARA

PS BILASIPARA

DIST DHUBRI
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ASSAM
PIN 783348

(LICENSE NO. BSL-5/93/11)
VERSUS

THE UNION OF INDIA AND 6 ORS

REP BY THE SECRETARY

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI-110001

2:THE STATE OF ASSAM

REP BY- THE SECRETARY

GOVT OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM SECRETARIAT

DISPUR

ASSAM

3:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BHANGAGARH

GUWAHATI

ASSAM

PIN 781005

4. THE DEPUTY COMMISSIONER

DHUBRI

ASSAM

PIN 783380

5:THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
DHUBRI

O/O THE DEPUTY COMMISSIONER
DHUBRI

ASSAM

6:THE SUB-DIVISIONAL OFFICER (CIVIL)
BIASIPARA

DIST DHUBRI

ASSAM

7:SHANKAR KR SAHA

S/O LT MINATI KR SAHA

R/O SAPATGRAM BAZAR

WARD NO.2

SAPATGRAM

DIST DHUBRI

ASSAM



Advocate for : MR. B ] MUKHERJEE

Page No.# 52/199

Advocate for : ASSTT.S.G.IL. appearing for THE UNION OF INDIA AND 6 ORS

Linked Case : WP(C)/506/2022

REKHA SAIKIA AND 6 ORS.
W/O- SRI KULADHAR SAIKIA
R/O- VILL.- CHOKIAL

P.O. PILIKAYETANI

DIST. GOLAGHAT

ASSAM

2: GHANA GOGOI @ GHANA KANTA GOGOI

S/O- LANG GOGOI

R/O- VILL. AND P.O. MAHIMELIA HABICHUKIA

DIST. GOLAGHAT
ASSAM

3: RAJIB KARKATA

S/O- LATE HALIRUSN KARKATA
R/O- VILL.- JALDHIBARI

P.O. MORONGI

DIST. GOLAGHAT

ASSAM

4: PLASIDIUS SARENG
S/O- LATE LAKASH SAREN

R/O- VILL.- RONGAJAN TEA ESTATE
P.O. MORONGI

DIST.- GOLAGHAT
ASSAM

5: DULAL LOING

S/O- LATE CHENICHAMPA LOING
R/O- VILL.- NAMTEMERA GAON
P.O. RONGAMATI

DIST. GOLAGHAT

ASSAM

6: RINKU BORA
S/O- SRI JODUNATH BORA
R/O- VILL.- BARICHOWA GAON
P.O. PULIKAITONI
DIST. GOLAGHAT
ASSAM
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7: RATUL GOGOI

S/O- LATE DEENA GOGOI

R/O- VILL.- GOWALJAN GAON
P.O. PULIKAITONI

P.S. GHILADHARI

DIST. GOLAGHAT

ASSAM

VERSUS

THE STATE OF ASSAM AND 6 ORS

REP. BY THE COMMISSIONER AND SECRETARY
GOVT. OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
SACHIVALAYA

DISPUR

GUWAHATI-6.

2:DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI

DIST.- KAMRUP(M)

ASSAM

PIN- 781005.

3:DEPUTY COMMISSIONER

GOLAGHAT

P.O. AND DIST. GOLAGHAT

ASSAM

PIN- 785621.

4:ADDITIONAL DEPUTY COMMISSIONER
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. AND DIST. GOLAGHAT

ASSAM

PIN- 785621.

5:DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. AND DIST. GOLAGHAT

ASSAM

PIN- 785621.

6:SUPERINTENDENT



Page No.# 54/199

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. AND DIST. GOLAGHAT

ASSAM

PIN- 785621.

7:SUPPLY INSPECTOR

FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT
P.O. AND DIST. GOLAGHAT
ASSAM
PIN- 785621.
Advocate for : MR. ] BARMAN
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS

Linked Case : WP(C)/2008/2022

MADHAB NATH

S/O- LATE CHENI RAM SAIKIA
R/O- DA-GAON

P.O- DA- GAON

P.S- BHAGAMUKH

DIST- JORHAT

ASSAM

VERSUS

THE STATE OF ASSAM AND 6 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT
DISPUR

GUWAHATI-6

2:THE DIRECTOR

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
DIST- KAMRUP (M)

BHANGAGARH
GUWAHATI-781005



Page No.# 55/199

ASSAM
3:THE DEPUTY COMMISSIONER
JORHAT

DIST- JORHAT

4:THE ADDL. DEPUTY COMMISSIONER
(FCS AND CA)

JORHAT

DIST- JORHAT

5:THE DEPUTY DIRECTOR

(FCS AND CA)

P.O- JORHAT

DIST- JORHAT

ASSAM

6:THE SUPERINTENDENT

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
DIST- JORHAT

P.O- JORHAT

DIST- JORHAT

ASSAM

7:-THE SUPPLY INSPETOR

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
DIST- GOLAGHAT

Advocate for : MR. P J SAIKIA

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS

Linked Case : WP(C)/3085/2022

INDRA PRASAD SARMAH

S/O LATE SIVA SARMAH

R/O VILL-GHARMORA SATRA
P.O.-GHARMORA

P.S.-NORTH LAKHIMPUR
DIST-LAKHIMPUR
ASSAM-787032

VERSUS

THE STATE OF ASSAM AND 6 ORS.

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS



SACHIVALAYA
DISPUR
GUWAHATI-781006

2:THE DIRECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM
BHANGAGARH
GUWAHATI-781005
3:THE DEPUTY COMMISSIONER
LAKHIMPUR DISTRICT
P.O.-NORTH LAKHIMPUR
ASSAM
PIN-787001
4.THE ADDL. DEPUTY COMMISSIONER (FCS AND CA)
LAKHIMPUR DISTRICT
P.O.-NORTH LAKHIMPUR
ASSAM
PIN-787001
5:THE DEPUTY DIRECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
LAKHIMPUR DISTRICT
P.O.-NORTH LAKHIMPUR
ASSAM
PIN-787001
6:THE SUPERINTENDENT
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
LAKHIMPUR DISTRICT
P.O.-NORTH LAKHIMPUR
ASSAM
PIN-787001
7:THE SUPPLY INSPECTOR
FOOD

CIVIL SUPLLIES AND CONSUMER AFFAIRS
LAKHIMPUR DISTRICT
ASSAM

Advocate for : MR J ISLAM
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS.

Linked Case : WP(C)/5641/2021
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DHARANI TAID AND 64 ORS
S/O- NATHURAM TAID

R/O- VILL.- NAMANI GARPARA
P.O. AND P.S.- DHAKUWAKHANA

DIST.- LAKHIMPUR
ASSAM.

2: BALIN SARMAH

S/O- JAGAT SARMAH

R/O- KATHALGURI BRAHMAN GAON
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM.

3: RATNESWARI SAIKIA
W/O- NILAMANI SAIKIA
R/O- 1 NO. BATAMARI
P.O.- BATAMARI

P.S.- GHILAMARA

DIST- LAKHIMPUR
ASSAM

4: TILESWAR BORAH

S/O- DIMBESWAR BORAH

R/O- SAPATIA

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

5:JIT GOGOI

S/O- PUNANDA GOGOI

R/O- HIMALUDONGA

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

6: ATUL KONCH

S/O- PUNANDA GOGOI

R/O- HIMALUDONGA

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

7: ACHYUT KNOWAR
S/O- DHARMESWAR KNOWAR
R/O- KUKURAJARA
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P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

8: DHANESH PEGU
S/O- LITE PEGU
R/O-GANDHIYA TINIALI
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM.

9: MUKUNDA GOGOI

S/O- DANDESWAR GOGOI

R/O- KASHUWANI

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

10: KISHAR DOLEY
S/O- BHIKEN DOLEY

R/O- GANDHIA MICHING
P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR
ASSAM

11: DHANESWAR GOGOI
S/O- NUMAL GOGOI
R/O- HARHI CHAPARI
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

12: DILIP CHETRY
S/O- GANESH CHETRY
R/O- HARHI NEPALI
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

13: DINESH SAIKIA
S/O- MALARAM SAIKIA
R/O- SINGIA
P.O. - BATAMARI
P.S.- GHILAMARA

DIST- LAKHIMPUR
ASSAM

14: NABIN KNOWAR
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S/O- LAKHI KNOWAR

R/O- LAHIBARI

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

15: INDRA PATIR
S/O- TEPURAM PATIR
R/O-326 NO. NL GANDHIYA
P.O. AND P.S.- GHILAMARA

DIST- LAKHIMPUR
ASSAM

16: SRIMANTA BORAH
S/O- GAJEN BORAH
R/O- TIOKIA
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM.

17: DILIP SARMAH
S/O- GOURI SARMAH
R/O- NOWGAON KATHAGURI

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

18: DILIP SAIKIA
S/O- DANDIRAM SAIKIA
R/O- NO. 1 SINGIA

P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR
ASSAM

19: NITUL GOGOI
S/O- NIRAN GOGOI

R/O- LECHAM HUNTALI
P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR
ASSAM

20: MANUJ PHUKAN

S/O- BHUBAN PHUKAN
R/O- LECHAM BORBHETI
P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR
ASSAM
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21: PINKI PEGU
W/O- PRADIP PEGU
R/O- BAHIR BANDENA

P.O. AND P.S.- DHAKUWAKHANA

DIST- LAKHIMPUR
ASSAM

22: HEMCHANDRA HAJARIKA
S/O- KHAGESWAR HAJARIKA

R/O- MADARGURI NEOGAGHULI
P.O. AND P.S.- DHAKUWAKHANA

DIST- LAKHIMPUR
ASSAM

23: BHABESH MILI
S/O- KANBAR MILI

R/O- NAMONI DHAKHINCHAPORI
P.O. AND P.S.- DHAKUWAKHANA

DIST- LAKHIMPUR
ASSAM

24: PULAK DOLEY

S/O- PADMESWAR DOLEY

R/O- DAKHIN CHAPORI

P.O. AND P.S.- DHAKUWAKHANA

DIST- LAKHIMPUR
ASSAM.

25: PRAJALITA DAS BHARALI
W/O- BHUPEN BHARALI

R/O- NAKAPOHUWA

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM.

26: JAGESWAR SAIKIA

S/O- CHENIRAM SAIKIA
R/O- GUWALDAI BATAMARI
P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR

ASSAM

27: THANU BORGOHAIN

S/O- MITHARAM BORGOHAIN
R/O- CHAPARI GOHAIN

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM
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28: SMT. MAMONI GOGOI

W/O- HAREN GOGOI

R/O- GANDHIA BAGAN TINIALI
P.O. - GANDHIA
P.S.-GHILAMARA

DIST- LAKHIMPUR

ASSAM

29: BIPUL SAIKIA

S/O- DHANIRAM SAIKIA

R/O- KATHAL GURI MICHING
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

30: ANIL SAIKIA

S/O- SASI SAIKIA

R/O- KUMRBIL GARAIMARI
P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR

ASSAM

31: GHANA SONOWAL
S/O-NANDESWAR SUNUWAL
R/O- KONOI GURI KAKURI

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

32: TILESWARI SAIKIA CHUTIA
W/O- RUHITESWAR CHUTIA
R/O-NAKOIGURI

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

33: JIBAN CHUTIA

S/O- DONDESWAR CHUTIA

R/O- CHANIMARI

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM.

34: BHUBANESWAR SONOWAL
S/O- KUMUD SONOWAL

R/O- KARAI GURI KACHARI

P.O. AND P.S- DHAKUWAKHANA
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DIST- LAKHIMPUR
ASSAM

35: HIREN GOHAIN

S/O- MIHIRMOHAN GOHAIN
R/O- DHULPETA

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

36: SUNMONI NATH
D/O- KAMAL NATH
R/O- BORBARI
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

37: UTPAL BARUAH
S/O- PRADIP DUTTA
R/O- BABAJIA CHARIALI
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

38: BISWAJIT BORUAH
S/O- DEBEN BORUAH

R/O- GUBINRAPUR

P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR
ASSAM

39: DIPAMANI CHUTIA DEKA
S/O- JADAB DEKA

R/O- SAKPARA

P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR

ASSAM

40: TRINAYAN BORUAH

S/O- NABI CHANDRA BARUAH
R/O- MAHTALI

P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR

ASSAM

41: DIGANTA TAMULI
S/O- BUPARAM TAMULI
R/O- PURANI KATHANI
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P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR
ASSAM

42: DIMBESWAR GOGOI
S/O- BHULANATH GOGOI
R/O- INO CHAKULI

P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR

ASSAM

43: MILIRAM DOLEY

S/O- LATE JOYRAM DOLEY
R/O-MAJ RATANPUR MIRI
P.O. AND P.S.- JENGRAIMUKH
DIST- MAJULI

ASSAM

44: SUNIL PEGU

S/O- LATE SUNADHAR PEGU
R/O- BORKHAL

P.O. - O. GURI DANGDHARA
P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM.

45: PULIN DOLEY

S/O- LATE PRAFULLA DOLEY
R/O- BANJI PATHER

P.O.- BAKULGURI

P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

46: UTPAL DOLEY

S/O- NILAMONI DOLEY
R/O- MOINAPARA

P.O.- O. GURI DANGDHARA
P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

47: PUNIRAM PEGU

S/O- LATE PADMESWAR PEGU
R/O- KEKURI KATHALGURI
P.O.- KEKURI PAMUA

P.S.- DHAKUWAKHANA

DIST- LAKHIMPUR
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ASSAM

48: SATISH PEGU

S/O- LATE HALIRAM PEGU
R/O-KEKURI PAMUA

P.O.- KEKURI PAMUA

P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

49: SMT. RATNESWARI PATIR
D/O- LATE KABIRAJ PATIR
R/O- KHAJUA PATIR

P.O. - KHAJUA PATIR

P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

50: LALIT PATIR

S/O- LATE RUKMO PATIR

R/O- KHAJUA CHAPARI

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

51: PADMA TAID

S/O- LATE MANURAM TAID

R/O- BAKULA MAGHUA CHUCK
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

52: SMT. BINITA DOLEY
W/O- JAYANTA DOLEY
R/O- KHAJUA MILI

P.O. - KHAJUA PATIR
P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

53: BIJU KUMBANG

S/O- NOVEMBAR KUMBANG
R/O- BASHMALA

P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR

ASSAM

54: PRASANTA TAID
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S/O- BALURAM TAID
R/O- 1 NO PARGHAT

P.O. AND P.S.- DHAKUWAKHANA

DIST- LAKHIMPUR
ASSAM

55: RUNUMANI CHAYENGIA
S/O- PHULESWAR CHAYENGIA
R/O-BHET TOLI
P.O. AND P.S.- GHILAMARA
DIST- LAKHIMPUR
ASSAM

56: MADHU SONOWAL

S/O- LATE LAPULI SONOWAL
R/O- NATUN HALDHIBARI
P.O.- SONOWAL KACHARI
P.S.- JENGRAIMUKH

DIST- MAJULI
ASSAM.

57: DILIP DOLEY
S/O- JADUMANI DOLEY
R/O- O. GURI DANGDHARA
P.O. AND P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

58: NITYANANDA PATIR
S/O- LATE BIRASON PATIR
R/O- KHAJUA PATIR
P.O. - KHAJUA PATIR
P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM

59: DIMBESWAR MILI
S/O- LATE BIRASON MILI
R/O- SONALI PATHER
P.O. - KHAJUA PATIR
P.S.- DHAKUAKHANA
DIST- LAKHIMPUR
ASSAM

60: HARABINDA SAIKIA
S/O- LATE PULATHI SAIKIA
R/O- AMUD BORBARI

P.O. AND P.S.- GHILAMARA
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DIST- LAKHIMPUR
ASSAM

61: MONUJ PEGU

S/O- LATE LAKSMANSING PEGU
R/O- CHAPARI MALA BUGORI
P.O. AND P.S.- DHAKUWAKHANA

DIST- LAKHIMPUR
ASSAM

62: AJIT DOLEY

S/O- LATE DHARMESWAR DOLEY
R/O- DAKHIN BUGARI

P.O. AND P.S.- DHAKUWAKHANA

DIST- LAKHIMPUR
ASSAM

63: BIMAN KULI

S/O- MANDASING KULI
R/O- HALMARI

P.O.- RATANPUR MIRI
P.S.- JENGRAIMUKH
DIST- MAJULI
ASSAM.

64: RAJU DOLEY
S/O- LOHIT CHANDRA DOLEY
R/O- RATANPUR MIRI
P.O.- RATANPUR MIRI
P.S.- JENGRAIMUKH
DIST- MAJULI
ASSAM.

65: SUCHIL DOLEY

S/O- LT. PARESH DOLEY
R/O- LEPANG KATHALGURI
P.O.- BOKULGURI

P.S.- DHAKUWAKHANA
DIST- LAKHIMPUR
ASSAM.
VERSUS

THE STATE OF ASSAM AND 9 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE

GOVERNMENT OF ASSAM
DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

SACHIVALAYA
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DISPUR
GUWAHATI-6.

2:THE DIRECTOR
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-05

KAMRUP(M)

ASSAM.

3:THE DEPUTY COMMISSIONER

DHEMAII

ASSAM.
4:THE ADDITIONAL DEPUTY COMMISSIONER

DHEMAIJI
ASSAM.
5:THE ASSISTANT COMMISSIONER
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
DHEMAIJI
ASSAM.
6:THE ASSISTANT DIRECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
DHEMAIJI
ASSAM.
7:-THE DEPUTY COMMISSIONER
MAIJULI
ASSAM.
8:THE ADDITIONAL DEPUTY COMMISSIONER

MAIJULI
ASSAM.
9:THE ASSISTANT COMMISSIONER
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI
ASSAM.
10:THE ASSISTANT DIRECTOR

FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS

MAJULI
ASSAM

Advocate for : MR S BORTHAKUR
Advocate for : GA
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ASSAM appearing for THE STATE OF ASSAM AND 9 ORS

Linked Case : WP(C)/1593/2022

MILON BORAH AND 22 ORS
S/O SRI BHODESWAR BORAH
R/O VILL-MAJGAON
HATIAKHUWA
P.O.-KACHARIMARI
DIST-GOLAGAHT

ASSAM

2: NOMAL THENGAL @ NUMAL THENGAL
S/O LATE BHUBON THENGAL

R/O VILL- DIGAHLPANI

P.O.-RATANPUR

DIST- GOLAGHAT
ASSAM

3: UTTAM BORUAH
S/O LATE P. BORUAH
R/O VILL-9 NO. ADARSHA GAON
P.O.-BORJAN
DIST-GOLAGHAT
ASSAM

4: ROBIN PHUKAN

S/O LATE JATIRAM PHUKAN
R/O VILL-MERAPANI
P.O.-MERAPANI
DIST-GOLAGHAT
ASSAM

5: PHUKON DOLEY
S/O SRI JOYGHESWAR DOLEY

R/O VILL-KALIBARI GAON
P.O.-GOMARI

DIST-GOLAGHAT
ASSAM

6: SMT. BHANI HANDIQUE
D/O SRI CHENIRAM HANDIQUE
R/O VILL-2 NO. NAVAJYOTI
P.O.-GOMARI

DIST-GOLAGHAT
ASSAM
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7: BHABA KT. BORA
S/O LATE GUBIN BORA
R/O VILL-LACHITPUR
P.O.-GOMARI
DIST-GOLAGHAT
ASSAM

8: ANANDA PEGU
S/O LATE G. PEGU

R/O VILL-BAHPHALIA GAON

P.O.-GOMARI
DIST-GOLAGHAT
ASSAM

9: KRISHNA TANTI
S/O SRI B. TANTI

R/O VILL-7 NO. WOKHA TEA ESTATE

P.O.-BARUAH GAON
DIST-GOLAGHAT
ASSAM

10: MINARAM GOGOI
S/O LATE PUNARAM GOGOI

R/O VILL-1 NO. NABAJYOTI
P.O.-GOMARI

DIST-GOLAGHAT
ASSAM

11: ARUN KUTUM
S/O LATE SUKENDRA KUTUM
R/O VILL-PATHARI GAON
P.O.-GOMARI
DIST-GOLAGHAT
ASSAM

12: PARUL DUTTA
S/O SRI AMIEO DUTTA

R/O VILL- 1 NO. GAMORIGURI
P.O.-GOMARI

DIST-GOLAGHAT
ASSAM

13: INDURAM DOLEY
S/O L. DOLEY
R/O VILL-KALBARI GAON
P.O.-GOMARI
DIST-GOLAGHAT
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ASSAM

14: SMT. RENU GOGOI
D/O SRI DURGESWAR GOGOI

R/O VILL-MERAPANI NABAGRAM
P.O.-MERAPANI

DIST-GOLAGHAT
ASSAM

15: MD. NOZIRUDDIN AHMED @ NAJIRUDDIN AHMED
S/O LATE MUKIBUL HOQUE

R/O VILL-BHELOWGURI
P.O.-MERAPANI

DIST-GOLAGHAT
ASSAM

16: TARUN SAIKIA
S/O LATE DURGA SAIKIA
R/O VILL-GARIGAON
P.O.-KACHAMARI
GARIGAON
DIST-GOLAGHAT
ASSAM

17: HELEM BORAH @ HILAM BORA
S/O LATE NOBIN BORAH

R/O VILL-TETELIGURI

LACHITPUR

P.O.-GOMARIMURI

DIST-GOLAGHAT
ASSAM

18: PRAFULLA SAIKIA

S/O LATE BAPDHAN SAIKIA
R/O VILL- UJANI TARANI
P.O.-UJANI TARANI

DIST- GOLAGHAT (ASSAM)

19: CHANAI GOGOI

S/O LATE PUNARAM GOGOI
R/O VILL-CHAODONG PATHER
DIST-GOLAGHAT (ASSAM)

20: MRIDUL SAIKIA
S/O LATE BHDRESWAR SAIKIA

R/O VILL-CHAWDANG PATHER
BIJOYPUR

DIST-GOLAGHAT (ASSAM)



Page No.# 71/199

21: KRISHNA BORA

S/O SRI DHONIRAM BORA

R/O VILL-CHAWDANG PATHER
AMGURI CHUK
DIST-GOLAGHAT

ASSAM

22: DILIP THENGAL

S/O LATE SUNESWAR THENGAL
R/O VILL-MERACHUK
P.O.-CHOWDANG PATHER
DIST-GOLAGHAT

ASSAM

23: ANIL GOGOI

S/O LATE BONESWAR GOGOI
R/O CHAWDANG PATHER GAON
P.O.-CHOWDANG PATHER

DIST- GOLAGHAT

ASSAM

VERSUS

THE STATE OF ASSAM AND 6 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

SACHIVALAYA

DISPUR

GUWAHATI-781006

2:THE DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI

DIST- KAMRUP(M)

ASSAM

PIN-781005

3:THE DEPUTY COMMISSIONER

GOLAGHAT

P.O. AND DIST- GOLAGHAT

ASSAM

PIN-785621

4:THE ADDITIONAL DEPUTY COMMISSIONER (FCS AND CA)
GOLAGHAT

P.O. AND DIST-GOLAGHAT

ASSAM
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PIN-785621
5:THE DEPUTY DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. AND DIST-GOLAGHAT
ASSAM

PIN-785621
6:THE SUPERINTENDENT

FOOD SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. AND DIST-GOLAGHAT
ASSAM

PIN-785621

7:-THE SUPPLY INSPECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O AND DIST- GOLAGHAT
ASSAM

PIN-78562

Advocate for : MR. M BISWAS
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS

Linked Case : WP(C)/3057/2022

MD. ABDUL AJIT AND 5 ORS
S/O LATE SAHED ALI

R/O VILL-KADAMONI
P.O.-KADAMONI
DIST-NAGAON

ASSAM

PIN-782122

2: MD. MAFIZUL ISLAM

S/O AMSAL ALI

R/O VILL-BHERBHERIGAON
P.O.-DHUPAGURI
DIST-NAGAON

ASSAM

PIN-782123

3: MINTU BORA
S/O LATE LOHIT CH. BORA

R/O VILL-TALIBAR SUNARIGAON
P.O.-DHING



DIST-NAGAON
ASSAM
PIN-782123

4: MD. NAZRUL ISLAM
S/O LATE SIRAJ UDDIN
R/O VILL-BHERBHERI
P.O.-DHUPAGURI
DIST-NAGAON
ASSAM

PIN-782123

5: MD. ASIM UDDIN
S/O LATE HALIM UDIN

R/O VILL-KADAMONI PATHER

P.O.-KADAMONI
DIST-NAGAON
ASSAM
PIN-782123

6: UMESH BRAHMA

S/O LATE KHAGEN BRAHMA
R/O VILL-DHUPAGURI KACHARIGAON

P.O.-DHUPAGURI
DIST-NAGAON
ASSAM
PIN-782123
VERSUS

THE STATE OF ASSAM AND 4 ORS
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REPRESENTED BY THE SECRETARY TO THE GOVERNMENT OF ASSAM
FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT

DISPUR
GUWAHATI-781006

2:THE DIRECTOR OF FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS

ASSAM
BHANGAGARH
GUWAHATI-5

3:-THE DEPUTY COMMISSIONER

NAGAON
ASSAM
PIN

4:THE DEPUTY DIRECTOR OF FOOD AND CIVIL SUPPLIES AND CONSUMER

AFFAIRS
NAGAON

DIST-NAGAON
ASSAM



PIN-

5:THE DHUPAGURI SS LTD

REPRESENTED BY ITS CHAIRMAN

P.O.-DHUPAGURI

DIST-NAGAON

ASSAM

PIN-782123

Advocate for : MR. BRAHMAN

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 4 ORS

Linked Case : WP(C)/5206/2021

TIKENDRA MILI AND 8 ORS
S/O. SRI DEBAKANTA MILI
R/O. ANAI CHUCK MILI GAON
P.O. MILI TINIALI

P.S. JENGRAIMUKH

DIST. MAJULI

ASSAM.

2: HEDAM BHARALI

S/O. DUTIRAM BHARALI

R/O. MOHKHUTI BONIA GAON
P.O. HAZARIKA CHUCK

P.S. GARAMUR

DIST. MAJULI

ASSAM.

3: PUNYA SAIKIA

W/O. LT. DHANI SAIKIA

R/O. ALIMUR BAMUNGAON
P.O. AND P.S. KAMALABARI
DIST. MAJULI

ASSAM.

4: BODHESWAR BORA

S/O. THOGIRAM BORA

R/O. POHARDIA

P.O. AND P.S. KAMALABARI
DIST. MAJULI

ASSAM.

5: MOHANATH KAMAN
S/O. LT. PADMA KAMAN
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R/O. JOKAIBOWA
P.O. JOKAIBOWA
P.S. GARAMUR
DIST. MAJULI
ASSAM.

6: ANIL CH. BORUAH

S/O. LT. BHUGESWAR BORUAH
R/O. KAMALABARI DORIAGAON
P.O. KAMALABARI

P.S. AND DIST. MAJULI

ASSAM.

7: AMULYA SAIKIA SAIKIA
S/0. LT. HEMODHAR SAIKIA
R/O. POHARDIA

P.O. BHUWAMORA

P.S. GARAMUR

DIST. MAJULI

ASSAM.

8: ANIL CHINTY

S/O. LT. MINARAM CHINTY
R/O. NAM BHATIAMARI
P.O. BHATIAMARI

P.S. AND DIST. MAJULI
ASSAM.

9: NAREN REGAN

S/O. LT. MONARAM REGAN
R/O. NO.1 MORITUNI

P.O. MORITUNI

P.S. GARAMUR

DIST. MAJULI

ASSAM.

VERSUS

THE STATE OF ASSAM AND 15 ORS

REP. BY THE COMM. AND SECY. TO THE GOVT. OF ASSAM
DEPTT. OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

DISPUR

GUWAHATI-06.

2:THE DIRECTOR
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FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-05

KAMRUP (M)

ASSAM.

3:THE DEPUTY COMMISSIONER

MAJULI
ASSAM.
4:THE ADDL. DEPUTY COMMISSIONER

MAJULI
ASSAM.
5:THE ASSTT. COMMISSIONER

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM.

6:THE ASSTT. DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM.

7:-THE AREA OFFICER

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM.

8:THE SUPPLY INSPECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
MAJULI

ASSAM.

9:LAKHYA NATH DOLEY
S/O. LT. TULIRAM DOLEY
R/O. NAMONI GEJERA
P.O. GEJERA

P.S. JENGRAIMUKH
DIST. MAJULI

ASSAM

PIN-785110.

10:ISHARAM BORAH
S/O. HUDURA BORAH
KHOLIHAMARI

P.O. BHUWAMORA

P.S. GARAMUR

DIST. MAJULI

ASSAM
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PIN-785104.

11:SUNIL GHOSH
S/0. SANTOOSH GHOSH
R/O. KAMALABARI SHANTIPUR
P.O. KAMALABARI

DIST. MAJULI

ASSAM

PIN-785106.

12:KAMAL GAYAN

S/O. PAN RAM GAYAN
R/O. KERELAGAON

P.O. AND P.S. KAMALABARI
DIST. MAJULI

ASSAM

PIN-785106.
13:HARESWAR KAMAN
S/O0. TAPUR KAMAN

R/O. UJANI JAKAIBOWA
P.O. JOKAIBOWA

P.S. GARAMUR

DIST. MAJULI

ASSAM

PIN-785104.

14:SMT. KUNJA BORUAH
W/0. KUSHA BORUAH
R/O. DORIA KAMALABARI
P.O. KAMALABARI

P.S. AND DIST. MAJULI
ASSAM

PIN-785106.

15:M/S KAMALABARI TRADING
REP. BY ITS PROPRIETOR
SRI JIBAN SAIKIA

S/O. CHANDRA SAIKIA
R/O. KAMALPUR GAON
P.O. KAMALABARI

P.S. AND DIST. MAJULI
ASSAM

PIN-785106.
16:NIRANJAN SAIKIA
S/0. AKAMAN SAIKIA

R/O. UTTAR KAMALABARI SATRA

P.O. KAMALABARI
DIST. MAJULI
ASSAM
PIN-785106.

Advocate for : MR. R BORUAH
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Advocate for : GA
ASSAM appearing for THE STATE OF ASSAM AND 15 ORS

Linked Case : WP(C)/695/2022

ARUN BORA AND 3 ORS.

S/O- LATE KHAGESWAR BORA
R/O- SONARI GAON

P.O. AND P.S. NORTH LAKHIMPUR
DIST.- LAKHIMPUR

ASSAM

PIN- 787001.

2: BUOY DUTTA

S/O- LATE HOMESWAR DUTTA
R/O- D.K. ROAD

WARD NO. 5

HINDU GAON

P.S. NORTH LAKHIMPUR
DIST.- LAKHIMPUR

ASSAM

PIN- 787001.

3: PABITRA KUMAR CHETIA @ POBITRA GOGOI
S/O- LATE BAPURAM CHETIA

R/O- D.K. ROAD

WARD NO. 5

CHETIA GAON

P.S. NORTH LAKHIMPUR

DIST.- LAKHIMPUR

ASSAM

PIN- 787001.

4: SHANKAR DEY

S/O- LATE RABI DEY
R/O- WARD NO. 10

P.S. NORTH LAKHIMPUR
DIST.- LAKHIMPUR
ASSAM

PIN- 787001.

VERSUS

THE STATE OF ASSAM AND 6 ORS

REP. BY THE COMMISSIONER AND SECRETARY TO THE GOVERNMENT OF
ASSAM

DEPARTMENT OF FOOD
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CIVIL SUPPLIES AND CONSUMER AFFAIRS
SACHIVALAYA

DISPUR

GUWAHATI-06.

2:THE DIRECTOR
CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-05

KAMRUP(M)

ASSAM

3:THE DEPUTY COMMISSIONER
LAKHIMPUR
ASSAM

4:THE ADDITIONAL DEPUTY COMMISSIONER
LAKHIMPUR

ASSAM

5:THE ASSISTANT COMMISSIONER

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
LAKHIMPUR

ASSAM

6:THE ASSISTANT DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
LAKHIMPUR

ASSAM

7:THE UNION OF INDIA

REP. BY THE SECRETARY

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION
MINISTRY OF CONSUMER AFFAIRS

FOOD AND PUBLIC DISTRIBUTION

KRISHI BHAWAN

NEW DELHI- 110001.

Advocate for : MR. N SARKAR

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS

Linked Case : WP(C)/253/2022

HIRALAL DEY AND 10 ORS

S/O LATE HARENDRA KUMAR DEY
R/O KALIBARI ROAD

WARD NO. 7



P.S.-SILCHAR
DIST- CACHAR
ASSAM
PIN-788001

2: ALOK KUMAR DEY

S/O LATE JITENDRA CHANDRA DEY
R/O VIVEKANANDA ROAD

WARD NO. 26

SILCHAR

P.S.-SILCHAR

DIST- CACHAR

ASSAM

PIN-788007

3: KSHETRA MOHAN PAUL
S/O LATE MAHIM PAUL
R/O TARAPUR

WARD NO. 24
P.S.-SILCHAR
DIST-CACHAR

ASSAM

PIN-788003

4: SMTI. JAYANTI PAUL
W/O BISWAJIT PAUL
R/O N.S. AVENUE
WARD NO. 13
P.S.-SILCHAR

DIST- CACHAR

ASSAM

PIN-788005

5: PINTU DEBNATH

S/O KRISHNA DEB NATH
R/O KANAKPUR ROAD
WARD NO. 13

SILCHAR

P.S.-SILCHAR
DIST-CACHAR

ASSAM

PIN-788005

6: RUPAM KANTI NATH
S/O HEM CHANDRA NATH
R/O CHENGKURI ROAD
TARABARI

P.S.-SILCHAR
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DIST-CACHAR
ASSAM
PIN-788007

7: SANKAR HOME CHOUDHURY

S/O LATE KALIPADA HOME CHOUDHURY
R/O LACHMIDAR ROAD

WARD NO. 24

TARAPUR

P.S.-SILCHAR

DIST- CACHAR

ASSAM

PIN-788003

8: NIRESH RANJAN DEB

S/O LATE NARENDRA CHANDRA DEY
R/O M.M. SARANI

HAILAKANDI ROAD

WARD NO. 18

P.S.-SILCHAR

DIST- CACHAR

ASSAM

PIN-788005

9: SAHARUL ALAM BARBHUIYA

S/O LT. HABIBAR RAHMAN BARBHUIYA
R/O KANAKPUR PART-II

WARD NO. 14

SILCHAR

P.S.-SILCHAR

DIST-CACHAR

ASSAM

PIN-788005

10: ASHIM KUMAR DAS
S/O LATE AMULYA DAS
R/O ASHRAM ROAD
WARD NO. 19
P.S.-SILCHAR
DIST-CACHAR

ASSAM

PIN-788007

11: RAJU CHAKRABORTY

S/O SITANATH CHAKRABORTY
R/O DHUPAPATTY

WARD NO

7
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P.S.-SILCHAR
DIST-CACHAR
ASSAM
PIN-788001
VERSUS

THE UNION OF INDIA AND 4 ORS

REPRESENTED BY THE SECRETARY

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI-110001

2:THE STATE OF ASSAM

REPRESENTED BY THE SECRETARY

GOVT. OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM SECRETARIAT

DISPUR

ASSAM

3:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BHANGAGARH

GUWAHATI

ASSAM

PIN-781005

4:THE DEPUTY COMMISSIONER

CACHAR

ASSAM

PIN-788009

5:THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
CACHAR

O/O THE DEPUTY COMMISSIONER
CACHAR

ASSAM

Advocate for : MR. B ] MUKHERJEE
Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 4 ORS

Linked Case : WP(C)/521/2022

ALBOR HUSSAIN LASKAR AND 11 ORS
S/O- LATE JAHUR UDDIN LASKAR



VILL.- RAJYESWARPUR PART-VII
P.O. KATAGAON

DIST.- HAILAKANDI

ASSAM

PIN- 788168.

2: ANSAR ALI MAZUMDER

S/O- LATE NIYAMAT ALI MAZUMDER
VILL.- KALACHERRA GRANT

P.O. JAFFIRBOND

DIST. HAILAKANDI

ASSAM

PIN- 788160.

3: ARUN PAUL

S/O- LATE A.K. PAUL

VILL.- SUDARSHANPUR PART-III
P.O. JAFFIRBOND

DIST. HAILAKANDI
ASSAM

PIN- 788160.

4: FARIDA PARBIN LASKAR
W/O- ABDUL SALAM LASKAR
VILL.- NIMAICHANDPUR PART-II
P.O. NIMAICHANDPUR

DIST.- HAILAKANDI

ASSAM

PIN- 788168.

5: KHUKUMONI AGRAHARI
W/O- SANTA PARASAD AGRAHARI
VILL.- LALAMUKH
P.O. LALAMUKH GRANT
DIST.- HAILAKANDI
ASSAM

PIN- 788168.

6: SITAL PRASAD RABIDAS

S/O- LATE NANDA KUMAR ROBIDAS
VILL.- NARSHINGPUR T.E.

P.O. KALACHERRA

DIST. HAILAKANDI

ASSAM

PIN- 788160.

7: SANJIT SINGHA
S/O- LATE SURAIJIT SINGHA
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VILL.- NITYANANDAPUR PART-II
P.O. NITYANANDAPUR

DIST.- HAILAKANDI

ASSAM

PIN- 788168.

8: MULLA BABU SINGHA
S/O- LATE NATUN SINGHA
VILL.- MADARIPAR

P.O. MADARIPAR

DIST. HAILAKANDI
ASSAM

PIN- 788163.

9: MOHAN SINGHA

S/O- S. MOHAN SINGHA

VILL.- RAJYESWARPUR PART-V
P.O. RAJYESWARPUR

DIST. HAILAKANDI

ASSAM

PIN- 788168.

10: MONI KISHOR SINGHA
S/O- LATE CHANDRABABU SINGHA
VILL.- RAJYESWARPUR PART-VIII
P.O. MADARIPAR

DIST.- HAILAKANDI
ASSAM

PIN- 788163.

11: BUOY NATH
S/O- BABUL NATH
VILL.- RAJYESWARPUR PART-IV
P.O. MADARIPAR
DIST.- HAILAKANDI
ASSAM
PIN- 788163.

12: ABDULMATAHIR CHOUDHURY
S/O- LATE ARJAN ALI CHOUDHURY
VILL.- NIMAICHANDPUR
P.O. NIMAICHANDPUR
DIST.- HAILAKANDI
ASSAM
PIN- 788168.

VERSUS

THE STATE OF ASSAM AND 4 ORS
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TO BE REP. BY THE COMMISSIONER AND SECRETARY TO THE GOVT. OF
ASSAM

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT
DISPUR
GUWAHATI-6.

2:THE DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM
BHANGAGARH
GUWAHATI-5.
3:THE DEPUTY COMMISSIONER
HAILAKANDI
P.O. AND DIST. HAILAKANDI
ASSAM
PIN- 788151.
4:THE ASSISTANT DIRECTOR
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
HAILAKANDI
P.O. AND DIST. HAILAKANDI
ASSAM
PIN- 788151.
5:THE AREA OFFICER-CUM-INSPECTOR
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
HAILAKANDI
P.O. AND DIST. HAILAKANDI
ASSAM
PIN- 788151.
Advocate for : MR S BORTHAKUR
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 4 ORS

Linked Case : WP(C)/1949/2022

DANESWAR SARMAH AND 13 ORS
S/O LATE BUDHIRAM SARMA

R/O WARD NO. 4

SANTIPUR

P.O. AND P.S.-MANGALDAI

DIST- DARRANG

ASSAM

PIN-784125

2: SWAPAN KUMAR SAHA



S/O LATE HARIPADA SAHA
R/O WARD NO. 3
SANTIPUR

P.O. AND P.S.-MANGALDAI
DIST- DARRANG

ASSAM

PIN-784125

3: LITON SAHA

S/O LATE HARIPADA SAHA
R/O WARD NO. 3
SANTIPUR

P.O. AND P.S.-MANGALDAI
DIST- DARRANG

ASSAM

PIN-784125

4: BHUJANGA ROY

S/O LATE BHABARANJAN ROY
R/O PRAFULLYA NAGAR
RANGAMATI

P.O. AND P.S.-MANGALDAI
DIST- DARRANG

ASSAM

PIN-784125

5: HITEN SARMA

S/O LATE JUGENDRA NATH SARMA
R/O BAMUNPARA-1

RANGAMATI

P.O. AND P.S.-MANGALDAI

DIST- DARRANG

ASSAM

PIN-784125

6: PHULENDRA NATH SARMA

S/O LATE JUGENDRA NATH SARMA
R/O BAMUNPARA-1

RANGAMATI

P.O. AND P.S.-MANGALDALI

DIST- DARRANG

ASSAM

PIN-784125

7: ATUL GOSWAMI

S/O LATE KASHINANDAN GOSWAMI
R/O WARD NO. 3

P.O. AND P.S.-MANGALDAI
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DIST- DARRANG
ASSAM
PIN-784125

8: MD. HASEN ALI
S/O LATE JAHURUL HAQUE
R/O VILL AND P.O.-NIZ KHARUPETIA
P.S.-DHULA
DIST-DARRANG
ASSAM
PIN-784115

9: NANDIRAM MANDAL

S/O LATE NONIGOPAL MONDAL
R/O VILL-HILOIKHUNDA

P.O. AND P.S.-MANGALDAI
DIST- DARRANG

ASSAM

PIN-784125

10: DILIP KALITA
S/O LATE CHAMPARAM KALITA
R/O VILL-KHATARA
P.O.-DIPILU

P.S.-SIPAJHAR

DIST-DARRANG
ASSAM-874144

11: ABANI RAJBANGSHI
S/O LATE CHIKAN DEKA
R/O MAHARIPARA
P.O.-DUNI
DIST-DARRANG
ASSAM
PIN-784148

12: SARAT CHANDRA DEKA
S/O LATE MALEKU DEKA

R/O VILL-CHENGAPARA NO. 1
P.O.-PATHORIGHAT
DIST-DARRANG
ASSAM
PIN-784144

13: PUSPA DHAR DEKA @ PUSPA DEKA
S/O DEBENDRA DEKA
VILL-BARKALIAJHAR
P.O.-BYASPARA
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DIST-DARRANG
ASSAM
PIN-784145

14: NIRMAL DEKA

S/O LATE SANDHI RAM DEKA
R/O WARD NO. 4

P.O. -MANGALDAI

DIST- DARRANG

ASSAM

PIN-784125

VERSUS

THE UNION OF INDIA AND 5 ORS

REPRESENTED BY THE SECRETARY

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION
MINISTRY OF CONSUMER AFFAIRS

FOOD AND PUBLIC DISTRIBUTION

KRISHI BHAWAN

NEW DELHI-110001

2:THE STATE OF ASSAM

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM

FOOD AND CIVIL SUPPLY DEPARTMENT

DISPUR

GUWAHATI-5

3:THE DIRECTOR

FOOD AND CIVIL SUPPLIES

ASSAM

BHANGAGARH

GUWAHATI-5

4:TEH DEPUTY COMMISSIONER

DARRANG

AT MANGALDOI

P.O.-MANGALDOI

DIST- DARRANG

ASSAM

PIN-784125

5:THE DEPUTY DIRECTOR

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFIRS
DARRANG

P.O.-MANGALDOI

DIST- DARRANG

ASSAM

PIN-784125

6:THE INSPECTOR

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
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DARRANG

P.O.-MANGALDOI

DIST- DARRANG

ASSAM

PIN-784125

Advocate for : MR. M ISLAM

Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 5 ORS

Linked Case : WP(C)/3558
2022

ATUL BARUAH AND 6 ORS

S/O- LT. KUKHESWAR BARUAH

R/O- VILLAGE- NO. 2 GOSAI PATHAR
P.S- BIHPURIA

PIN- 784161

DISTRICT- LAKHIMPUR

ASSAM.

2: CHENIRAM BARUAH

S/O.- LT. DEBEN BARUAH

RESIDENT OF VILLAGE- DHULIKHULI
P.S. BIHPURIA

DISTRICT- LAKHIMPUR

PIN- 784161

ASSAM.

3: SMTI. TARU GOGOI

D/O- SRI BHOGESWAR GOGOI

RESIDENT OF VILLAGE- NO. 2 HALMARIA
P.S. LALUK

PIN- 784160

DISTRICT- LAKHIMPUR

ASSAM.

4: BOBHA BORANG

S/O.- LT. PHONI BORANG
RESIDENT OF PHULANIBARI
P.O. GOROIMARI

P.S. BOGINADI

PIN- 787032

DISTRICT- LAKHIMPUR
ASSAM.

5: MHUI NANDA KAMAN
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S/0O.- LT. BOGEN KAMAN

R/O- VILLAGE- NO SUTI MEAR GAON
P.S.- BOGINADI

PIN- 787032

DISTRICT- LAKHIMPUR

ASSAM.

6: BADESWAR KAMAN

S/O- LT. JAIBHAR KAMAN

R/O- VILLAGE- MER TINIGARIA
P.S.- BOGINADI

PIN- 787032

DISTRICT- LAKHIMPUR
ASSAM.

7: DUTIRAM SONOWAL

S/O- BHOGESWAR SONOWAL

R/O- VILLAGE- MARICHA PATHER
P.S.- BIHPURIA

PIN- 784161

DISTRICT- LAKHIMPUR

ASSAM.

VERSUS

THE STATE OF ASSAM AND 2 ORS
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

ASSAM

DISPUR

GUWAHATI-6.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

BHANGAGARH

GUWAHATI-S.

3:THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
NORTH LAKHIMPUR

LAKHIMPUR

ASSAM.

Advocate for : MS D BORGOHAIN
Advocate for : GA
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ASSAM appearing for THE STATE OF ASSAM AND 2 ORS

Linked Case : WP(C)/5310/2022

MUSTAFA AHMED MAZUMDER
S/O HAJI FARIZ UDDIN MAZUMDER

VILL.- DAMALIA
P.O.- SILCHAR

DIST.- CACHAR
ASSAM.

VERSUS

THE UNION OF INDIA AND 4 ORS.

REP. BY THE SECRETARY. DEPTT. OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI- 11001.

2:THE STATE OF ASSAM
REP. BY THE SECRETARY TO THE GOVT. OF ASSAM
FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPTT.
DISPUR

GUWAHATI- 06.

3:THE DIRECTOR

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

BHANGAGARH

GUWAHATI- 781005.

4.THE DEPUTY COMMISSIONER

CACHAR

DIST.- CACHAR

ASSAM.

5:THE SUPERINTENDENT

FOOD AND CIVIL SUPPLY

CACHAR

OFFICE OF THE DEPUTY COMMISSIONER

CACHAR

DIST.- CACHAR

ASSAM.

Advocate for : MR. T U LASKAR

Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 4 ORS.



Linked Case : WP(C)/6107/2021

MRINAL KANTI RAY AND 18 ORS
S/O. LATE MANORANJAN RAY

R/O. WARD NO.7
NEW GOALPARA

P.O. BALADMARI (BIHUFIELD)

DISTRICT GOALPARA
ASSAM

2: FAKHRUDDIN AHMED
S/0. LATE SAKIBUDDING AHMED

R/O. WARD NO.14
KISMATPUR

P.O. AND DISTRICT GOALPARA
ASSAM.

3: JYOTISH MEDHI
S/O. LATE MADHAB MEDHI

R/O. WARD NO.9
KALATIPARA

P.O. AND DISTRICT GOALPARA
ASSAM

4: ANJALI KALITA
W/O. SRI KIRAN KALITA

R/O. WARD NO .4
TILAPARA

P.O. AND DISTRICT GOALPARA
ASSAM

5: TAPAN DAS

S/O. LATE NARENDRA NARAYAN DAS
R/O. WARD NO.4

TILAPARA
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P.O. AND DISTRICT GOALPARA
ASSAM

6: DHANIJIT DAS
S/O. LATE HAREN DAS

R/O. WARD NO.2
CHANDARIA

P.O. AND DISTRICT GOALPARA
ASSAM

7: MONOJ KUMAR DAS
S/O. LATE DHANANJOY DAS

R/O. WARD NO.2
BANIAPARA

P.O. AND DISTRICT GOALPARA
ASSAM

8: UZZAL DAS
S/0. TILOK DAS

R/O. WARD NO.7
TILAPARA

P.O. AND DISTRICT GOALPARA
ASSAM

9: PRANAB KUMAR SARKAR
S/O. LATE PRATAP CHANDRA SARKAR

R/O. WARD NO.9

KALIBARI

P.O. AND DISTRICT GOALPARA
ASSAM

10: REKHA DAS
W/O. DHIRAJ DAS

R/O. WARD NO.10
KALITAPARA

P.O. AND DISTRICT GOALPARA
ASSAM

11: AMULLYA CHANDRA DAS
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S/O. LATE GAYA CHANDRA DAS

R/O. WARD NO.2
CHANDARIA

P.O. AND DISTRICT GOALPARA
ASSAM

12: ABDUL AZIZ
S/O. LATE NOIMUDDIN AHMED

R/O. WARD NO.13

KALPANA NAGAR

P.O. AND DISTRICT GOALPARA
ASSAM

13: NIRANJAN DAS
S/O. LATE UMESH DAS

R/O. WARD NO.9
KALITAPARA

P.O. AND DISTRICT GOALPARA
ASSAM

14: UJJAL KUMAR DAS
S/O. LATE SRIDHAR CHANDRA DAS

R/O. WARD NO.9
KALITAPARA

P.O. AND DISTRICT GOALPARA
ASSAM

15: SRI PRASEN KALITA
S/O0. MOTILAL KALITA

R/O. VILLAGE AND P.O. BARBHITA

DISTRICT GOALPARA
ASSAM

16: MD. ABU SHAMA
S/O. LATE FAZAL HAQUE

R/O. VILLAGE PANIKHATI

P. 0. BARDAMAL
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DISTRICT GOALPARA
ASSAM

17: HATEM ALI
S/O. MANSER ALI

R/O. VILLAGE KATHAMARI
P.O. KHARMUZA

DISTRICT GOALPARA
ASSAM

18: A K.M. EHSANUL KARIM
S/O. LATE MAHBUB ALI

R/O. WARD NO.4
NAYAPARA

P.O. AND DISTRICT GOALPARA
ASSAM

19: MOHASEN ALI
S/O. LATE HASEN ALI

VILLAGE MILLAN NAGAR
P.O. BALADMARI

DISTRICT GOALPARA
ASSAM

20: SMTI. JYOTSNA RANI HAJONG
W/0O. SRIAJOY KUMAR HAJONG

R/O. VILLAGE MARIOM NAGAR
P.O. BALADMARI

DISTRICT GOALPARA
ASSAM.

ALL ARE PIN. 783101
VERSUS

THE STATE OF ASSAM AND 4 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM

FOOD AND CIVIL SUPPLY DEPARTMENT

DISPUR



GUWAHATI 5

2:THE DIRECTOR

FOOD AND CIVIL SUPPLIES
ASSAM

BHANGAGARH

GUWAHATI 5.

3:THE DEPUTY COMMISSIONER
P.O. AND DISTRICT GOALPARA
ASSAM

PIN 783101.

4.THE DEPUTY DIRECTOR
FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOALPARA

P.O. AND DISTRICT GOALPARA
ASSAM
PIN 783101

5:THE INSPECTOR

FOOD AND CIVIL SUPPLIES AND CONSUMERS AFFAIRS
GOALPARA

P.O. AND DISTRICT GOALPARA

ASSAM

PIN 783101.

Advocate for : MR. M DUTTA
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 4 ORS

Linked Case : WP(C)/501/2022

ABDUL RAHMAN LASKAR AND 21 ORS
SON OF ABDUL MANNAF LASKAR
VILL- BALDABALDI PART-I

P.O. SULTANICHERRA

DIST. HAILAKANDI
ASSAM

2: GAUTAM KUMAR SARMA

S/O LT. ARUN SARMA

VILL- ARANYAPUR P.O. KATLICHERRA
DIST. HAILAKANDI

ASSAM
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3: ANUP KUMAR MALAKAR
S/O LT. MATILAL MALAKAR
VILL- RANGABAK PART-II
P.O. KATLICHERRA
DIST. HAILAKANDI
ASSAM

4: LALTHANNGHAKA HRANGKHAL
S/O RENGSUMSIKA HRANGKHAL

VILL- DHOLCHERRA HRANGKHAL FOREST VILLAGE

P.O. BORTHOL
DIST. HAILAKANDI
ASSAM

5: AMIRUN NESSA LASKAR
W/O MOIN UDDIN LASKAR
VILL- DHOLAI OLAI PART-I
P.O.DHOLAI SOUTH

DIST. HAILAKANDI
ASSAM

6: JAHANARA BEGAM CHOUDHURY
W/O ABDUL HOQUE CHOUDHURY
VILL- UTTAR JOSNABAD

P.O. LALAMUKH

DIST. HAILAKANDI
ASSAM

7: AFIA KHATUN LASKAR

W/O ATAUR RAHMAN LASKAR
VILL- MAHMADPUR PART-II
P.O. RONGPUR SOUTH

DIST. HAILAKANDI

ASSAM

8: HILAL UDDIN LASKAR

S/O LT. FAIZUL HAQUE LASKAR
VILL- MAHMADPUR PART-II
P.O. RONGPUR SOUTH

DIST. HAILAKANDI

ASSAM

9: JAGODISH RAJBHAR

S/O LT. HARI PRASAD RAJBHAR
VILL- NUNAIKHAL

P.O. VERNERPUR

DIST. HAILAKANDI

ASSAM
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10: NASIR UDDIN LASKAR
S/OLT. WAB ALI LASKAR

VILL- MAHMADPUR PART-II
P.O. RONGPUR SOUTH
DIST. HAILAKANDI

ASSAM

11: LUTFUR RAHMAN LASKAR
S/O ABDUL SAMAD LASKAR
VILL- JOYKRISHNAPUR
P.O. RONGPUR SOUTH
DIST. HAILAKANDI
ASSAM

12: AFIA BEGAM
W/O BASIR UDDIN
VILL-MAHMADPUR PART-I
P.O. RONGPUR SOUTH
DIST. HAILAKANDI
ASSAM

13: JALAL UDDIN MIA
S/O LT. NOOR MAHMAD MIA
VILL- VERNERPUR T.E.
P.O. VERNERPUR
DIST. HAILAKANDI
ASSAM

14: RANA BARMAN
S/O NIHAR BARMAN

VILL- BILAIPUR

P.O. PROTAP PUR DIST. HAILAKANDI
ASSAM

15: NOOR AHMED LASKAR

S/O LT. MD. S. ALI

VILL- LALACHERRA FOREST VILLAGE
P.O. KACHARITOL

DIST. HAILAKANDI

ASSAM

16: BANI BALA DAS
W/O LT. OBIRAM DAS
VILL- NIZVERNERPUR
P.O. VERNERPUR
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DIST. HAILAKANDI
ASSAM

17: CHANDAN MODAK
S/O NIKHIL MODAK
R/O LALA

WARD NO. 10
P.O.LALA

DIST. HAILAKANDI
ASSAM

18: GOPAL SAHA

S/O LT. SREEKRISHNA SAHA
R/O LALA

WARD NO. 5

PO LALA
DIST. HAILAKANDI

ASSAM

19: THAMBALEI SINGHA
W/O MANAUBI SINGHA
R/O LALA
WARD NO. 3
P.O.LALA

DIST. HAILAKANDI
ASSAM

20: SHEFALI DEY

W/O NIRMAL KNATI DEY
R/O LALA

WARD NO. 4

P.O.LALA

DIST. HAILAKANDI
ASSAM

21: JHANTU CHANDRA DEY
S/O RADHA CHANDRA DEY

R/O LALA

WARD NO. 9

P.O. LALA DIST. HAILAKANDI
ASSAM

22: SIDDHARTHA SHANKAR SHARMA
S/O LT. LABANYA KUMAR SHARMA
R/O LALA

WARD NO. 4

P.O.LALA
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DIST. HAILAKANDI
ASSAM
VERSUS

THE STATE OF ASSAM AND 8 ORS

TO BE REP. BY THE PRINCIPAL SECRETARY TO THE GOVT. OF ASSAM
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

DEPARTMENT

DISPUR

GUWAHATI-06.

2:THE SECRETARY TO THE GOVT. OF ASSAM

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

DISPUR

GUWAHATI-781006

3:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-05.

4.THE DEPUTY COMMISSIONER

HAILAKANDI

P.O.

P.S. AND DIST. HAILAKANDI
ASSAM

PIN-788151

5:THE ASSISTANT DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
HAILAKANDI

P.O.AND P.S. LALA

DIST. HAILAKANDI

ASSAM

PIN-788151

6:KUTUB UDDIN MAZARBHUIYA
SECRETARY

MAHAMMADPUR NIZVERNERPUR SOMOBAY SOMITI LTD. VILL-
ABDULLAPUR PART-II

P.O. SARBANANDAPUR

DIST. HAILAKANDI

ASSAM
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PIN-788163

7:BINIT CHANDA DEB

SECRETARY

DHOLAI KATLICHERRA SOMOBAY SOMITI LTD. R/O KATLICHERRA
CENTRAL ROAD

P.O. KATLICHERRA BAGAN

DIST. HAILAKANDI

ASSAM

PIN-788161

8:MOINUL HAQUE BARBHUIYA

I/C SECRETARY

JAMIRA SOMOBAY SOMITI LTD. VILL- JAMIRA PART-II
P.O. JAMIRA BAZAR

DIST. HAILAKANDI

ASSAM

PIN-788162

9:BHULA NATH BHATTACHARIJEE

SECRETARY

HAILAKANDI WHOLE SALE CONSUMERS CO-OPERATIVE STORES LTD.
R/O HAILAKANDI

W/NO. 12

P.O. AND DIST. HAILAKANDI

ASSAM

PIN-788151

Advocate for : DR. BAHMED
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 8 ORS

Linked Case : WP(C)/1165/2022

XXXX AND 4 ORS
XX

2: KHELANESWAR ROY CHOUDHURY
S/0. LT. SUKHESWAR ROY CHOUDHURY
R/O. DEBANDRA NAGAR

BADARPUR TOWN

P.0. BADARPUR

DIST. KARIMGANJ

ASSAM

PIN-788710

LICENSE NO. F.P.(B)28.

3: TRIDIB BISWAS
S/O. LT. TRIPURA BISWAS



R/O. WARD NO.3

LONGAI ROAD
KARIMGANJ TOWN

P.O. AND DIST. KARIMGANJ
ASSAM

PIN-788710

LICENSE NO.F.P(K)38A

4: DILIP DEB
S/0. LT. HARENDRA KUMAR DEB
R/O. WARD NO.16

SHIB BARI ROAD

KARIMGANJ TOWN

P.O. AND DIST. KARIMGANJ
ASSAM

PIN-788710

LICENSE NO. F.P.(K)71.

5: SHIKHA DEY

W/O. SRI ARIJIT DEY

R/O. WARD NO.3

LONGAI ROAD
KARIMGANJ TOWN

P.O. AND DIST. KARIMGANJ
ASSAM

PIN-788710

LICENSE NO. F.P.(K)22.
VERSUS

THE STATE OF ASSAM AND 4 ORS

REP. BY THE COMM. AND SECY. TO THE GOVT. OF ASSAM

DEPTT. OF FOOD

CIVIL SUPPLIES AD CONSUMER AFFAIRS
ASSAM SECRETARIAT

DISPUR

GUWAHATI-781006.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BHANGAGARH

GUWAHATI-781005.

3:THE DEPUTY COMMISSIONER

KARIMGANJ
DIST. KARIMGANJ
ASSAM
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PIN-788710.
4. THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
KARIMGAN]IJ

DIST. KARIMGANJ

ASSAM

PIN-788710.

5:THE UNION OF INDIA

REP. BY THE SECRETARY

DEPTT. OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI-110001.

Advocate for : MR. O LASKAR

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 4 ORS

Linked Case : WP(C)/1693/2022

AJIT HAZARIKA AND 18 ORS.

S/O- MUKHESWAR HAZARIKA
R/O- VILL.- HINDU GOHAIN GAON
P.S. BOGINODI

DIST.- LAKHIMPUR

ASSAM

PIN- 787032.

2: DHANESWAR PAYENG
S/O- CHANDRA PAYENG
R/O- VILL.- PANIGAON
BORDUBI MALUWAL
P.S. PANIGAON

DIST. LAKHIMPUR
ASSAM

PIN- 787052.

3: NARAYAN BONIA
S/O- GOPAL BONIA
R/O- VILL.- AMTOLA
NO. 1 AMTOLA

P.S. PANIGAON

PIN- 787052

DIST.- LAKHIMPUR
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ASSAM

4: BHADRESHWAR SONOWAL
S/O- PADMADHAR SONOWAL
R/O- VILL.- KALARICHUK
KADAM

P.S. BOGINADI

PIN- 787032

DIST.- LAKHIMPUR

ASSAM

5: SURYA BARUAH
S/O- GANESH BARUAH

R/O- VILL.- NA-BEEL BERBHANGA

P.S. BOGINODI

PIN- 787032

DIST.- LAKHIMPUR
ASSAM

6: MUKUL BORA

S/O- BHABANI BORA

R/O- VILL.- TELIA JAPISOJIA
P.S. NORTH LAKHIMPUR
PIN- 787031

DIST.- LAKHIMPUR

ASSAM

7: ANANDA HAZARIKA

S/O- LILADHAR HAZARIKA
R/O- VILL.- TELIA JAPISOJIA
P.S. NORTH LAKHIMPUR
PIN- 787031

DIST.- LAKHIMPUR

ASSAM

8: BAGAI GOWALA

S/O- RABI GOWALA

R/O- VILL.- KHUTAKATIA
P.S. PANIGAON

PIN- 787031

DIST.- LAKHIMPUR
ASSAM

9: PRAFULLA DUTTA

S/O- MANIRAM DUTTA
R/O- VILL.- LECHAI GAON
P.S. PANIGAON

PIN- 787052
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DIST.- LAKHIMPUR
ASSAM

10: BABUL GOGOI

S/O- MAHESHWAR GOGOI

R/O- VILL.- DHENUDHARIA KARCHAN
P.O. KHELMATI

PIN- 787031

DIST.- LAKHIMPUR

ASSAM

11: RAJANI HOWBORAH

S/O- KESHARAM HOWBORAH
R/O- VILL.- NOWSHOLIA
P.O.AZAZ

P.S. NORTH LAKHIMPUR

PIN- 787031

DIST.- LAKHIMPUR

ASSAM

12: JANATA PAYENG
S/O- KAMAL CHANDRA PAYENG
R/O- VILL.- AJARGURI GAON
P.S. PANIGAON

PIN- 787031

DIST.- LAKHIMPUR

ASSAM

13: KRISHNA TALUKDAR

S/O- GAUR MOHAN TALUKDAR

R/O- VILL. 5 NO. KATHARI CHAPORI
P.O. POTHALIPAM

P.S. BOGINADI

PIN- 787056

DIST.- LAKHIMPUR

ASSAM

14: ATUL SAIKIA

S/O- KHAGESWAR SAIKIA

R/O- VILL.- KAMALPUR KALITA GAON
P.O. POTHALIPAM

P.S. BOGINADI

PIN- 787056

DIST.- LAKHIMPUR

ASSAM AND PRESENTLY RESIDING AT VILL.- CHAUDHUA
P.O. POTHALIPAM

P.S. BOGINADI

PIN- 787056
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DIST.- LAKHIMPUR
ASSAM

15: PRABHAT SONOWAL
S/O- LATE GONESH SONOWAL
R/O- VILL.- TARIYANI RAJGARH
P.S. BOGINADI

PIN- 787030

DIST.- LAKHIMPUR
ASSAM

16: HAREN SAIKIA
S/O- PRADIP SAIKIA

R/O- VILL.- CHUTIA KARI
P.O. MOIDOMIA

PIN- 787032

DIST.- LAKHIMPUR
ASSAM

17: BANI KANTA PEGU
S/O- KUSHAL PEGU

R/O- VILL.- BANDHAKARA KACHIKATA
NO. 1

BANDHAKARA
P.S. BOGINADI
PIN- 787032

DIST.- LAKHIMPUR
ASSAM

18: BUDHESWAR SONOWAL
S/O- HEM SONOWAL

R/O- VILL. NO. 2 SENSHUWA
P.S. BOGINADI

PIN- 787030

DIST.- LAKHIMPUR
ASSAM

19: PULIN SAIKIA
S/O- LOKNATH SAIKIA
R/O- VILL.- LOTHO
P.S. NAWBOISA

PIN- 787032

DIST.- LAKHIMPUR
ASSAM
VERSUS

THE STATE OF ASSAM AND 2 ORS.
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE



GOVERNMENT OF ASSAM

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

DISPUR

GUWAHATI-6.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

BHANGAGARH

GUWAHATI-S.

3:THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
NORTH LAKHIMPUR

LAKHIMPUR

ASSAM

Advocate for : MS D BORGOHAIN

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 2 ORS.

Linked Case : WP(C)/6070/2021

MADHABI PAUL AND 11 ORS.

W/O. SRI NIBASH PRUL

R/O. WARD NO.6

P.O. AND P.S. BONGAIGAON

DIST. BONGAIGAON

ASSAM

PIN-783380 (LICENSE NO. NSS/BONGAI/55)

2: NITAI DAS

Page No.# 107/199

(PROPRIETOR OF NIRAJ STORE) S/O. LT. KHETRA MOHAN DAS

R/O. WARD NO.3

P.O. AND P.S. BONGAIGAON
DIST. BONGAIGAON

ASSAM

PIN-783380

(LICENSE NO. BNS/BONGALI/44)

3: SMT. MONORAMA DEVI
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W/O. LT. LALAN SAH

R/O. GANG QUARTER

JELKAJHAR

P.0. AND P.S. BONGAIGAON

DIST. BONGAIGAON

ASSAM

PIN-783380 (LICENSE NO.BNS (F.P.S) 2/2006)

4: PARESH CH. PAUL

(PROPRIETOR OF M/S ANNA PURNA STORES) S/O. LT. GOBINDA CH. PAUL
R/O. WARD NO.6

P.O. AND P.S. BONGAIGAON

DIST. BONGAIGAON

ASSAM

PIN-783380

(LICENSE NO.NSS/BONGAI79)

5: RAMADHAR PRASAD

S/O. LT. HANS RAJ PRASAD

R/O. WARD NO.9

P.O. AND P.S. BONGAIGAON

DIST. BONAGAIGAON

ASSAM

PIN-783380

(LICENSE NO.NSS/BONGAIGAONY/57)

6: SUBHASH CH. GHOSH

S/0. LT SURJYA GHOSH

R/O. WARD NO.10

P.O. AND P.S. BONGAIGAON

DIST. BONGAIGAON

ASSAM

PIN-783080 (LICENSE NO.BNS/(P.D.S) 1/2000)

7: KAISHNA PRASAD

S/0. LT. DHRAMNATH SAH

R/O. WARD NO.8

P.O.

P.S. AND DIST. BONGAIGAON

ASSAM

PIN-783380 (LICENSE NO.BNS (FP) PDS-5/91)

8: BANGAIJIT DEY

S/O. LT. CHITTARANJAN DEY
R/O. WARD NO.5

P.O. AND P.S. BONGAIGAON
DIST. BONGAIGAON

ASSAM
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PIN-783380
(LICENSE NO.BNS (FP) PDS/3/91)

9: MARADHAR YADAV

S/O. LT. TIRATH YADAV

R/O. WARD NO.10

P.O. AND P.S. BONGAIGAON
DIST. BONGAIGAON
ASSAM

PIN-783380 (LICENSE NO.NSS BONGAIGAON/62)

10: SMT. SUSHILA AGARWALA

(PROPRIETOR OF M/S MAHABIR STORES) W/O. SRI MAKHAN LAL
AGARWALA

R/O. WARD NO.2

P.O. AND P.S. ABHAYAPURI
DIST. BONGAIGAON
ASSAM

PIN-783384 (LICENSE NO.NSS/ABHAYAPURI/29)

11: NIKHIL NATH
S/O. LT. KANTISWAR NATH
R/O. WARD NO.2
ABHAYAPURI TOWN

P.O. AND P.S. ABHAYAPURI
DIST. BONGIGAON
ASSAM

PIN-783384 (LICENSE NO.NSS/ABHAYAPURI/30)

12: GOBINDA MAHESWARI
S/0. LT. RADHAKISHAN MAHESWARI
R/O. WARD NO.2
P.O. AND P.S. ABHAYAPURI
DIST. BONGAIGAON
ASSAM

PIN-783384 (LICENSE NO.NSS/ABHAYAPURI/7)
VERSUS

THE UNION OF INDIA AND 5 ORS.

REP. BY THE SECRETARY

DEPTT. OF FOOD AND PUBLIC DISTRIBUTION
KRISHI BHAWAN

NEW DELHI-110001.

2:THE STATE OF ASSAM
REP. BY THE SECRETARY
GOVT. OF ASSAM
DEPTT. OF FLOD
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CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM SECRETARIAT

DISPUR

ASSAM.

3:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMEER AFFAIRS
BHANGAGARH

GUWAHATI

ASSAM

PIN-781005.

4. THE DEPUTY COMMISSIONER
BONGAIGAON

ASSAM

PIN-783380.

5:THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BONGAIGAON

OFFICE OF THE DEPUTY COMMISSIONER
BONGAIGAON

ASSAM.

6: THE SUB-DIVISIONAL OFFICER

NORTH SALMARA

ABHAYAPURI

DIST. BONGAIGAON

ASSAM.

Advocate for : MR. B ] MUKHERJEE
Advocate for : ASSTT.S.G.I. appearing for THE UNION OF INDIA AND 5 ORS.

Linked Case : WP(C)/7066/2021

PRADIP MEDHI AND 43 ORS

S/O- LATE ROMESHMEDHI

R/O- VILL NO. MUCHARBHONGA
P.O. KACHARIMARI

P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT

ASSAM

2: LOKESWAR SHOH
S/O- LATE GANGUOISHOH



R/O- VILL- DAKHINNEGHERI
P.O. KACHAMARI
P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

3: KAMAL BORA

S/O- LATE MOLOW BORA
R/O- VILL- DAKHINNEGHERI
P.O. KACHAMARI

P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

4: PORESH MILI

S/O- JIBARAMMILI
R/O- DUBARANIGAON
P.O. KACHAMARI

P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

5: BAL BAHADUR BOSNET

S/O- SRI LALBAHADURBOSNET

R/O- VILL- MUCHARBHONGARUPJYOTITUP
P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

6: LILA KARKI

S/O- LATE BIRKHABAHADURKARKI
R/O- VILL NO. 3

MUCHARBHONG

P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
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ASSAM

7: KINARAM SAIKIA

S/O- LATE GUNURAMSAIKIA
R/O- VILL- GARIGAON

P.O. SAPEKHATI

P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

8: MONTU GOGOI

S/O- LATE BHABIRAMGOGOI
R/O- VILL- BIYAKORUA

P.O. KACHAMARI

P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

9: NEKIBUR RAHMAN
S/O- SULEMANALI
R/O- VILL- BARAGHARIYAGAON

P.O. BALIPARIA
P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

10: LOKESWAR THENGAL
S/O- LATE KINAITHENGAL
R/O- VILL- JAPARAJANGARIGAON
P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

11: BUDHESWAR BORA

S/O- LATE GOPINATH BORA
RESIDENT OF 5 NO GOMRIGURI
P.O- GOMORIGURI

DIST- GOLAGHAT(ASSAM)
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12: DHANANJAI BASUMATARY
S/O- LATE BHARAT BASUMATARY
R/O- VILL- GULOKPURGAON

P.O. RATANPUR
P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

13: RAJIB SAIKIA

S/O SRI KIRANSAIKIA
R/O- VILL-KALYANPUR
P.O.TELISHAL

P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

14: BANUWARI AGARWALA

S/O- LATE SURAJ MOHAN AGARWALA
R/O- VILL. KALYANPUR

P.O- TELISHAL
P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

15: BAIKUNTHA KALITA
S/O- LATE AJITKALITA
R/O- VILLKALYANPUR

P.O- TELISHAL
P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

16: BHAKTA LIMBU

S/O- LATE JOGAMATALIMBU
R/O- VILL- PADUMPATAR
P.O- TELISHA
P.S. MERAPANI

MOUZA- GHILADHARI
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DIST- GOLAGHAT
ASSAM

17: BIREN GOGOI
S/0- LATE GONESYAMGOGOI
R/O- 3 NO GOMARIAHOMGAON
P.O- GOMARI

DIST- GOLAGHAT (ASSAM)
PIN- 785705

18: PUTUL BORUAH
S/0- LATE LILADHARBOROUAH
R/O- NAHARCHAPORIGAON
P.O- UJANITARANI

DIST- GOLAGHAT (ASSAM)

PIN- 785705

19: NOBIN BORA
S/0 LATE KOMPURAM BORA
RESIDENT OF 4 NO GOMARIPOLASI
P.O- GOMARI

DIST- GOLAGHAT

(ASSAM)

PIN- 785705

20: TEPURAM GOGOI

S/O- LATE HARUKANGOGOI
R/O-VILL NO. 2 SORAIMARI
P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

21: DIPEN BORA

S/O- LATE POWALI BORA
R/O- ADARSHAGAON
P.O- 1 NO BORJAN

PIN- 785610

22: AJIT TAMULY
S/0- LATE SANBHURAMTAMULY
R/O- GAMORIJYOTIPURGAON
P.O- GAMORIGURI
DIST-GOLAGHAT

(ASSAM)

PIN- 785705
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23: NIRMAL PHUKAN

S/O- SRI NILAKANTACHUTIA
R/O-2 NO. TARANIBORKACHARI
P.O. UJANITARANI

P.S. MERAPANI

DIST- GOLAGHAT

ASSAM

24: NIRMAL PHUKAN

S/O- LATE GIRIDHARPHUKAN
R/O- VILL- MADHUPUR

P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

25: PRABITRA HAZARIKA

S/O- SR RAMDESWARHAZARIKA
R/O- VILL NO. 2 SORAIMARI

P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

26: M/S ARUNACHAL GPSS
REPRESENTED BY ITS SECRETARY
RASHMI REKHA SAIKIA

(AGE 38 YEARS)
D/O- LATE KHAGESWARSAIKIA

R.O- 5 NO KALYANPURGAON( 4 NO BOHUMUKHIMAHILATARANT)
P.O- UTANITARANI

DIST- GOLAGHAT (ASSAM)

27: UMANANDA GOGOI
S/O- SRI PUNARAMGOGOI
R/O- VILL- RAJABARIGAON
P.O. KACHAMARI

P.S. MERAPANI

MOUZA- GHILADHARI
DIST- GOLAGHAT

ASSAM

28: TEPURAM GOGOI
S/O- LATE SUNESWARGOGOI
R/O- 1 NO GOMORIGURI



P.O- GOMORIGURI
DIST- GOLAGHAT (ASSAM)

29: NILAMONI BORA
S/O- LATE PHONIDHAR BORA
R/O- VILL NO. 1 PUSPABONGAON

P.O. LAKHIBARI
P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

30: PINKU BORA

S/O- LATE TULSI BORA
R/O- VILL- PUSPABON
P.O. LAKKIBARI

P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

31: PRAHLAD DAS

S/O- LATE BOGOI DAS

R/O- 4 NO GAMORIGURIGAON
P.O- GAMORIGURI

DIST- GOLAGHAT

PIN- 785705

32: MIS JUSHNA BEGUM
D/O- SONIFULHUSSAIN

R/O- GAMORIGURIPATHARIGAON
P.O- GAMORI

DIST- GOLAGHAT (ASSAM)

PIN- 785705

33: NAYANMONI BORA
D/O- SRI PROBIN BORA
R/O- GOMARIGURIGAON
P.O-GOMORIGURI

DIST-GOLAGHAT(ASSAM)
PIN- 785705

34: BIJOY KUMAR PEGU
S/O- SRI SUGALPEGU
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R/O- BAGHEDHARAGAON
P.O- GOMORIGURI

DIST- GOLAGHAT

PIN- 785705

35: PANCHAM SAHU
S/O- LATE KULLUSAHU
R/O- VILL- NO. 8
KAKOJAN

P.O. KACHAMARI

P.S. MERAPANI
MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

36: PRABIN KALITA

S/O- BHEBELAKALITA
R/O- BJAYPORGAON

P.O- MERAPANI

DIST- GOLAGHAT (ASSAM)

37: MONUJ DOLEY

S.0- LATE PADMARAMDOLEY
R.O- BUAYPUR

P.O- GAMORIGURI

P.S- MERAPANI

DIST- GOLAGHAT

38: MINARAM BORA
S/O- LATE MELIKA BORA
R/O-2 NO GOMARIGURI
P/O- GAMORIGURI
P.S-MERAPANI
DIST-GOLAGHAT

39: JIBAN CHANDRA BORA
S/O- LATE MUDOI BORA
R/O- NO 2 NOVAJYOTIGAON
P.O- GAMORIGURI

P.S- MERAPANI

DIST- GOLAGHAT

PIN- 785705

40: MAKHON SAIKIA
S/O- SRI JATIRAMSAIKIA
R/O- VILL- MAZGAON
P.S. MERAPANI
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MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

41: KHOGESWAR SAIKIA

S/O- LATE TUKESWARSAIKIA
R/O- VILL- UTTAR HATIEKHOWA
P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

42: PITAMBAR SAIKIA

S/O- SRI SUBHARAMSAIKIA
R/O- VILL- MAZGAON

P.S. MERAPANI

MOUZA- GHILADHARI

DIST- GOLAGHAT
ASSAM

43: SANTANU CHAROH
S/O- LATE NOBINCHAROH
R/O- TETELIGURIGOMARI
P.O. GOMARIGURI

DIST- GOLAGHAT

ASSAM

PIN- 785705

44: BODON CHUTIA
S/O- LATE AHINACHUTIA

R/O- 2 NO. TORANIBORKACHARIGAON

P.O. UJANITORANI
DIST- GOLAGHAT
ASSAM
PIN- 785705
VERSUS

THE STATE OF ASSAM AND 6 ORS

Page No.# 118/199

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE

GOVERNMENT OF ASSAM
DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

SACHIVALAYA
DISPUR
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GUWAHATI-781006.

2:THE DIRECTOR

FOOD CIVIL SUPPLIESAND CONSUMER AFFAIRS
ASSAM

GUWAHATI

DIST- KAMRUP (M)

ASSAM

PIN- 781005

3:THE DEPUTY COMMISSIONER

GOLAGHAT

P.O. AND DIST- GOLAGHAT

ASSAM

PIN- 785621

4:THE ADDITIONAL DEPUTY COMMISSIONER
GOLAGHAT

P.O.AND DIST- GOLAGHAT

ASSAM

PIN- 785621

5:THE DEPUTY DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. AND DIST- GOLAGHAT

ASSAM

PIN- 785621

6:THE SUPERINTENDENT

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. AND DIST- GOLAGHAT

ASSAM

PIN- 785621

7:-THE SUPPLY INSPECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O. AND DIST- GOLAGHAT

ASSAM

PIN- 785621

Advocate for : MR. M BISWAS

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS

Linked Case : WP(C)/3164/2022

LAKHYADHAR KAMAN AND 9 ORS
S/O- MOTIRAM KAMAN



R/O- VILL.-KOKSIRI GAON
P.S. BOGINADI

PIN- 787060

DIST.- LAKHIMPUR
ASSAM.

2: JIT NARAH

S/O- BILACH NARAH
R/O- VILL.- HIMPARA
P.S. BOGINADI

PIN- 787060

DIST.- LAKHIMPUR
ASSAM.

3: GHANASHYAM PAYANG
S/O- TUBOR PAYENG

R/O- VILL. HIMPARA

PIN- 787002

DIST.- LAKHIMPUR
ASSAM.

4: PARASHMONI CHUTIA
S/O- UMAKANTA CHUTIA
R/O- D.K. ROAD

NEAR NAMGHAR

1 NO. NAHARANI GAON
GHUMASUTI BEBEJIA
P.S. NORTH LAKHIMPUR
PIN- 787032

DIST.- LAKHIMPUR
ASSAM.

5: RANJIT TAID

S/O- BIDHAN TAID

R/O- VILL. HATTYEMARA
PIN- 787032

DIST.- LAKHIMPUR
ASSAM.

6: CHAMIRANJAN HAZARIKA
S/O- NUMAL HAZARIKA
R/O- RAIDINGIA
P.S. BIHPURIA
PIN- 785164
DIST.- LAKHIMPUR
ASSAM.

7: MIHIRAM SWARGIARY
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S/O- LT. TALABAR SWARGIARY
R/O- VILL. DHEMAGARH NO.2
P.S.- NARAYANPUR

PIN- 784615

DIST.- LAKHIMPUR

ASSAM.

8: PURNAKANTA GAYAN
S/O- THANESHWAR GAYAN
R/O- VILL. 1 NO. BURHABURI
P.S. BIHPURIA

PIN- 784161

DIST.- LAKHIMPUR

ASSAM.

9: HEMANTA KR. MORANG
S/O- TAPARAM MORANG
R/O- DIKHOW MUKHIA
KHANJAN

DIST.- LAKHIMPUR

PIN- 787031
ASSAM.

10: CHITRA RANJAN SONOWAL
S/O- AMRITECHAR SONOWAL
R/O- RAJGAR KACHARI
DIST.- LAKHIMPUR
PIN- 787031
ASSAM.

VERSUS

THE STATE OF ASSAM AND 2 ORS

REP. BY THE COMM. AND SECY. TO THE GOVT. OF ASSAM
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

DISPUR

GHY.-06.

2:THE DIRECTOR
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM
BHANGAGARH
GHY.-5.
3:THE DY. DIRECTOR
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS



NORTH LAKHIMPUR
LAKHIMPUR
ASSAM.

Advocate for : MS D BORGOHAIN
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 2 ORS

Linked Case : WP(C)/1077/2022

ASAD AHMED MAZUMDER AND 2 ORS
S/O LATE INTAZUR RAHMAN MAZUMDER
VILL-BARENGA PART-I

P.O.-BARENGA

P.S.-SILCHAR

DIST-CACHAR

ASSAM-788001

2: BAHARUDDIN BARBHUIYA

S/O LATE NUR UDDIN BARBHUIYA
VILL- UDHARBOND
P.S.-RANGPUR

DIST- CACHAR

ASSAM-788009

3: KIRAN KUMAR RAJBONGSHI

S/O LATE SHASI KUMAR RAJBONGSHI
VILL-JHAPIRBOND

P.S.-UDHARBOND

DIST-CACHAR

ASSAM-788030

VERSUS

THE STATE OF ASSAM AND 6 ORS

REPRESENTED BY THE COMMISSIONER/SECRETARY TO THE
GOVERNMENT OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
DISPUR

GUWAHATI-6

2:DIRECTOR
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

BHANGAGARH
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GUWAHATI-5
3:DEPUTY COMMISSIONER
CACHAR
P.O.-CACHAR
DIST- CACHAR
ASSAM
4:ADDITIONAL DEPUTY COMMISSIONER (FCS AND CA)
CACHAR
P.O.-CACHAR
DIST-CACHAR
ASSAM
5:DEPUTY DIRECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
CACHAR
P.O.-CACHAR
DIST-CACHAR
ASSAM
6:SUPERINTENDENT
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
CACHAR
P.O.-CACHAR
DIST-CACHAR
ASSAM
7:SUPPLY INSPECTOR
FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
CACHAR
SILCHAR
DIST-CACHAR
ASSAM

Advocate for : MR. B CHAKRAVARTY
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS

Linked Case : WP(C)/2022/2022

NABIN BORA AND 13 ORS.
S/O- LATE BOGA RAM BORA
VILL.- HATIGARH

P.O. ROWTA CHARIALI
P.S.ROWTA

DIST. UDALGURI (BTAD)
ASSAM
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2: SUKU RAM BORO
S/O- LATE SURA BORO

VILLAGE NO. 2 DEORIGAON
LALPOOL

P.S. ROWTA

DIST. UDALGURI (BTAD)
ASSAM

3: DHANI RAM BASUMATRY

S/O- LATE NAREN BASUMATRY
VILLAGE- KHAIRAGURI (TARABARI)
P.0. MAZKHULI

P.S. ROWTA

DIST. UDALGURI (BTAD)

ASSAM

4: AMBA BASUMATARY
S/O- ANDA BASUMATRY
VILL.- AITHAN (BATABARI)
P.O. GERUA BAZAR

P.S. ROWTA

DIST. UDALGURI (BATD)
ASSAM

5: RATUL BASUMATARY

S/O- LATE BERLA BASUMATARY
VILL.- MAHILAPARA

LALPOOL

P.O. GERUA

P.S. ROWTA

DIST. UDALGURI (BTAD)
ASSAM

6: DHANESWAR RAJBANGSHI
S/O- UMA KANTA RAJBANGSHI
VILL.- NAMUNJHAR
P.O. ANDHERIGHAT

DIST. BAKSA (BTAD)
ASSAM

7: MANJIT BASUMATRY

S/O- LATE TEBLA RAM BASUMATARY
VILL.- NORTH DEOLGURI

P.O. RANCHIDHOM

P.S. BASUGAON

DIST. CHIRANG (BTAD)

ASSAM
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8: TARAK DAS
S/O- LATE NABIN DAS

VILL.- BHOTE POWA BARI (CHARNA)

P.O. CHARNA BAZAR
PS. SIMLA

DIST. BAKSA

ASSAM

9: SUKNO MOCHAHARY
S/O- ADAM MOCHAHARY
VILLAGE NO. 2 BHELUGURI
P.O. ORANG

DIST. UDALGURI (BTAD)
ASSAM

10: BHIM PRASAD UPADHAYA

S/O- LATE LASHMI PRASAD UPADHAYA

VILL.- BANGABARI
P.O. JAMUGURI

P.S. ORANG

DIST. UDALGURI
ASSAM

11: LILADHAR ADHIKARI
S/O- KRISHNA BHAKTA ADHIKARI
VILL. CHAMUAGAON

P.S. ORANG

DIST. UDALGURI (BTAD)
ASSAM

12: MAJIB CHANDRA BORO
S/O- SHIV NATH BORO
VILL.- SIMLA

DIST.- BAKSA (BTAD)
ASSAM

13: AMULYA KHAKLARI
S/O- LATE KHALA KHAKLARI
VILL.- HIRAMATI

P.O. ORANG

DIST. UDALGURI (BTAD)
ASSAM

14: JYOTISH CHOWDHURY
S/O- LATE HARESWAR CHOUDHURY
VILL.- KAMADONGA

P.S. ORANG

Page No.# 125/199



Page No.# 126/199

DIST. CHIRANG (BTAD)
ASSAM
VERSUS

THE STATE OF ASSAM AND 5 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT.
OF ASSAM

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

DISPUR

GUWAHATI-6.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-S.

3:THE DEPUTY COMMISSIONER
UDALGURI

ASSAM

4.THE DEPUTY COMMISSIONER
BAKSA

ASSAM

5:THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
UDALGURI

ASSAM

6: THE DEPUTY DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
BAKSA

ASSAM

Advocate for : MR H R A CHOUDHURY
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 5 ORS

Linked Case : WP(C)/3905/2022

BALU RAM DAS AND 13 ORS
CARE OF SIKIRI DAS

LECENSE NO. PDS(R)/101/98
VILLAGE- RAJABARI GAON



P.O. JORKATA
DISTRICT- DHEMAIJI
ASSAM.

2: TILESWAR DUWARAH

CARE OF HEMADHAR DUWARAH
LICENSE NO. PDS(R)1020/98
DATE- 05.01.1998

VILLAGE NOT KHALI HAMARI
P.O. JORKATA

DISTRICT- DHEMAJI

ASSAM.

3: PRAFULLA PEGU

CARE OF ALIM PEGU

LICENSE NO. PDS(R)7/2008/140
DATE-29.04.2008

VILLAGE- DAKHIN DUMKATA
P.O. SISIMUKH

DISTRICT- DHEMAIJI

ASSAM.

4: JAYANTA PEGU

CARE OF SASINATH PEGU
LICENSE NO. PDS(R)131/2019
DATED- 05.01.2019

VILLAGE AND P.O. SISUMUKH
DISTRICT- DHEMAIJI

ASSAM.

5: SADHANI BORUAH

CARE OF HEMANTA BORUAH
LICENSE NO. PDS(R)98/2009

B.M.S.S. VILLAGE- NO. | KHALIMARI
P.O. JORKATA

DISTRICT- DHEMAJI

ASSAM.

6: SAISAB NORAH

CARE OF KAMISON NORAH
LICENSE NO. PDS(R)33/2004
VILLAGE- LOTASU TAID
DISTRICT- DHEMAJI
ASSAM.

7: TIRTHESWAR BARSAIKIA
CARE OF KULARAM BARSAIKIA
LICENSE NO. PDS(R)120/2000
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DATE- 22.08.2000

VILLAGE- UJANI HATIPARA
P.O. KACHARI PATHAR
DISTRICT- DHEMAJI
ASSAM.

8: DULAL GOGOI

CARE OF DIBRADHAR GOGOI
LICENSE NO. PDS(R)127/2000
VILLAGE SENGAMARIP
POST OFFICE- LAGUAPARA
DISTRICT- DHEMAJI

ASSAM.

9: DIMBA GOGOI
CARE OF DHUMFULIA GOGOI
LICENSE NO. PDS(R)437/2006

DATE- 02.08.2006
VILLAGE- BAHPARA
P.O. KAROIMARI
DISTRICT- DHEMAUJI
ASSAM.

10: DANDESWAR SAIKIA
LICENSE NO. PDS(FFR)12/99
DATE- 13.12.99

VILLAGE- GARAIMARI
P.0. PACHIM DHEMAJI
DISTRICT- DHEMAJI
ASSAM.

11: DURNA GOGOI
CARE OF JUNGPUR

LICENSE NO. PDS(R)432/82

VILL. P.O. RANGKOP BULAKATA
P.O. BULAKATA

DISTRICT- DHEMAIJI

PIN- 787057

ASSAM.

12: LALIT TAYE
CARE OF ALIM TAYE
LICENSE NO. PDS(R)794/94
VILLAGE- BORLUNG
DISTRICT- DHEMAJI
ASSAM.

13: SUBAL MARANG

Page No.# 128/199



Page No.# 129/199

CARE OF LATE PHONI MARANG
LICENSE NO. PDS(R)123/2019
VILLAGE- DHIRIGHAT
DISTRICT- DHEMAJI

ASSAM.

14: SATYENDRA NATH KARDONG @ SATY KARDONG
C/O KAMALA KARDONG SAMABAI SAMITTEE LTD.

LICENSE NO. PDS 428/87

VILLAGE- NOMAMI DALPANG KONGKONG SAMABAI SAMITTEE LTD.
VERSUS

THE STATE OF ASSAM AND 5 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT
SACHIVALAYA

DISPUR

GUWAHATI-781006.

2:THE DIRECTOR

FOOD

CIVIL SUPPLIES AND COMSUMER AFFAIRS DEPARTMENT
ASSAM

GUWAHATI- 781005

KAMRUP(M)

ASSAM.

3:THE DEPUTY COMMISSIONER

DHEMAIJI
ASSAM.

4:THE ADDITIONAL DEPUTY COMMISSIONER

DHEMAIJI

ASSAM.

5:THE ASSISTANT COMMISSIONER

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT
DHEMAIJI

ASSAM.

6: THE ASSISTANT DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT
DHEMAIJI

ASSAM.

Advocate for : DR R C BORPATRA GOHAIN

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 5 ORS



Linked Case : WP(C)/7357/2021

PUNESWAR KACHARI AND 6 ORS
S/O LATE GHELAWA KACHARI
R/O NATUN CHAWDANGPATHAR
P.O.-CHOWDANGPATHAR
DIST-GOLAGHAT

ASSAM

PIN-785705

2: SMTI ANURADAH BORA
W/O SR HAHIRAM BORA
R/O CHAWDANGPATHAR
BARISUA GAON
P.O.-CHOWDANGPATHAR
DIST-GOLAGHAT

ASSAM

PIN-785705

3: PAPU DAS

S/O SRI KRISHNA DAS

R/O GANAK PUKHURI GAON
P.O.-MERAPANI
DIST-GOLAGHAT

ASSAM

PIN-785603

4: DHANTI HAZARIKA

S/O LATE TARUN HAZARIKA
R/O RANGDHALI
MERAPANI
P.O.-KACHAMARI
DIST-GOLAGHAT
PIN-785705

5: PINKU BORA

S/O SRI BHABEN CH. BORA
R/O CHAWDANGPATHAR
GHILADHARI GAON
P.O.-CHOWDANGPATHAR
DIST-GOLAGHAT

ASSAM

PIN-785705

6: SUNIL GOGOI
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S/O LATE GHANAKANTA GOGOI
R/O MERACHUK

MOHKHUTI
P.O.-CHOWDANGPATHAR
DIST-GOLAGHAT

ASSAM

PIN-785705

7: GOLAP THENGAL

S/O LATE DIMBESWAR BORA @ THENGAL
R/O SAPEKHATI

P.O.-SAPEKHATI

DIST- GOLAGHAT

ASSAM

PIN-785705

VERSUS

THE STATE OF ASSAM AND 6 ORS

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
GOVERNMENT OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

SACHIVALAYA

DISPUR

GUWAHATI-6

2:DIRECTOR

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI

DIST- KAMRUP(M)

ASSAM

PIN-781005

3:DEPUTY COMMISSIONER
GOLAGHAT

P.O.- GOLAGHAT

DIST- GOLAGHAT

ASSAM

PIN-785621

4:ADDITIONAL DEPUTY COMMISSIONER (FCS AND CA)
GOLAGHAT
P.0.-GOLAGHAT
DIST-GOLAGHAT

ASSAM

PIN-785621

5:DEPUTY DIRECTOR
FOOD



CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O.-GOLAGHAT

DIST- GOLAGHAT

ASSAM

PIN-785621

6:SUPERINTENDENT

FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

P.O.-GOLAGHAT

DIST- GOLAGHAT

ASSAM

PIN-785621

7:SUPPLY INSPECTOR

FOOD

CIVIL SUPLIES AND CONSUMER AFFAIRS
GOLAGHAT
P.O.-GOLAGHAT

DIST-GOLAGHAT

ASSAM

PIN-785621

Advocate for : MR. M DUTTA
Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 6 ORS

Linked Case : WP(C)/365/2022

KHITISH DAS AND 11 ORS.
S/O- LATE DHANANJAY DAS
R/O- UDALGURI TOWN
WARD NO.5

DIST- UDALGURI

BTC ASSAM

2: BABUL DAS

S/O- LATECHANDI DAS
R/O- UDALGURI TOWN
WARD NO.2

DIST- UDALGURI

BTC ASSAM

3: TINKU KAKATI
S/O- LATE UPEN KAKATI
R/O- UDALGURI TOWN
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WARD NO.1
DIST- UDALGURI
BTC ASSAM

4: DIPAK DEKA

S/O- LATE TILAK DEKA
R/O- UDALGURI TOWN
WARD NO.2

DIST- UDALGURI

BTC ASSAM

5: BUAY AGARWALLA

S/O- SWARUPSON AGARWALLA
R/O- UDALGURI TOWN

WARD NO.4
NEAR STATION

S.P OFFICE

DIST- UDALGURI

BTC ASSAM

6: NIRMAL BAISHAY

S/O- LATE BIPIN BAISHYA
R/O- UDALGURI TOWN
WARD NO.1

GOLMA CHOWK

DIST- UDALGURI

BTC ASSAM

7: SIMANTA DAS

S/O- SATISH DAS

R/O- UDALGURI TOWN
WARD NO.6

DIST- UDALGURI

BTC ASSAM

8: BABUL CHANDRA BORO
S/O- HAITHARAM BORO
R/O- UDALGURI TOWN
WARD NO.6

DIST- UDALGURI

BTAD

ASSAM

9: NIRANJAN BAYAN

S/O- LATE BALOBHADRA BAYAN
R/O- UDALGURI TOWN

WARD NO.5

DIST- UDALGURI
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BTAD ASSAM

10: SUBHASH SAHA

S/O- LATE NITYANANDA SAHA
R/O- SAPKATI
UDALGURI TOWN

WARD NO.3

DIST- UDALGURI

BTC ASSAM

11: NIBARAN BRAHMA
S/O- LATE KIRAN BRAHMA

R/O- MAWNPUR
UDALGURI TOWN
WARD NO.2

DIST- UDALGURI
BTC ASSAM

12: BIKRAM NARZARY
S/O- LATE THANESWAR NARZARY

R/O- UDALGURI TOWN
WARD NO.1(BAPUJI NAGAR)
DIST- UDALGURI
BTAD ASSAM
VERSUS

THE UNION OF INDIA AND 7 ORS.

REP. BY THE SECRETARY

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION
MINISTRY OF CONSUMER AFFAIRS

FOOD AND PUBLIC DISTRIBUTION

KRISHI BHAWAN

NEW DELHI-110001

2:STATE OF ASSAM

REP BY THE PRINCIPAL SECRETARY TO GOVT. OF ASSAM
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT
DISPUR

GUWAHATI-06

3:PRINCIPAL SECRETARY

BODOLAND TERRITORIAL REGION

KOKRAJHAR

BTR

ASSAM

4:SECRETARY

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS BODOLAND
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TERRITORIAL REGION

KOKRAJHAR

BTR

ASSAM

5:THE DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS ASSAM

SETHI TRUST BUILDING

OPPOSITE BIG BAZAR

BHANGAGARH

GUWAHATI-05

ASSAM

6:DEPUTY COMMISSIONER
DIST-UDALGURI

BTR

PIN-784509

7:JOINT DIRECTOR
FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS

KOKRAJHAR

BTR

ASSAM

8:ASSISTANT DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS UDALGURI
BTR

ASSAM

Advocate for : MR. DITUL DAS

Advocate for : GA

ASSAM appearing for THE UNION OF INDIA AND 7 ORS.

Linked Case : WP(C)/696/2022

BHASKAR NANDI AND 10 ORS.
S/O- LATE RATAN NANDI

R/O- WARD NO. 1
KHARUPETIA TOWN

P.O. KHARUPETIA

DIST. DARRANG

ASSAM

PIN- 784115.

2: MAHESH KR. SHARMA

S/O- LATE SHIV RAJ SHARMAH
R/O- WARD NO. 1
KHARUPETIA TOWN

P.O. KHARUPETIA



DIST. DARRANG
ASSAM
PIN- 784115.

3: ABDUR RAFIQUE
S/O- AFAJUDDIN

R/O- WARD NO. 2
KHARUPETIA TOWN
P.O. KHARUPETIA
DIST. DARRANG
ASSAM

PIN- 784115.

4: TUSAR KANTI MAJUMDAR
S/O- SACHINDRA MAJUMDAR
R/O- N.B. ROAD
KHARUPETIA TOWN

P.O. KHARUPETIA

DIST. DARRANG

ASSAM

PIN- 784115.

5: BISWAIJIT SAHA

S/O- LATE RAMESH CH. SAHA
R/O- WARD NO. 7
KHARUPETIA TOWN

P.O. KHARUPETIA

DIST. DARRANG

ASSAM

PIN- 784115.

6: TOMZIDA BEGUM
W/O- LIAKAT ALI
R/O- WARD NO. 3
DIST. DARRANG
ASSAM

7: AKHIL BANIK

S/O- LATE RAMANI MOHAN BANIK

R/O- WARD NO. 2
KHARUPETIA TOWN
P.O. KHARUPETIA
DIST. DARRANG
ASSAM

PIN- 784115.

8: SUSHIL DEB NATH

S/O- LATE RADHABALLAB DEB NATH

Page No.# 136/199



R/O- WARD NO. 1
KHARUPETIA TOWN
P.O. KHARUPETIA
DIST. DARRANG
ASSAM

PIN- 784115.

9: NARAYAN SAHA

S/O- SUBODH CHANDRA SAHA
R/O- JAYANTI NAGAR
KHARUPETIA TOWN

P.O. KHARUPETIA

DIST. DARRANG

ASSAM

PIN- 784115.

10: BIKASH SAHA

S/O- LATE RAJENDRA KUMAR SAHA
R/O- WARD NO. 3

KHARUPETIA TOWN

P.O. KHARUPETIA

DIST. DARRANG

ASSAM

PIN- 784115.

11: CHANCHAL SARKAR

S/O- LATE BINOY CHANDRA SARKAR
R/O- WARD NO. 1

KHARUPETIA TOWN

P.O. KHARUPETIA

DIST. DARRANG

ASSAM

PIN- 784115.

VERSUS

THE STATE OF ASSAM AND 5 ORS

Page No.# 137/199

REP. BY THE COMMISSIONER AND SECRETARY TO THE GOVERNMENT OF

ASSAM

FOOD AND CIVIL SUPPLY DEPARTMENT

DISPUR
GUWAHATI-S.

2:THE DIRECTOR

FOOD AND CIVIL SUPPLIES
ASSAM

BHANGAGARH
GUWAHATI-S.



Page No.# 138/199

3:THE DEPUTY COMMISSIONER
DARRANG

AT MANGALDAI

P.O. MANGALDOI

DIST.- DARRANG

ASSAM

PIN- 784125.

4.THE DEPUTY DIRECTOR
FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
DARRANG

P.O. MANGALDOI

DIST. DARRANG

ASSAM

PIN- 784125.

5:THE INSPECTOR

FOOD AND CIVIL SUPPLIES AND CONSUMER AFFAIRS
DARRANG

P.O. MANGALDOI

DIST. DARRANG

ASSAM

PIN- 784125.

6: THE UNION OF INDIA

REP. BY THE SECRETARY

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION
MINISTRY OF CONSUMER AFFAIRS

FOOD AND PUBLIC DISTRIBUTION

KRISHI BHAWAN

NEW DELHI- 110001.

Advocate for : MR. M ISLAM

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 5 ORS

Linked Case : WP(C)/836/2022

MD. ISMAIL ALI BARBHUIYA AND 11 ORS
S/O- MAKMAD ALI BARBHUIYA

R/O- TARAPUR

P.S. KATIGORAH

SILCHAR-788816

DIST. CACHAR

ASSAM

2: NIRENDRA RANJAN PAUL
S/O- LATE GOPI CHARAN PAUL



R/O- BISHANBARPUR
P.O. JALALPUR
SILCHAR-788816
DIST. CACHAR
ASSAM

3: MANTU LAL DAS
S/O- ASHWINI DAS
R/O- KHELMA PART-VI
P.S. KATIGORAH
SILCHAR-788815

DIST. CACHAR
ASSAM

4: CHINI BABU SINGHA

S/O- JHULAN SINGHA

R/O- HATIRHAR PART-II SHRIKONA
SILCHAR-788026

DIST. CACHAR

ASSAM

5: SMTI. BABLI RANI DAS
W/O- KAMALENDU DAS

R/O- NIZ KATIGORAH PART-III
P.S. KATIGORAH
SILCHAR-788163

DIST. CACHAR

ASSAM

6: PARTHIBA CHAKRABORTY

S/O- PURNA CHANDRA CHAKRABORTY
R/O- GUMRA TALKAR GRANT

P.O. JALALPUR

SILCHAR-788816

DIST. CACHAR

ASSAM

7: SOMARENDU DAS

S/O- SUDHANGSHU SEKHAR DAS
R/O- NIZ JALALPUR PART-II
P.O.JALALPUR

SILCHAR-788816

DIST. CACHAR

ASSAM

8: MD. SHIHAB UDDIN
S/O- AMIR ALI
R/O- TALKAR GRANT
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GOBINDAKUPA

P.O. DIGARKHAL BAZAR
SILCHAR-788815

DIST CACHAR

ASSAM

9: BINDU BASHI DAS
S/O- HARALAL DAS
R/O- SAIPUR PART-III
P.O. SAIDPUR
SILCHAR-788815
DIST. CACHAR
ASSAM

10: DEBABROTA DEB
R/O- CHANDI NAGAR PART-II
P.O. HARINAGAR
SILCHAR-788805

DIST. CACHAR

ASSAM

11: MD. JAKIR HUSSAIN
S/O- ABDL HALIM

R/O- CHANDI NAGAR PART-1
SILCHAR-788805

DIST. CACHAR

ASSAM

12: MD. MAKTADIR AHMED BARBHUIYA
S/O- SAMS UDDI BARBHUIYA

R/O- NIZ KATIGORAH PART-III

P.O. KATIGORA

SILCHAR-78805

DIST. CACHAR

ASSAM

VERSUS

THE STATE OF ASSAM AND 2 ORS

REP. BY THE SECRETARY TO THE GOVERNMENT OF ASSAM
FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT
DSIPUR

GHY-6.

2:THE DIRECTOR

FOOD
CIVIL SUPPLIES AND CONSUMER AFFAIRS
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ASSAM

RUPNAGAR

GHY-32.

3:-THE DEPUTY COMMISSIONER

CACHAR

DIST.- CACHAR

ASSAM

Advocate for : MR. U J SAIKIA

Advocate for : GA

ASSAM appearing for THE STATE OF ASSAM AND 2 ORS

Linked Case : WP(C)/1950/2022

PUNARAM BORA AND 31 ORS.
S/O SRI GANESH BORA

R/O KHARJAN GAON
P.O.-SALIKHAT
P.S.-GOLAGHAT
DIST-GOLAGHAT

ASSAM

PIN-785625

2: TUNIRAM HAZARIKA
SON OF LATE DEHIRAM HAZARIKA

RESIDENT OF BOKOTIAL GAON
BOCHA GAON

P.O. SALIKIHAT

P.S. GOLAGHAT

DISTRICT- GOLAGHAT

ASSAM

PIN- 785625

3: ANIL DUTTA

SON OF LT. ROSHESWAR DUTTA
RESIDENT OF NAHORONI BURAH GAON
P.O. BORUAH BAMUNGAON

P.S. DERGAON

DISTRICT - GOLAGHAT

ASSAM

PIN - 785618.

4: GHANASHYAM MUDOI
SON OF LT. TIKHOR MUDOI
RESIDENT OF KACHARIGAON
P.O. BORUAH BAMUNGAON
P.S. DERGAON
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DISTRICT - GOLAGHAT
ASSAM
PIN - 785618.

5: BHABA KANTA BORBORA

SON OF LT. POWAL CH. BORBORA
RESIDENT OF BALIDHUWA GAON
P.O. JARAGURI

P.S. DERGAON

DISTRICT - GOLAGHAT

ASSAM

PIN - 785618

6: MANIK BORA

SON OF LT. MUKUTA BORA
RESIDENT OF BOGORANYIGAON
P.O. NABHANGA

P.S. DERGAON

DISTRICT - GOLAGHAT

ASSAM

PIN - 785614

7: MUKHESWAR LOING

SON OF LT. BORAKULA LOING
RESIDENT OF JORAGURI GAON
P.O. JORAGURI

P.S. DERGAON

DISTRICT - GOLAGHAT
ASSAM

PIN - 7856214

8: JUGESWAR NEOG

SON OF LT. KUSHESWAR NEOG
RESIDENT OF LEMCHAPORI GAON
P.O. BAHGURI

P.S. DERGAON

DISTRICT - GOLAGHAT

ASSAM

PIN - 7856214

9: BIKASH KARI

SON OF LT. POTIRAM KARI
RESIDENT OF DANI CHAPORI GAON
P.O. DANICHAPARI

P.S. DERGAON

DISTRICT - GOLAGHAT

ASSAM

PIN - 7856214
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10: BHADRESWAR DAS

SON OF LT. LIKALAI DAS
RESIDENT OF PULIKORIYANI GAON
P.O. JORAGURI

P.S. DERGAON

DISTRICT - GOLAGHAT

ASSAM

PIN - 7856214

11: GANGARAM BHUYAN
SON OF LATE RAMESWAR BHUYAN
RESIDENT OF PHULONI BARIGAON
P.O. FALLANGANI

P.S. BOGIJAN

DISTRICT - GOLAGHAT

ASSAM

PIN - 7856202

12: PRANJAL JYOTI SARMAH
SON OF LATE MANICK CH. SARMA

RESIDENT OF BHABOLIGAON
P.O. BORUABAMUNGAON
P.S. DERGAON

DISTRICT - GOLAGHAT
ASSAM

PIN - 785618

13: NORENDRA NATH BORA

SON OF SRI BOGAI BORAH

RESIDENT OF BORPUKHURIPAR GAON
P.O. MUDOIJAN

P.S. DERGAON

DISTRICT - GOLAGHAT

ASSAM

PIN - 785618.

14: BIJU KALITA

SON OF LT. SUREN KALITA
RESIDENT OF BHABOLIGAON
P.O. BORUABAMUNGAON
P.S. DERGAON

DISTRICT - GOLAGHAT
ASSAM

PIN - 785618.

15: JAYANTA MUNDA
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SON OF LATE ATOYA MUNDA

RESIDENT OF RONGALITING PURBAPUR GAON
P.O. RONGAMATI

P.S. DERGAON

DISTRICT - GOLAGHAT

ASSAM

PIN - 785614

16: MUNUKDA MAHANTA
SON OF LATE BHABOLIGAON
P.O. BORUABAMUNGAON
P.S. DERGAON

DISTRICT - GOLAGHAT
ASSAM

PIN - 785618.

17: JOY CH. DAS

SON OF LT. DEHIRAM DAS
RESIDENT OF BHAGYAPUR GAON
P.O. FALLANGANI

P.S. BOGIJAN

DISTRICT - GOLAGHAT

ASSAM

PIN - 785702

18: NITYA NANDA SAIKIA

SON OF SRI CHENARAM SAIKIA
RESIDENT OF GOHAIN GAON
P.O. BOKOLAI

P.S. GOLAGHAT

DISTRICT - GOLAGHAT

PIN - 785625

19: CHITRA RANJAN SAIKIA
SON OF LT. BHUBON SAIKIA
RESIDENT OF MOUT GAON
P.O. BOKOLOI
P.S. GOLAGHAT
DISTRICT - GOLAGHAT
PIN - 785625

20: ARTHAR TOPPO

SON OF JIBAN TOPPA

RESIDENT OF PHAIRMEN BOSTI MOKRONG
P.O. MOKRONG

P.S. GHILADHARY

DISTRICT - GOLAGHAT

ASSAM



PIN - 785631.

21: PADMA CHUTIA
SON OF LATE KALIWA CHUTIA
RESIDENT OF NO. 3 TORANI
P.O. UJANI TORANI

P.S. MERAPANI

DISTRICT - GOLAGHAT

PIN - 785631.

22: SWARNALATA BORA
WIFE OF GAGAN BORA
AGED ABOUT 49 YEARS

RESIDENT OF NO. 1 TORANIGAON
P.O. UJANI TORANI

P.S. MERAPANI

DISTRICT - GOLAGHAT

PIN - 785632.

23: ITBAHADUR CHETRY
SON OF LT. GOHBAHADUR CHETRY
RESIDENT OF VILL. OWGURI CHAPORI
P.O. LETEKUJAN

PIN - 785613

24: JOHAN GUWALLA
SON OF LT. SHYAM GUWALLA
RESIDENT OF VILL. 3 NO. DOIGRONG

P.O. LETEKOOJAN

GOLAGHAT
PIN - 785613

25: RANJIT THAKUR
SON OF LATE SURESH THAKUR
RESIDENT OF CHOTAJAN KATHONI PATHAR

P.O. BORJAN
P.S. GOLAGHAT
DISTRICT - GOLAGHAT

ASSAM
PIN - 785625.

26: TANKESWAR HAZARIKA
SON OF LATE DIMBESWAR HAZARIKA

RESIDENT OF BORKACHARIGAON
P.O. SALIKIHAT

DISTRICT - GOLAGHAT

P.S. GOLAGHAT
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PIN - 785625.

27: AMAL NEOG

SON OF LATE HOLIRAM NEOG
RESIDENT OF WARD NO. 11
GOLAGHAT TOWN

PIN - 785621.

28: BIPIN CH. SAIKIA
SON OF LATE MINARAM SAIKIA

RESIDENT OF AMOLAPATTY
WARD NO. 11

GOLAGHAT TOWN

PIN - 785621.

29: JITEN CHUTIA
SON OF SRI DURNA KANTA CHUTIA

RESIDENT OF 3 NO. TITABORTONIAGAON

P.O.-UJANI TARANI

P.S.-MERAPANI
DIST-GOLAGHAT

PIN-785632

30: PROTIM SAIKIA
SON OF LATE BIHUA SAIKIA

RESIDENT OF VILLAGE-4 NO. GOMARI GORE
P.O.-GOMARI GUR

PIN-785603
DISTRICT-GOLAGHAT
ASSAM

31: ROBIN KONWAR
SON OF LATE JADURAM KONWAR

RESIDENT OF VILLAGE-BETENIPATTY
P.O.-GOMARI GUR
PIN-785603

DISTRICT-GOLAGHAT
ASSAM
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32: SURAJ GOGOI
SON OF LATE RENUDHAR GOGOI

WARD NO.09
MISSION PATTY

GOLAGHAT TOWN
PIN-785621

DISTRICT-GOLAGHAT
ASSAM
VERSUS

THE STATE OF ASSAM AND 7 ORS.

REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT.
OF ASSAM

DEPARTMENT OF FOOD

CIVIL SUPPLIES AND CONSUMER AFFAIRS

DISPUR

GUWAHATI-6

2:THE DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
ASSAM

GUWAHATI-05

KAMRUP (M)

ASSAM

3:THE DEPUTY COMMISSIONER

GOLAGHAT

ASSAM

PIN-785621

4:THE ADDITIONAL DEPUTY COMMISSIONER
GOLAGHAT

ASSAM

PIN-785621

5:THE ASSISTANT COMMISSIONER

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

ASSAM

PIN-785621

6:THE DEPUTY DIRECTOR

I/C FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT
ASSAM

PIN-785621

7:THE ASSISTANT DIRECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
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GOLAGAHT

ASSAM

PIN-785621

8:THE SUPPLY INSPECTOR

FOOD CIVIL SUPPLIES AND CONSUMER AFFAIRS
GOLAGHAT

ASSAM

PIN-785621

Advocates for the Petitioners

Mr. R. C. Borpatra Gohain, Senior Advocate; Mrs. S. B. Gohain, Advocate; Mr. S. P. Sharma,
Advocate; Mr. S. Ahmed, Advocate; Mr. S. Borthakur, Advocate; Mr. D. Gogoi, Advocate; Mr.
M. Dutta, Advocate; Mr. K. M. Bora, Advocate; Mr. M. Islam, Advocate; Mr. H. M. Alj,
Advocate; Mr. B. J. Mukherjee, Advocate; Ms. R. Saha, Advocate; Mr. H. Buragohain,
Advocate; Ms. D. Borgohain, Advocate; Mr. P. Gohain, Advocate; Ms. M. Sarmah, Advocate;
Ms. K. Baruah, Advocate; Mr. R. Boruah, Advocate; Mr. B. Gogoi, Advocate; Mr. M. Biswas,
Advocate; Ms. M. Das, Advocate; Mr. D. Das, Advocate; Mr. R. Rahman, Advocate; Mr. N.
Ahmed, Advocate; Mr. F. U. Barbhuiya, Advocate; Mr. H. Ali, Advocate; Ms. S. Das, Advocate;
Mr. P. K. Saharia, Advocate; Mr. .U. Choudhury, Advocate; Dr. B. Ahmed, Advocate; Mr. F. A.
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Advocate; Mr. Lentso, Advocate; Mr. R. S. Mishra, Advocate; Mr. K. J. Saikia, Advocate; Mr.
D. Hussain, Advocate; Mr. RA Choudhury, Advocate; Mr. B. Rahman, Advocate; Mr. J. L.
Mondal, Advocate; Mr. J. Islam, Advocate; Mr. A. N. Igbal, Advocate; Mr. S. A. Hussain,
Advocate; Mr. D. J. Haloi, Advocate; Mr. TU Laskar, Advocate; Mr. ATH Ahmed, Advocate;
Mr. ABT, Haque, Advocate; Mr. AFNU Ahmed, Advocate and Mr. K. Zaman, Advocate.

Advocate for the Respondents
Mr. D. Saikia Advocate General, Assam and Mr. D. Nath. Senior Government Advocate
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JUDGMENT AND ORDER (CAV)
Heard Mr. R. C. Borpatra Gohain, the learned senior counsel assisted by Mrs. S.

Borpatra Gohain along with all other counsels appearing on behalf of all the petitioners
in the writ petitions. I have also heard Mr. D. Saikia, the learned Advocate General,
Assam assisted Mr. D. Nath, the learned Senior Government Advocate for the State

respondents.

2. The issue involved in the batch of the writ petitions relates to as to whether the
action of the State Government in tagging the fair price shops having 50 or less than 50
ration cards to the nearest fair price shops is within the parameters of the Constitutional
mandate. The stand of the respondent State is based upon that such measures are being
taken to progressively undertake necessary reforms in the Targeted Public Distribution
System in consonance with the National Food Security Act, 2013 (for short, the Act of

2013) and its implementation thereof.

3. For ascertaining as to whether the action of the respondent State is within the realm
of the Constitutional mandate, it would be relevant to take note of the Act of 2013 and
the Rules framed therein under as well as also the Essential Commodities Act, 1955 and
the Orders issued in pursuance thereof on the basis of which the petitioners claim right

upon the licences being issued to them.

4.  Let this Court first take into consideration the Act of 2013. The Act of 2013 was
enacted to provide for food and nutritional security in human life cycle approach, by
ensuring access to adequate quantity of quality food at affordable prices to people to live
a life with dignity and for matters connected therewith or incidental thereto. It is
beneficial to refer to the “Introduction” to the Act of 2013 to understand the scope and
purpose of the said Act which is reproduced herein below:-

“INTRODUCTION

Eradicating extreme poverty and hunger is one of the goals under the

Millennium Development Goals of the United Nations. It casts responsibilities on all
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State parties to recognize the right of everyone to adequate food. Food security means
availability of sufficient foodgrains to meet the domestic demand as well as access, at

the individual level, to adequate quantities of food at affordable prices.

Providing adequate food has always been focus of the Government's planning
and policy. However, this legislation marks a paradigm shift in addressing the problem
of food security from the current welfare approach to a right based approach. This
legislation would confer legal rights on eligible beneficiaries to receive entitled
quantities of foodgrains at highly subsidized prices. Besides, it also confers legal rights
on women and children and other special groups such as destitute, homeless, disaster

and emergency affected persons and persons living in starvation to receive meal free of

’

charge or at affordable price.’

5. Article 47 of the Constitution of India inter-alia provides that the State shall raise
the level of nutrition and the standard of living of its people and the improvement of
public health as among its primary duties. The Universal Declaration of Human Rights
and International Covenant on Economic, Social and Cultural Rights, to which India is a
signatory, also casts responsibilities on all State parties to recognize the right of
everyone to adequate food. Eradicating extreme poverty and hunger is one of goals
under the Millennium Development Goals of the United Nations. In the judgment of the
Supreme Court in the case of Bandhua Mukti Morcha vs. Union of India and Others, reported
in (2021) SCC Online SC 441, the Supreme Court observed that the right to life as
guaranteed by Article 21 of the Constitution gives right to every human being to live a
life of dignity with access to at least bare necessities of life. It was observed that to
provide food security to impoverish persons is the bounden duty of all States and the
Government and the Parliament with the above object to provide food and nutritional
security in human life circle, had enacted the Act of 2013. The “Statement of Objects
and Reasons” of the Act of 2013 at paragraph No.3 enshrines the reasons behind the said
enactment. The said paragraph No.3 is reproduced herein below:-

“3. Ensuring food security of the people, however, continues to be a challenge. The

nutritional status of the population, and especially of women and children, also needs to
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be improved to enhance the quality of human resource of the country. The proposed
legislation marks a paradigm shift in addressing the problem of food security - from the
current welfare approach to a right based approach. Besides expanding coverage of the
Targeted Public Distribution System, the proposed legislation would confer legal rights
on eligible beneficiaries to receive entitled quantities of foodgrains at highly subsidised
prices. It will also confer legal rights on women and children to receive meal free of

’

charge.’

6. At this stage, this Court also feels it pertinent to take note of Paragraph No.7 of the
“Statement of Objects and Reason” and more particularly to certain sub-clauses of the

said paragraph which are reproduced herein below:

“(g) provide subsidized foodgrains under the Targeted Public Distribution System to
specified percentage of rural and urban population, at the all India level and empower

the Central Government to determine the State-wise percentage coverage;

(h) enable the State Government to prescribe guidelines for identification of priority
households, for the purposes of their entitlement under the proposed legislation and
identify such households and the households to be covered under the Antyodaya Anna

Yojana, in accordance with guidelines applicable to the scheme;

(i) progressively undertake necessary reforms by the Central and State Governments in
the Targeted Public Distribution System in consonance with the role envisaged for them

in the proposed legislation,

(o) conduct or cause to be conducted by every local authority, or any other authority to
body, as may be authorized by the State government, periodic social audits on the
functioning of fair price shops. Targeted Public Distribution System and other welfare
schemes, and cause to publicise its findings and take necessary action, in such manner

as may be prescribed by the State Government.”
7.  The said Act of 2013 defines various terms in Section 2. Relevant for the purpose
of the instant case would be Section 2 (4) which defines “fair price shop”, Section 2 (5)

which defines “foodgrains”, Section 2 (16) which defines “ration cards” and Section 2

(23) which defines “Targeted Public Distribution System”. The said definitions, being
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relevant, are reproduced herein below:-

“(4) "fair price shop" means a shop which has been licensed to distribute essential
commodities by an order issued under section 3 of the Essential Commodities Act, 1955, to the

ration card holders under the Targeted Public Distribution System,

(5) "foodgrains" means rice, wheat or coarse grains or any combination thereof conforming to
such quality norms as may be determined, by order, by the Central Government from time to

time;

(16) "ration card" means a document issued under an order or authority of the State
Government for the purchase of essential commodities from the fair price shops under the

Targeted Public Distribution System, and

(23) "largeted Public Distribution System" means the system for distribution of essential

commodities to the ration card holders through fair price shops.”

8. From the above quoted definitions, it would be seen that fair price shop has been
defined as a shop which has been licensed to distribute essential commodities by an
order issued under Section 3 of the Essential Commodities Act, 1955 (for short, the Act
of 1955), to the ration card holders under the Targeted Public Distribution System.
“Ration card” as would be seen in Section 2(16) has been defined as a document issued
under an order or authority of the State Government for the purchase of essential
commodities from the fair price shops under the Targeted Public Distribution System.
The term “Targeted Public Distribution System” as quoted herein above has been
defined in Section 2 (23) meaning the system for distribution of essential commodities

to the ration card holders through fair price shops.

9. Section 3 of the Act of 2013 confers the rights upon every person belonging to
priority households, identified under sub-Section (1) of Section 10, to be entitled to
receive five kilograms of foodgrains per person per month at subsidised prices specified
in Schedule-I from the State Government under the Targeted Public Distribution System.
The proviso to Sub-Section (1) to Section 3 of the Act of 2013 stipulates that those

households covered under Antyodaya Anna Yojana shall, to such extent as may be
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specified by the Central Government for each State in the said scheme, be entitled to
thirty-five kilograms of foodgrains per household per month at the prices specified in
Schedule-1. Section 9 of the Act of 2013 stipulates that the percentage coverage under
the Targeted Public Distribution System in rural and urban areas for each State shall,
subject to sub-section (2) of Section 3, be determined by the Central Government and
the total number of persons to be covered in such rural and urban areas of the State shall
be calculated on the basis of the population estimates as per the census of which the
relevant figures have been published. By virtue of Section 10, the State Government had
been statutorily mandated to prepare guidelines to indentify priority households. Section
12 of the Act of 2013 is very pertinent in the present context which stipulates the
reforms to be carried out in the Targeted Public Distribution System. Taking into account

the relevance of the said Section 12, it is reproduced herein below:-

“12. (1) The Central and State Governments shall endeavour to progressively undertake
necessary reforms in the Targeted Public Distribution System in consonance with the role

envisaged for them in this Act.
(2) The reforms shall, inter alia, include—
(a) doorstep delivery of foodgrains to the Targeted Public Distribution System outlets;

(b) application of information and communication technology tools including end-to-
end computerisation in order to ensure transparent recording of transactions at all

levels, and to prevent diversion;

(c) leveraging "aadhaar" for unique identification, with biometric information of

entitled beneficiaries for proper targeting of benefits under this Act;
(d) full transparency of records;

(e) preference to public institutions or public bodies such as Panchayats, selfhelp
groups, co-operatives, in licensing of fair price shops and management of fair price

shops by women or their collectives;

(f) diversification of commodities distributed under the Public Distribution System over

a period of time;

(g) support to local public distribution models and grains banks,
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(h) introducing schemes, such as, cash transfer, food coupons, or other schemes, to the
targeted beneficiaries in order to ensure their foodgrain entitlements specified in

Chapter I1, in such area and manner as may be prescribed by the Central Government.”

10. A perusal of the above quoted Section would show that the Central and State
Governments shall endeavour to progressively undertake necessary reforms in the
Targeted Public Distribution System in consonance with the role envisaged for them in
the Act of 2013. Sub-section (2) of Section 12 stipulates the various reforms. Amongst
them, relevant to mention is the door-step delivery of foodgrains to the Targeted Public
Distribution System outlets; application of information and communication technology
tools including end-to-end computerisation in order to ensure transparent recording of
transactions at all levels, and to prevent diversion; leveraging "aadhaar" for unique
identification, with biometric information of entitled beneficiaries for proper targeting of
benefits under the Act of 2013; full transparency of records; preference to public
institutions or public bodies such as Panchayats, self-help groups, co-operatives, in
licensing of fair price shops and management of fair price shops by women or their
collectives; diversification of commodities distributed under the Public Distribution
System over a period of time; support to local public distribution models and grains
banks and introducing schemes, such as, cash transfer, food coupons, or other schemes,
to the targeted beneficiaries in order to ensure their foodgrains entitlements specified in

Chapter II, in such area and manner as may be prescribed by the Central Government.

11. The obligations of the Central Government and State Government as well as the
local authorities for food security has been mentioned in Chapter Nos.-VIII, IX and X
respectively. Section 27 of the Act of 2013 which falls in the Chapter “Transparency and
Accountability” stipulates that all Targeted Public Distribution System related records
shall be placed in the public domain and kept open for inspection to the public, in such
manner as may be prescribed by the State Government. Section 36 of the Act of 2013
provides that the provisions of the said Act or the schemes made thereunder shall have

effect notwithstanding anything inconsistent therewith contained in any other law for the
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time being in force or in any instrument having effect by virtue of such law. Section 39
empowers the Central Government to make Rules to carry out the provisions of this Act

whereas Section 40 empowers the State Government to make Rules.

12. In terms with the powers conferred upon the Central Government by virtue of
Section 39 of the Act of 2013, the Central Government had made various Rules, namely,
The Provisioning of Funds to State Governments for Short Supply of Foodgrains Rules,
2014; The Food Security Allowance Rules, 2015; The Cash Transfer of Food Subsidy
Rules, 2015; The Mid-day Meal Rules 2015; The Food Security (Assistance to State

Government) Rules, 2015, etc.

13.  The Food Security Allowance Rules, 2015 would come into play in the case of
non-supply of entitled quantities of foodgrains or meals to entitled persons under
Chapter-II of the Act of 2013 and such persons shall be entitled to receive such Food
Security Allowances from the concerned State Government to be paid to each person,
within such time and manner as may be prescribed by the Central Government. Rule 3
of the said Food Security Allowance Rules, 2015 stipulates that the Central Government
and the State Governments shall adhere to the time limits provided in the Public
Distribution System (Control) Order, 2001 or any other order issued from time to time
by Central Government, for allocation of foodgrains and making them available for
distribution to the persons entitled under the Act of 2013. Rule 4 prescribes the manner
when payment of food security allowance in cases of non-supply of foodgrains. Rule 5
stipulates how the verification of the status of supply is to be carried out. Relevant
herein to mention that it is the requirement in terms with Rule 5 that the State
Government shall use electronic methods, subject to availability of adequate
infrastructure, for carrying out and recording the - (i) month-end verification of status of
distribution of foodgrains; and (ii) reasons for non-distribution, if any, in respect of each
fair price shop and place such details in the public domain. Therefore, in terms with

Rule 5, there is a necessity on the part of the State Government to develop adequate
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infrastructure by using electronic methods for recording the details as mentioned in sub-
rule (1) and (ii). This aspect can be related back to Section 12 (2) (b) of the Act of 2013,
whereby reforms were to be carried out for application of information and technology

tools.

14. For the purpose of the instant writ petitions, the most pertinent Rules would be the
Food Security (Assistance to State Government) Rules, 2015 (for short, referred to as
the Assistance Rules, 2015). The said Rules have been made in terms with Section 22
(4) (d) of the Act of 2013. Rule 2 (d) defines the term “entitled persons and households”
to mean persons or households identified by the State Government to receive subsidised
foodgrains under Section 3 of the Act of 2013. Rule 2 (e) defines the term “handling” to
mean loading and unloading of foodgrains involved in intra-State movement and the
term “intra-State movement” has been defined in Rule 2 (f) to mean movement of
foodgrains within a State from the designated depots and delivering it at the door-step of
fair price shops and shall include all stages in this process. Rule 2 (g) defines the term
“point of sale device” to mean a device to be installed and operated at fair price shops
for identification of entitled persons and households for delivery of foodgrains, based on
‘Aadhaar number’ or other authentication tools, specified by the Central Government
from time to time. Rule 2 (h) defines the terms “system integrator” to mean an agency
engaged by the State Government to purchase, install and maintain the point of sale

device at fair price shops in the State.

15. Rule 3 stipulates that the Central Government and the State Government shall
adhere to the time limits provided in the Public Distribution System (Control) Order,
2015, as amended from time to time, or any other Order issued by the Central
Government in this regard, for allocation of foodgrains and delivery upto the fair price
shops. Rule 4 stipulates the duty of the Central Government to allocate foodgrains under
the Targeted Public Distribution System from the Central Pool to the State Governments
under the Act of 2013 and provide for its movement upto designated depots. The duty of
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the State Government is stipulated in Rule 5 whereby the State Government is under the
obligation to take delivery of foodgrains under the Targeted Public Distribution System
from the designated depots, and ensure its delivery through their authorised agencies
upto the door-step of fair price shops and also to ensure its supply to entitled persons and
households at the prices specified in Schedule I of the Act of 2013. Therefore, a conjoint
reading of Rules 4 and 5 would clearly show that it is the duty of the Central
Government to allocate foodgrains under the Targeted Public Distribution System from
the Central pool to the State Government and provides its movement upto the designated
depots and from the designated depots, the duty of the State Government starts to take
delivery of the foodgrains and thereupon to ensure delivery through their authorized
agencies upto the door-step of the fair price shops and to see to it that the foodgrains are
supplied to entitled persons and households at the prices specified in Schedule I of the
Act of 2013.

16. Rule 6 stipulates that the Central Government shall assist the State Government to
meet the expenditure incurred by it on intra-State movement, handling of foodgrains and
margins paid to the fair price shop dealers for distribution of foodgrains allocated for the
entitled persons and households. Therefore, in terms with Rule 6, the Central
Government shall provide assistance to the State Government to meet the expenditure
incurred in the movement of the foodgrains within a State from the designated depots
and delivering it at the door-step of the fair price shops as well as the handling of the

foodgrains and margins paid to fair price shop dealers for distribution of foodgrains.

17. Rule 7 provides the manner of assistance. From a perusal of the said Rule 7, it
transpires that the said assistance to be given by the Central Government would be on
the basis of per quintal of foodgrains distributed. The Explanation to Rule 7 stipulates
are General Category States and Union Territories and those States and Union Territories
which fall within the Special Category. Relevant to take note of that Assam falls within
the ambit of Special Category State. Accordingly, in terms with Rule 7, the norms of
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expenditure (rate in rupees per quintal) is Rs.100/- of which the Central share would be
75% for the purpose of intra State movement and handlings. As regards the fair price
shop dealers margin for the State of Assam, it is Rs.143/- per quintal and there would be
a further additional margin for sale through the point of sale device of Rs.17 per quintal
and the Central share in providing the said assistance would be 75%. Sub-Rule (2) to
Rule 7 stipulates that the additional margin provided in Sub-Rule (1) is towards the cost
of purchase, operation and maintenance of the point of sale device, its running expenses
and incentive for its use. It has been further mentioned that any savings, if accrued could
be utilized for purchase, operation or maintenance of electronic weighing scales and
their integration with the point of sale device. Sub-rule (3) of Rule 7 stipulates that the
additional margin shall be payable to the fair price shops which have installed a point of
sale device and shall be limited to the transactions made through it. In terms with Sub-
Rule (4) of Rule 7, the additional margin shall be released on the basis of a certificate
issued from the State Government, supported by the documents indicating the number of
fair price shops at which the point of sale devices have been installed and are functional;
and the details of all transactions using the point of sale devices. In terms with Sub-Rule
(5) of Rule 7, the State Government is under an obligation to furnish the details of all
transactions made through the point of sale devices in public domain. From the above, it
would be seen that an impetus have been given in consonance with the reforms to be

carried out in terms with Section 12 (2) (b) & (d) of the Act of 2013.

18. Sub-Rule (6) of Rule 7 is very pertinent for the purpose of the instant case, and as

such, the same is reproduced herein under:-

“(6) The State Government shall have the flexibility in choosing any of the following

models for the installation of point of sale device, namely:-

(a) the State Government may purchase, install and maintain the point of sale

device.

(b) the State Government may select a system integrator to purchase, install and
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maintain the point of sale device;

(c) the fair price shop dealer may purchase, install and maintain the point of
sale device.”
19. From a perusal of the said Sub-rule (6) of Rule 7 as quoted herein above it would
transpire that the respective State Governments are given the flexibility in choosing any
of the following models for the installation of point of sale device, namely, (a) the State
Government may purchase, install and maintain the point of sale device. (b) the State
Government may select a system integrator as defined in Rule 2 (h) to purchase, install
and maintain the point of sale device and (c) the fair price shop dealer may purchase,

install and maintain the point of sale device.

20. Rule 10 stipulates the manner in which the Central assistance would be released
and Rule 12 mandates that the State Government and the Union Territories shall submit
utilization certificate in the prescribed format to the Central Government as provided

under the General Financial Rules, 2005.

21. Therefore, from the various provisions of the Act of 2013 and the Rules framed
therein under it would transpire that there is a paradigm shift in addressing the problem
of food security from the current welfare approach to the right based approach. The Act
confers legal right on the eligible beneficiaries to get the foodgrains from the fair price
shop at a highly subsidized price. The Act also envisages reforms necessary for
distribution of foodgrains to the ration card holders. From a conjoint reading of the
provisions of the Assistance Rules, 2015, as mentioned herein above, it would further
show that while the Central Government’s obligation is to ensure that foodgrains under
the Targeted Public Distribution System reaches the designated depots, the State
Government’s duty and obligation is to take delivery of the foodgrains from the
designated depots and to ensure its delivery through authorized agencies up to the door-
step of the fair price shops and further to monitor and ensure its supply to entitled

persons and households at prices specified in Schedule-I of the Act of 2013. Similarly, in
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terms with Section 12 of the Act of 2013, both the Central and the State Governments
have been put under the obligation to progressively undertake necessary reforms for
application of information and communication technology tools including end-to-end
computerization in order to ensure transparent recording of transactions at all levels, and
to prevent diversion and the Assistance Rules of 2015 would further show that an
additional margin is to be paid to the fair price shops who have installed a point of sale
device as defined in Rule 2 (g) of the Assistance Rules, 2015. The point of sale device as
defined in Rule 2 (g) is for the purpose of identification of entitled persons and
households for delivery of foodgrains based on ‘Aadhaar card or other authentication
tools, specified by the Central Government from time to time which is a step towards the
obligation being cast upon both the Central and the State government in terms with
Section 12 of the Act of 2013. It would also be seen from the provision of the Act of
2013 as well as the Assistance Rules, 2015 that all transactions are required to be in the
public domain in order to have transparency and accountability. As also observed herein
above, Rule 7 (6) gives an option to the State Government to adopt any of the models
envisaged in Clauses (a), (b) and (c) for the purpose of purchase, installation and

maintenance of the point of sale device.

22. In the above backdrop, let this Court further take into consideration the rights of
the petitioners who have been issued licence in pursuance to the Assam Public
Distribution of Articles Order, 1982 (for short referred to as the “Order of 1982”). The
said Order of 1982 was made by the Governor of Assam in exercise of the power
conferred under Section 3 of the Act of 1955. In terms with the said Order of 1982, the
licencing authority as defined in Clause 2 (i) is empowered in terms with Clause 3 of the
Order of 1982 to issue licences in Form-I to such appointed dealers as may be
considered necessary from time to time specifying sub whole sellers or retailers and area
of operation of each such appointed dealer. Relevant portion of Clause 3 of the said

Order of 1982 is quoted herein below:-
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“3.  The Licensing Authority may issue licences in form [ to such appointed dealers

as may be considered necessary from time to time specifying sub-wholesalers or

’

retailers an areas of operation of each of such appointed dealers.’

The above quoted Clause uses the expression “as may be considered necessary from
time to time” meaning thereby that a discretion is conferred upon the licencing authority

based upon necessity to appoint dealers.

23. Clause 15 stipulates when a licence can be cancelled. Sub-clause (1) of Clause 15
stipulates that if any licencee or his agent or servant or any other person acting on his
behalf contrabands any of the terms and conditions of the licence, then without prejudice
to any other action that may be taken under the Act of 1955, his licence may be
cancelled or suspended by any order in writing of the licencing authority and an entry
would be made in his licence relating to such suspension or cancellation. Sub-clause (2)
of Clause 15 stipulates that no order of cancellation shall be made under Clause 15
unless the licencee has been given reasonable opportunity for stating his case against the
proposed cancellation. But, during the pendency or in contemplation of proceedings of
cancellation of a licence, the licence can be suspended for a period not exceeding 90

days without giving any opportunity to the licencee of stating his case.

24.  On the basis of the said Order of 1982, licences are being issued to the appointed
dealers. The licence also contains various terms and conditions. From a perusal of the
terms and conditions of the licence it appears that there are various dos and don’ts which
have been mentioned therein. But, pertinent herein to mention that the said licences are

being issued for a particular specified period and is subject to renewal from time to time.

25. The Order of 1982 also includes the Proforma Form for making application for
grant of wholesaler/sub-wholesaler/retailer licence as well as the Proforma Form for
application for renewal of the licence. In the instant batch of writ petitions, the
petitioners have enclosed their licences which have been issued in Form-I of the Order

of 1982. It appears from the said licences that the same were initially issued were valid
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upto a particular period and have been renewed from time to time.

26. On the basis of the above preludes, let this Court, therefore, take into consideration
the facts involved in the instant case. All the writ petitioners herein claim that they have
been issued licences in terms with the Order of 1982 for supply of notified articles at the
area of operation specifically mentioned in their licences. The said licences upon, being
issued initially, have been renewed from time to time on yearly basis till 31.03.2022, and
thereupon, in view of the decision taken by the Government of Assam to tag those fair
price shop having 50 or less than 50 ration cards to the nearby fair price shops, their
licences have not been extended and they have also not been allotted foodgrains for
distribution, and as such, the above writ petitions have been filed. The petitioners have
challenged the policy decision of the respondent State Government to close down those
fair price shops having 50 or less than 50 ration cards and to tag those ration cards to the

nearby shops on the following grounds:-

(a) The policy decision of the State Government has caused serious
prejudice to the petitioners who have been sustaining their livelihood by
running those fair price shops after obtaining licences from the competent

authority.;

(b) The said policy of the State Government has no reasonable nexus with
the objects sought to be achieved in as much as the decision of the State
Government has nothing to do with the One Nation, One Ration Card
policy which was directed to be implemented all over India by the Supreme
Court in its judgment and order dated 29.06.2021 passed in Bandhua Mukti

Morcha (supra).

(c) It is also the case of the petitioners that if it is on account of the point of
sale device for which the State Government has resorted to the policy then
in terms with sub-clause (c) of Rule 7 (6) of the Assistance Rules, 2015, the

petitioners are ready and willing to purchase, install and maintain the EPOS
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devices, and as such, the said reason cannot be a reason for the purpose of

depriving the petitioners of their livelihood.

(d) It is the further case of the petitioners that the authorities, during the
validity of the said licences cannot, by means of a policy decision, deprive
the petitioners from their legitimate rights to run their fair price shops by
contravening their statutory rights provided by the Order of 1982 and the
licences issued on the basis thereon. In other words, the petitioners have a
legitimate expectation that their licences would be renewed from time to
time, if there is no violation to the provisions of the Act of 1955 or the

Orders issued therein under or the terms of the licence.

(e) It is also the case of the petitioners that the authorities, prior to adopting
the policy or initiating steps for implementing the policy, have not given
any opportunities and/or notice to the petitioners affording an opportunity,
and thus, the impugned policy is violative of the principles of natural justice
and directly infringes upon the fundamental rights guaranteed under

Articles 14, 19 (1) (g) and 21 of the Constitution.

(f) It has also been mentioned that tagging of those ration cards which were
initially tagged with the petitioners would, in fact, be in violation to the Act
of 2013 taking into account that the tagging of such ration cards to the
nearby shops having more than 50 ration cards would cause much difficulty
to those beneficiaries as they may have to go to far flung distances in order
to get their entitlements in terms with Section 3 of the Act of 2013, and as
such, the said policy decision of the Government of Assam not only violates
the mandate of Article 14 of the Constitution but also violates the provision

of the Act of 2013.

(g) It is also the case of the petitioners that there is no rationale behind

discontinuating of the fair price shops having 50 or less ration cards, and as
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such, it violates Article 14 of the Constitution.

27. On the other hand, the respondent State had filed a common affidavit in WP(C)
No0.5470/2021 and as submitted by learned Advocate General, the said affidavit be taken

into consideration as the common affidavit in respect to all the writ petitions. It appears

from the records that on 28 December, 2021, the Deputy Secretary to the Government
of Assam, Food, Civil Supplies and Consumer Affairs had filed an affidavit. In the said
affidavit it has been mentioned that as per the decision of the Cabinet meetings held on
30.06.2021, the respondent No.2 was directed to take necessary steps for closing fair
price shops having 50 or less than 50 ration cards excluding the fair price shops of such
criteria belonging to Karbi Anglong, West Karbi Anglong and Dima Hasao districts by
the communications dated 30.07.2021 and 06.08.2021. It was mentioned that the said
Cabinet decision was taken to minimize the total project costs for implementation of the
fair price shops automation which is necessary to implement the One Nation One Ration
Card as per the direction of the Supreme Court in the case of Bandhua Mukti Morcha

(supra) and the direction of the Government of India passed therein directing to

complete the scheme within 315t of December, 2021. It was mentioned that the
implementation of the One Nation One Ration Card is necessary keeping in view the
ongoing pandemic situation across the country in the interest of the migrant labourers.
Further it was stated that on implementation of the said scheme, a National Food
Security Act ration card holders will get allotted their quota of foodgrains from any fair
price shop anywhere in the country for which every fair price shop shall have to be
equipped with the EPOS device. It was mentioned that the EPOS machines will help in
eliminating bogus and duplicate beneficiaries by biometric authentication and will bring
transparency to Public Distribution System. Further, it was mentioned that in view of the
large number of fair price shops in Assam, the total project costs had become unviable.
Therefore, to minimize the total project costs, the Cabinet has taken a decision to close

the fair price shops having 50 or less than 50 ration cards. It was further stated that the
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fair price shops having less number of ration cards will get minimum profit margin
which may not be the only source to secure them financially, for example, if one quintal
of rice is distributed by a fair price shop to four ration card holders in a month, the
owner of the fair price shop would get Rs.143/- in one month and in that manner, in case
of a fair price shop having less than 50 ration cards, will get a small amount which
cannot be the only source of his livelihood. On the other hand, for such cases, the
Government’s investment in EPOS devices etc. becomes too high and an unreasonable
burden is thrusted upon the Government’s Exchequer. Further, it was mentioned that
Affordable Nutrition and Nourishment Assistance (ANNA) Scheme, the State
Government is providing rice to the above categories free of cost. Therefore, keeping the
interest of the migrant labourers, the Government had initiated the process to implement
the aforesaid policy of One Nation One Ration Card and these beneficiaries would be
eligible to get the allotted quota of rice from any fair price shops across the country. The
State Government, therefore, was planning to complete the One Nation One Ration Card

Scheme within 31.12.2021.

28. It is the further case of the respondent State that the priority of the State
Government as per the Act of 2013 is to provide foodgrains to the entitled and not to
provide financial benefits etc. to the fair price shop owners in as much as the fair price
shop owners are only the part of the distribution procedure of the foodgrains. It was
mentioned that the State Government has not received any complaint from the
beneficiaries from any quarters for the closing of the fair price shops and attaching them
to the nearby fair price shops. It has also been mentioned that in the Cabinet meeting
held of 19.10.2021, it was decided that the fair price shops having 50 or less than 50
ration cards which are being run by the widows and specially able persons shall continue
their operation. It was further stated that no one can claim a right to run a fair price shop
as an agent of the Government when the Government has undertaken a policy decision

in the larger interest of the consumers in the light of the frustrating and unfortunate
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experiences gathered in the last two decades and therefore there is no discrimination.
Further it was also mentioned that the policy decision was taken to minimize the total
project costs for implementation of fair price shop automation which is necessary to
implement the One Nation One ration Card in the larger interest. Further, issuing and
revoking a licence is the part of the Government policy for smooth implementation of

the Act of 2013.

29. Subsequent thereto, an additional affidavit was filed by the Joint Secretary to the
Government of Assam, Food, Civil Supplies and Consumer Affairs Department on
30.03.2022. In the said additional affidavit so filed, the respondent State had enclosed
the minutes of the Cabinet meeting dated 30.06.2021 wherein a decision was taken that
the Food, Civil Supplies and Consumer Affairs Department was directed to verify the
district-wise data on the number of Fair Price Shop Ration Card Holders against the fair
price shops and close the fair price shops having 50 or less than 50 NFSA cards and
thereafter tag those card holders to the nearby fair price shops. However, the fair price
shops under Karbi Anglong, West Karbi Anglong and Dima Hasao districts were
excluded from the above exercise. It was further mentioned that there was a review to
the said decision in the Cabinet meeting held on 19.10.2021 whereby it was held that
widows and specially abled fair price shop owners having 50 or less than 50 NFSA
ration cards could be allowed to continue their operation. To the said additional affidavit,
the status of tagging of fair price shops having 50 or less than 50 ration cards submitted
by the Director, Food, Civil and Consumer Affairs Department was enclosed as

Annexure-E. In terms with report, it reveals as follows:-
(1) Total fair price shops having 50 or less than 50 ration cards-2481
(i1) Owned by persons with disability/widow-222

(i11) Total fair price shops to be tagged-2259 (Excluding PWD/widows)
(2481-222=2259)
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(iv) Already tagged-1944
(v) Yet to be tagged-315
(vi) Additional requisition received against PDW/widows-37.

30. In paragraph No.7 of the said additional affidavit it was mentioned that for
implementation of the One Nation One Ration Card Scheme, it was required that every
fair price shop will have to be equipped with EPOS device (point of sale device). In
terms with Rule 7 (6) of the Assistance Rules of 2015, a State Level Apex Committee
was formed to select one model amongst the three models and as per the decision of the
State Level Apex Committee meeting dated 17.02.2018, the Government had adopted
the system integrator business model for purchasing, installation and maintenance of
EPOS device in the fair price shops. Accordingly, after observing all the procedures,
system integrators have been selected through e-tendering and installation of the EPOS

device in fair price shops through system integrator was going on and was likely to be

completed within 315 of March, 2022 and as on the date of filing of the said additional
affidavit, 32663 numbers of EPOS devices have been installed. Further, it is mentioned
that the cost of implementation of the scheme for distribution of foodgrains under the
Act of 2013 1s not only limited to the installation of EPOS device but also bears other
ancillary costs such as transportation etc. Further, it was mentioned that Clause 15 (2) of
the Order of 1982 has no application in as much as the fair price shops having 50 or less
than 50 ration cards are closed as per the State Cabinet decision to minimize the
expenditure in connection with implementation of the policy adopted by the
Government. It was again reiterated that the Department of the Government of Assam
has not received any complaint from the ration card holders for tagging them with the
nearest fair price shops. The minutes of the State Level Apex Committee meeting, on
implementation of end-to-end computerization of TPVS operation project, was enclosed
to the said additional affidavit wherefrom, it can be seen that of the three models

available in terms with Rule 7 (6) of the Assistance Rules of 2015 were discussed and
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the system integrator business model was found more efficient and involved lesser
financial obligation on the part of the State, and as such, the said model was duly

accepted for implementation of FPS automation across the State.

31. The Joint Secretary to the Government of Assam, Food, Civil Supplies and
Consumer Affairs Department had filed another additional affidavit on 25.04.2022 on
account of a direction given by this Court on 05.04.2022 to bring on record the reasons
for taking the policy decision to tag ration cards of fair price shops having 50 or less
than 50 ration cards to the fair price shops having 51 or more ration cards. In the said
additional affidavit, it was mentioned that a meeting under the Chairmanship of the
Chief Minister of Assam was held on 26.06.2021 wherein the situation arising out of the
Government of India’s stand on fair price shop dealers margin and the question of
recovery/adjustment from the fair price shop dealers margin were discussed and various
decision were taken including the decision to collect district-wise data of fair price shops
having less than 100 ration cards/50 ration cards/25 ration cards and the same was
directed to be produced before the competent authority so that the criteria can be fixed to

close the fair price shops having less than specified numbers of ration cards.

32. From the exercise carried out, it was found that there were 37398 numbers of fair
price shops in the State and the number of fair price shops vis-a-vis the number of ration

cards tagged therewith were as follows:-

Sl. No. No. of Ration Cards No. of Fair Price Shops

1. 0 930

2. 1-24 581

3. 1-49 2371
4. 1-50 2481
5. 1-74 6455
6. 50-100 8576
7. 75-100 4492
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33. It was stated in the said affidavit that in comparison to other States, in average, fair
price shops in Assam had very less ration cards tagged with them. Further, in view of the
implementation of the Act of 2013 and the Rules therein under, the State Government is
to ensure door-step delivery of foodgrains to the fair price shops and the ensure delivery
of foodgrains to the entitled persons. Accordingly, for the purpose of transportation of
foodgrains, Tier-1 and Tier-2 contractors have been engaged under which foodgrains
were to be transported from FCI godowns to GPSS godowns and from GPSS godowns
to the fair price shops. After detail deliberation by taking into account the number of
fair price shops having lesser ration cards, the transportation cost involved and the
earning of the fair price shop owners etc., the State Cabinet took a decision to close all
the fair price shops having 50 or less than 50 ration cards. It was mentioned that the
Government had taken the said policy decision in the larger interest as well for
administrative and logistic reason. It was also mentioned that after the Cabinet
Memorandum dated 30.06.2021, All Assam Fair Price Shops Dealers Association filed a
representation before the Chief Minister, Assam ventilating various grievances, and
therefore, a meeting under the Chairmanship of the Chief Minister of Assam and the
officials of the Food, Civil Supplies and Consumer Affairs Department and the Office
Bearer of the Association was held on 26.09.2021. In the said meeting, the members of
All Assam Fair Price Shops Dealers Association requested the Chief Minister to restore
the fair price shops licences of specially abled and widow category of fair price shop
dealers (having 50 and less than 50 ration cards) who were affected after the Cabinet
decision dated 30.06.2021. In the said meeting, the Chief Minister asked the members of
the Association to prepare a list of all such among the 2481 fair price shops and asked
the officials of the Department to restore the fair price shops of specially abled and
widow category who were having 50 or less than 50 ration cards. Accordingly, a
decision was taken on 19.10.2021 by the Cabinet thereby reviewing its earlier decision
to close all fair price shops having 50 or less than 50 ration cards in respect to widows

and specially able fair price shop owners and allowed them to continue their operation.
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34. Another additional affidavit was filed by the Joint Secretary to the Government of
Assam, Food, Civil Supplies and Consumer Affairs Department on 25.05.2022 in order
to bring on record some additional documents which may be required for disposal of the
case. It was mentioned in the said additional affidavit that the agency for digitalization
of Public Distribution System (PDS) and the installation of EPOS devices in the State,
Linkwell Tele-System Private Limited/Vision Technique vide the Iletter
No.LWPS/ASPDS/004/2021-22 dated 09.08.2021 submitted a revised proposal. The
revised proposal shows that the numbers of fair-price shops have decreased from 36596
to 33958 and the total project cost is revised to Rs.327.159 crores from the original

purchase cost to Rs.387.99 crores.

35. It has also mentioned that in the State of Assam, the ratio of the number of ration
cards tagged with the fair-price shops is very low in comparison to other States in the
country. It was stated that the State-wise comparison of the ration cards and the
beneficiaries count per fair price shop as on 07.04.2022 shows that in the State of Assam
there are only 171 number of ration cards per fair price shop. Details as regards
Statewise comparison of ration cards and beneficiaries count per fair price shop as on
07.04.2022 was enclosed as Annexure-II. The said details, being relevant herein, are

mentioned herein below:-

Statewise Comparison of RC & Beneficiary count per FPS as on 07.04.2022

SI. No. |State No. of FPS | Total RC | Total beneficiary || Avg. No. of RC per FPS
| 1 |Assam [34.450  |58.86408 |2,50,21,082 | 171 |
| 2 |A4ndhra Pradesh ||37,713  [89,37,078 |2.6816,789 | 237 |
| 3 |Chattisgarn  |13,316  |51,23,775 |1,99,70.685 | 385 |
| 4 |Jharkhand [24.380  |58.25570 |2,61,65465 | 239 |
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| 5 |Karnataka |20.104  |1,15,69,834|4,02,82,821 | 575 |
| 6 |Madhya Pradesh|24,713  |11,16,47,520(4,96,83,907 | 471 |
| 7 |Punjub |78,381  |40.68391 |1,57,73,905 | 221 |
| 8 |7amilnadu |34.773  |1,10,75,637|3,51,73,496 | 319 |
| 9 |uttar Pradesh  |79.457  ]3,61,70,309|14,97,08,470 | 455 |
| 10 |West Bengal ~ |20568 56323911 |6,01,75012 | 2,738 |

36. It further appears from the records that the petitioners have filed replies to those
additional affidavits so filed.

37. The learned counsel appearing on behalf of the petitioners submitted as follows:-

(1) The policy decision of the State Government to discontinue the licences issued
to the petitioners on the ground of 50 or less than 50 ration cards and to tag those
ration cards to the nearby shops had no reasonable nexus with the with the objects
sought to be achieved for which the said policy decision of the State Government
is in violation to Article 14 of the Constitution. It was submitted that two
conditions must be fulfilled for the purpose of making the said classification to be
reasonable and permissible, i.e. the classification must be founded on an
intelligible differential which distinguishes persons or things that are grouped
together from others left of the group and the differential must have a rational
relation to the object sought to be achieved by the statute in question. It was
submitted that if the Government failed to support its action of classification of
fair price shops having 50 or less than 50 ration cards with those fair price shops
having 51 and above ration cards on the above principle the classification has to
be held as arbitrary and discriminatory. In that regard reference was made to the

judgment of the Supreme Court rendered in the case of Union of India and Others vs.
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N.S. Rathnam, reported in (2015) 10 SCC 681.

(i1)) It was further submitted that arbitrariness in the action of the respondent
State is apparent from the fact that the stand taken by the respondent State does
not disclose due and proper application of mind on the basis of the reason
disclosed in the affidavits filed by the State as well as the records so placed. The
learned counsel for the petitioners further submitted that the Cabinet decision
dated 30.06.2021 has not been placed on record as well as also the materials on
the basis of which it has been stated in the affidavit that Cabinet took a decision of
tagging those fair price shops having 50 or less ration cards to the nearby shops
having more than 50 ration cards. On that basis it was submitted that as the
respondent authorities have failed to place on record the reason as well as the
materials in support thereof, the action of the respondent State suffers from
arbitrariness and in that regard referred to paragraph No.23 of the judgment of the
Supreme Court rendered in the case of East Coast Railway and Another vs. Mahadev

Appa Rao and Others reported in (2010) 7 SCC 671.

(i11) It was further submitted that violation to Article 14 of the Constitution by the
respondent State by adopting the said policy is writ large on the ground that the
said policy decision cannot satisfy the proportionality test which mandates the
requirement of the means to be proportional to the object and in that regard
referred to the judgment of the Supreme Court in the case of State of Tamil Nadu
and Another vs. National South Indian River Interlinking Agriculturist Association,

reported in (2021) SCC online SCC 1114.

(iv) It was further submitted that the petitioners herein have been issued licences
on the basis of the Order of 1982. The said licences though valid for a particular
period of time but are renewed unless the petitioners violate the provision of the
Act of 1955 or the Orders issued thereinunder or the terms of the licences. It was

submitted that as the petitioners in the instant case have not violated the Act of
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1955 or the Order of 1982 or the terms and conditions of their licences they have
a legitimate expectation that their licences would be renewed. But, in view of the
policy decision of the Government, the same have not been renewed. It has been
contended that the doctrine of legitimate expectation imposes in essence a duty
upon the public authority to act fairly by taking into consideration all relevant
factors relating to such legitimate expectation. It was further submitted that within
the conspectus of fair dealing, the principle of legitimate expectation mandates
that the reasonable opportunities ought to have been given to make representation
by parties likely to be effected by any reason of change in the past policy. Under
such circumstances, the petitioners ought to have been granted a liberty to make
representation against the proposed change in the policy. That, however, having
not been done and an unilateral decision was taken by the Government, the policy
of the State Government is liable to be interfered with as it violates the doctrine of
legitimate expectation. In that regard reference was made to the judgment of the
Supreme Court in the case of Navjyoti Cooperative Group Housing Society vs. Union of
India and Others, reported in (1992) 4 SCC 477. In further continuation to the said
submission, it was also submitted that a change in the policy can withstand the
defeat of the substantive legitimate expectation only if it can pass the test of
Wednesbury Reasonableness meaning thereby that the change in the policy cannot
be irrational or perverse or one which no reasonable person could have made. In
support of the said submission, the judgment of the Supreme Court rendered in
the case of Punjab Communications Ltd. vs. Union of India and Others reported in (1999)

4 SCC 722 was referred to.
(v) The petitioners further contended that the Central Government in exercise of
power under Section 3 of the Essential Commodities Act, 1955 has issued an

order i.e. the Targeted Public Distribution System (Control) Order, 2015 on 2gth
of March, 2015. Clause 8 of the said Order stipulates how the distribution of
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foodgrains is to be carried out by the State. Clause 9 relates to licencing and
regulation of fair price shops. Reference was drawn to sub-clause (5) of Clause 9
which stipulates that the licences to the fair price shop owners shall be issued
keeping in view the viability of the fair price shops and sub-clause (6) of Clause 9
which stipulates that the State Government shall ensure that the number of ration
card holders attached to a fair price shop are reasonable and the fair price shop is
so located that the consumers or ration card holders do not have to face difficulty
to reach the fair price shop and that proper coverage is ensured in hilly, desert,
tribal and such other areas difficult to access. The learned counsel for the
petitioners, therefore, submitted that in terms with Clause 9 which further
mandates that the State Government shall issue an Order under Section 3 of the
Act of 1955 which however has not yet been done in the State of Assam,
necessitates the State Government to ensure that the number of ration card holders
attached to a fair price shop are reasonable. Under such circumstances it was
contended that instead of taking a policy decision of discontinuing those fair price
shops having 50 or less than 50 ration cards, the State respondent ought to have
tagged additional ration cards to those fair price shops having 50 or less than 50
ration cards thereby taking into account the viability of the fair price shops and
also keeping in view the object sought to the achieved in the Act of 2013 to
provide easy access to the priority households for the purpose of convenience of

persons belonging to the priority households.

38.  On the other hand, the learned Advocate General representing the State of Assam

submitted as follows:-

(1) The learned Advocate General drawing the attention of this Court to the
affidavit-in-opposition and the various additional affidavits filed by the State
Government submitted that the policy decision taken by the State Government is

not without any basis. Referring to the judgment of the Supreme Court in the case
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of Bandhua Mukti Morcha (supra), the learned Advocate General submitted that the
Supreme Court had directed that the One Nation One Ration Card Scheme be
implemented by not later than 31.07.2021. He submitted that for the purpose of
implementation of the One Nation One Ration Card Scheme whereby NFSA
ration card holders can avail benefits of the said ration cards from any fair price
shop anywhere in the country, it was required that each fair price shop has to be
equipped with EPOS device. The learned Advocate General submitted that the
said EPOS machine would not only benefit the NFSA ration card holders to avail
the benefit anywhere in the country but would also help in eliminating bogus and
duplicate beneficiaries by biometric authentication and would bring transparency
to public distribution system. The learned Advocate General further submitted that
upon the State-wise comparison of the ration card holders and the beneficiary
counts per fair price shop as on 07.04.2022 itself would show that in Assam
average number of ration cards per fair price shop is 171 which is much less
compared to the various other States and in that regard has drawn the attention to
Annexure-2 of the additional affidavit filed on 25.05.2022. The learned Advocate
General submitted that before taking the Cabinet decision on 30.06.2021, an
exercise was conducted under the Chairmanship of the Chief Minister of Assam
and the officials were directed to find out district-wise data of fair price shops
having 100/50/25 ration cards. In doing so, it was found that there were 930 fair
price shops having 0O(zero) ration card. There were 581 fair price shops having
ration cards ranging from 1 to 24 and there were 2371 fair price shops having
ration cards ranging from 1 to 49. Further, it was found that there were 2481 fair
price shops having ration cards ranging from 1 to 50. Thereupon, the records
would further shows that details were placed before the authority with the profit
margin of the fair price shops and it was found that if one quintal of rice is
distributed by a fair price shop to four ration card holders in a month, the licence

of the fair price shop get Rs.143/- in one month against the distribution of one
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quintal of rice and the total financial benefit which a fair price shop can get is
Rs.1787.50p, if the fair price shop had 50 ration cards. On the other hand, the
Government’s investment in EPOS devices etc. as well as the expenses incurred
on transportation, logistic etc. far exceeds and an additional unwarranted burden is
effected upon the State Exchequer. Further drawing the attention to the letter
dated 09.08.2021 issued by the Linkwell Telesystem Private Limited, the learned
Advocate General submitted that in view of the lessening the fair price shops, the
original purchase cost of Rs.387.99 crores have been reduced to Rs.327.159
crores thereby the State Government has been able to save Rs.60.831 crores only
on the purchase, installation and maintenance of the EPOS devices. The learned
Advocate General further submitted that additionally there is expenses on account
of transportation, logistic etc. in as much as in terms with the Assistance Rules,
2005, it is the duty of the State Government to not only ensure delivery of the
foodgrains through the authorized agents up to the door-step of the fair price
shops but also to ensure and monitor its supply to entitled persons and households
at prices specified in Schedule-I of the Act of 2013. On the basis of the above,
therefore, the learned Advocate General submitted that the question of
unreasonableness in the said policy decision or perversity or irrationality in the
said policy decision of the State does not arise. He further submitted that the
policy decision as in the larger interest of the beneficiaries in the light of
frustrating and unfortunate experiences gathered in the last two decades whereby
foodgrains meant for the Targeted Public Distribution System are being sold in
retail thereby not only affecting the Government Revenue but also depriving the

beneficiaries.

(i1) The learned Advocate General further submitted that the object behind the
policy of the State is the implementation of the Act of 2013 which would not only
include NFSA ration card holders to get allotted the quota of foodgrains from any
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fair price shops from anywhere in the country through the One Nation One Ration
Card Scheme but would also help in eliminating bogus and duplicate beneficiaries
by biometric authentication and will bring transparency to Public Distribution
System which is in terms with the Statement and the Object of the Act of 2013 as
well as the reforms to be carried out in terms with Section 12 of the Act of 2013.
The learned Advocate General, therefore, submitted that the said policy decision

of the Government is in consonance to the object sought to be achieved.

(i11)) On the question of proportionality test, the learned Advocate General
submitted that the said proportionality test means that while regulating the
exercise of fundamental rights, the appropriate or least restrictive choice of
measures has to be taken by the authority so as to achieve the object of the policy
as the case may be. In terms with the principle of proportionality, the Court can
only see that the policy had maintained a proper balance between the adverse
affect which the policy may have on the right, liberties or interests of the persons
keeping in mind the purpose for which they were intended to serve. Referring to
the judgment of the Supreme Court in the case of Om Kumar and Others vs. Union of
India, reported in (2001) 2 SCC 386, the learned Advocate General submitted that
Supreme Court had duly recognized that the Executive are given an area of
discretion or a range of choices and as to whether the choices may infringes the
rights excessively or not can however be looked into by the Court. The learned
Advocate General further submitted that it is the well established principle of law
as have been settled by the Supreme Court in various judgments that no one could
claim a right to run a fair price shop as an agent of the Government. All that right
which the petitioners herein have is only a claim to be considered to be appointed
as an agent of the Government to run a fair price shop. The learned Advocate
General, therefore, submitted that the proportionality test cannot be applied in the

instant case as there is no vested right upon the petitioners to continue as agents of
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the Government. In that regard he referred to two judgments of the Supreme
Court rendered in the case of Sarkari Sastha Anaj Vikreta Sangh, Tahsil Bemetra and
Others vs. State of Madhya Pradesh and Others, reported in (1981) 4 SCC 471 and
Madhya Pradesh Ration Vikreta Sangh Society and Others vs. State of Madhya Pradesh,
reported in (1981) 4 SCC 535. The learned Advocate General also referring to the
judgment of the Supreme Court in the case of National South Indian River
Interlinking Agriculturist Association (supra) has drawn the attention to paragraph
No. 33 of the said judgment and submitted that the Supreme Court has also
observed that the Indian Courts do not apply the proportionality standard to
classificatory provisions. He further submitted that the Government had taken the
policy decision keeping in mind the least persons who would be effected and as

such the policy decision cannot be said to fail the proportionality test.

(iv) On the question of legitimate expectation, the learned Advocate General
submitted that the action of the Government, in the present facts and
circumstances to adopt the said policy, under no circumstances can be said to be
arbitrary or unreasonable, and as such, the question of violation to the doctrine of
legitimate expectation does not arise in the present facts and circumstances. The
learned Advocate General further submitted that pursuant to the decision of the
Cabinet held on 30.06.2021, the members of All Assam Fair Price Shops Dealers
Association which is the representative Association of the fair price shop owners
had filed their representation dated 26.09.2021 before the Chief Minister, Assam
ventilating various grievances. Thereupon, a meeting under the Chairmanship of
the Chief Minister of Assam and the officials of the Food, Civil Supplies and
Consumer Affairs Department along with the Office Bearer of the Association was
held on 26.09.2021. In the said meeting, the members of Association requested
the Chief Minister to restore the fair price shop licences of specially abled and

widow category of fair price shop dealers (having 50 and less than 50 ration
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cards) who were affected after the Cabinet decision dated 30.06.2021. The Chief
Minister asked the members of the Association to prepare a list of all such among
the 2481 fair price shops and asked the officials of the Department to restore the
fair price shops of specially abled and widow category who are having 50 or less
than 50 ration cards. Subsequent thereto, a decision was taken on 19.10.2021
reviewing its earlier decision. The learned Advocate General, therefore, submitted
that the opportunity not being given thereby defeating the legitimate expectation
to the petitioners’ does not arise in the facts and circumstances of the case. The
learned Advocate General referred to the judgment of the Supreme Court rendered
in the case of Kerala State Beverages ( M and M) Corporation Limited vs. P P Suresh and
Others, reported in (2019) 9 SCC 710 and placed reliance upon the paragraph Nos.19
& 20 as well as 25 of the said judgment.

(v)  On the question of sub-clauses (5) & (6) of Clause 9 of the Targeted Public
Distribution System (Control) Order, 2015, the learned Advocate General
submitted that the said submission made by the learned counsel for the petitioners
is totally misconceived in as much as the policy decision is in tune with the said
sub-clauses of Clause 9. The learned Advocate General submitted that the
viability of a fair price shop as well as the attachment of ration card holders to the
fair price shops to be reasonable can only be done if the policy which has been

adopted comes into force.

(vi) The learned Advocate General further submitted that the instant writ petitions
have been preferred by persons who are the licence holders of fair price shops and
not the beneficiaries under the Act of 2013. The learned Advocate General
submitted that none of the beneficiaries have approached the Government as
regard any inconvenience and as such, the question of interference with the said
policy at the behest of the said petitioners’ do not arise, more so, when the

jurisdiction under Article 226 of the Constitution against the policy decision is
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(vii) On the question that the EPOS device in terms with Rule 7 (6) (c) of the
Assistance Rules, 2015, the learned Advocate general submitted that as per Rule 7
(c) of the Assistance Rules, 2015, a discretion is conferred upon the State
Government to adopt any of the models and the State Government on the basis of
the State Level Apex Committee Meeting dated 17.02.2018 had decided to adopt
the System Integrator Business Model and as such the question of the petitioners

purchasing, installing and maintaining out their cost do not arise.

39. This Court having perused the materials on records and taking into consideration
the respective submission of the parties broadly framed the following question of

determination:

(1) Whether the policy decision of the respondent State dated 30.06.2021
and 19.10.2021 is violative of Article 14 of the Constitution?

(i1)) Whether the policy decision of the State affects the right of legitimate

expectation of the petitioners?

(111)) Whether interference is required to the policy decision of the State in
view of Clause 9 of the Target Public Distribution System (Control) Order,
20157

40. Let this Court first take up for consideration the question for determination as to

whether the policy decision of the respondent State dated 30.06.2021 and 19.10.2021
violates Article 14 of the Constitution.

41. Before proceeding further, this Court would like to recall the following
observations of Lord Justice Lawton in the case of Laker Airways Ltd. vs. Department of
Trade, reported in (1977) 2 All ER 182 wherein while considering the parameters of judicial

review in matters involving policy decision of the Executive, it was observed as under:-

“In the United Kingdom aviation policy is determined by ministers within the legal
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framework set out by Parliament. Judges have nothing to do with either policy-making
or the carrying out of policy. Their function is to decide whether a minister has acted
within the powers given to him by statute or the common law. If he is declared by a
court, after due process of law, to have acted outside his powers, he must stop doing
what he has done until such time as Parliament gives him the powers he wants. In a
case such as this I regard myself as a referee. I can blow my judicial whistle when the
ball goes out of play, but when the game restarts I must neither take part in it nor tell

the players how to play.”

42. The Supreme Court had also in various judgments dealt with the power of judicial
review in respect to policy decisions. This Court finds it relevant to take note of the
judgment of the Supreme Court in the case of Ugar Sugar Works Ltd. vs. Delhi Administration
& Others, reported in (2001) 3 SCC 635, and more particularly, to paragraph No.18 which
categorically mandates that it is only in the case of arbitrariness, irrationality, perversity
and malafide that a policy can be rendered unconstitutional. The said paragraph being

relevant is quoted herein below:-

“18. The challenge, thus, in effect, is to the executive policy regulating trade in liquor in
Delhi. It is well settled that the courts, in exercise of their power of judicial review, do
not ordinarily interfere with the policy decisions of the executive unless the policy can
be faulted on grounds of mala fide, unreasonableness, arbitrariness or unfairness etc.
Indeed, arbitrariness, irrationality, perversity and mala fide will render the policy
unconstitutional. However, if the policy cannot be faulted on any of these grounds, the
mere fact that it would hurt business interests of a party, does not justify invalidating the
policy. In tax and economic regulation cases, there are good reasons for judicial
restraint, if not judicial deference, to judgment of the executive. The courts are not
expected to express their opinion as to whether at a particular point of time or in a
particular situation any such policy should have been adopted or not. It is best left to

the discretion of the State.”
43. This Court in the instant judgment had dealt with the Act of 2013 as well as the

relevant Rules thereinunder as well as the Essential Commodities Act, 1955; the Order
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of 1982 as well as the licences issued in favour of the petitioners.

44. From the above, it would transpire that the Act of 2013 was enacted to provide for
food, nutritional security in human life cycle approach, by ensuring access to adequate
quantity of quality food at affordable prices to people to live a life with dignity and for
matters connected therewith or incidental thereto. The various provisions of the Act as
referred to herein above, obligates both the Central Government and the State
Government to provide to the persons belonging to priority households, certain quantity
of foodgrains per person per month at subsidised prices specified in Schedule-I from the

State Government under the Targeted Public Distribution System.

45. The Supreme Court in the case of Swaraj Abhiyan vs. Union of India and Another,
reported in (2018) 12 SCC 170 observed that the Act of 2013 is a social welfare legislation
and its provisions are mandatory. Section 12 as has been already quoted herein above
categorically mandates that the Central and State Governments shall endeavour to
progressively undertake necessary reforms in the Targeted Public Distribution System in
consonance with the role envisaged for them in the Act of 2013. The reforms inter-alia
have been mentioned in sub-section (2) of Section 12 which includes doorstep delivery
of foodgrains to the Targeted Public Distribution System outlets; application of
information and communication technology tools including end-to-end computerisation
in order to ensure transparent recording of transactions at all levels, and to prevent
diversion; leveraging "aadhaar" for unique identification, with biometric information of
entitled beneficiaries for proper targeting of benefits under the said Act of 2013; full

transparency of records, etc.

46. Section 27 of the Act of 2013 stipulates that all Targeted Public Distribution
System related records shall be placed in the public domain and kept open for inspection
to the public, in such manner as may be prescribed by the State Government. Therefore,
it would be seen that in terms with Section 3 of the Act of 2013, both the Central and

State Governments have been obligated to supply foodgrains at the subsidized rates
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stipulates in Schedule-I of the Act of 2013 and in doing so, both the Central and the
State Governments have been further adjoined with the duty to see to it that it is the
beneficiaries who receives the benefits under the Act of 2013 and for that purpose to
apply information and technology tools including end-to-end computerisation in order to
ensure transparent recording of transactions at all levels, and to prevent diversion. As
already stated herein above, it appears from the provisions of the Act of 2013 that there
is a shift in addressing the problem of food security from the welfare approach to the
right based approach. In the anterior of this judgment, this Court has also taken into
consideration that the various Rules framed by the Central Government under Section 39
of the Act of 2013. Reference has been made to the Assistance Rules, 2015 in detail
which would show that the Central Government shall provide various forms of
assistance to the State Government in the manner stipulated therein so that the State
Government is in a position to take delivery of goods under the Targeted Public
Distribution System from the designated depots, and ensure its delivery through their
authorised agencies upto the door-step of fair price shops and further to ensure and
monitor its supply to entitled persons and households at the prices specified in Schedule
I of the Act of 2013. Rule 7 of the said Assistance Rules of 2015 as observed in detail
earlier, stipulates the manner of assistance to be provided by the Central Government to
the State Government and the margins to be paid to the fair price shop dealers for
distribution of foodgrains. In the State of Assam, the margin to be paid to the fair price
shop dealers for distribution of one quintal of foodgrains is Rs.143/- per quintal. Sub-
rule (6) of Rule 7 confers the discretion upon the State Government to choose any of the
following models for installation of point of sale device and the records herein would
show that in the State Level Apex Committee meeting dated 17.02.2018, the
Government of Assam had adopted the System Integrator Business Model for
purchasing, installation and maintenance of EPOS device in the fair price shops. It is
also pertinent to note that Rule 10 of the Assistance Rules, 2015 stipulates how and

when the Central Assistance would be released.
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47. The records would further show that in pursuance of the meeting under the
Chairmanship of the Chief Minister of Assam held on 26.06.2021, there was a direction
to collect district-wise data of fair price shops having less than 100 ration cards/50 ration
cards/25 ration cards and the same was directed to be produced before the competent
authority so that the criteria can be fixed to close the fair price shops having less than the
specified numbers of ration cards. Upon completing the said exercise, it was found that
there were 930 fair price shops having 0(zero) ration cards, 581 fair price shops having
ration cards ranging from 1 to 24, 2371 fair price shops having ration cards ranging from
1 to 49 and 2481 fair price shops having ration cards ranging from 1 to 50. Taking into
account the Assistance Rules of 2005 which mandates that the fair price shop owners’
margin would be Rs.143/- per quintal of foodgrains distributed and as per the Act of
2013, one quintal of rice can be distributed against four ration cards, the Government of
Assam has taken a decision that the income which would accrue upon the fair price
shops having 50 or less than 50 ration cards does not commensurate with the cost
involved upon the State Exchequer for the purpose of purchasing, installation and
maintenance of the EPOS devices, transportation as well as the logistic etc for which the
Government has taken a decision to close down those fair price shops having 50 or less
than 50 ration cards. It is also relevant to note that it is also the specific case of the State
Respondent that the policy decision was taken in the larger interest of the beneficiaries
in the light of the frustrating and unfortunate experience gathered in the last two decades
whereby foodgrains meant for Targeted Public Distribution System were being sold in
retail markets. It may not be out of place to take note of the submission of the learned
Advocate General in this regard that in terms with the cost involved as regards EPOS
devices, transportation, logistic etc. for making available the foodgrains to the
beneficiaries even fair price shop having 100 ration cards would not commensurate with
the income accrued by a fair price shops having 100 ration cards. But the Government in
order to effect the least had evolved the policy to discontinue those fair price shops

having 50 or less than 50 ration cards.
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48. In the backdrop of the above, let this Court take into consideration the submission
as regards satisfaction of the proportionality test. This Court, at this stage, would also
like to refer to a judgment of the Supreme Court rendered in the case of Om Kumar
(supra) and more particularly to paragraph Nos.28 wherein the term ‘proportionality’

has been explained. Paragraph No.28 is reproduced herein below:-

“28. By “proportionality”, we mean the question whether, while regulating exercise of
fundamental rights, the appropriate or least-restrictive choice of measures has been
made by the legislature or the administrator so as to achieve the object of the legislation
or the purpose of the administrative order, as the case may be. Under the principle, the
court will see that the legislature and the administrative authority “maintain a proper
balance between the adverse effects which the legislation or the administrative order
may have on the rights, liberties or interests of persons keeping in mind the purpose
which they were intended to serve”. The legislature and the adminis-trative authority
are, however, given an area of discretion or a range of choices but as to
whether the choice made infringes the rights excessively or not is for

the court. That is what is meant by proportionality.”

49. In another judgment of the Supreme Court in the case of Keral State Beverages (M
and M) Corporation Limited (supra) the Supreme Court observed that the proportionality
test can be applied by the Court in reviewing a decision where challenge to the
administrative action is on the ground that it was discriminatory and therefore violative
of Article 14 of the Constitution. It was observed that the principle of Wednesbury has to
be followed when an administrative action is challenged as been arbitrary and therefore
violative of Article 14 of the Constitution. The Supreme Court further observed in the
said judgment that interference with the administrative decision by applying the
Wednesbury Principles is restricted only to decisions which are outrageous in their
defiance of logic or accepted moral standard that no sensible person who applied his
mind to the question to be decided would have arrived at. It was observed that

proportionality involves ‘balancing test’ and ‘necessity test’. While the balancing test
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permits scrutiny of excessive and onerous penalties or infringement of rights or interests
and a manifest imbalance of relevant considerations, the necessity test requires
infringement of human rights to be through the least restrictive alternatives. In paragraph
No.31 of the said judgment, the Supreme Court observed that when an administrative
decision can be said to be proportionate. Paragraph No.31 of the said judgment is quoted

herein below:-

“31. An administrative decision can be said to be proportionate if:
(a) The objective with which a decision is made to curtail fundamental rights is
important;
(b) The measures taken to achieve the objective have a rational connection with the
objective; and

(c) The means that impair the rights of individuals are no more than necessary.”

50. Applying the above test as observed by the Supreme Court to the facts of the
instant case, it would be seen that the Government had carried out an exercise and had
come to a finding that the cost involved in continuing with the fair price shops of having
50 or less than 50 ration cards do not commensurate with the cost involved in the
purchase, installation and maintenance of the EPOS device apart from other
transportation and logistic cost. It is under such circumstances, the policy decision has
been taken to discontinue those fair price shops having 50 or less ration cards which in
the present facts and also taking into account that it is within the realm of the State
Government to decide, the said decision, in the opinion of this Court cannot be said to
have excessively affected the fair price shop licencees, more so when the object of the
Act of 2013 is only to facilitate the beneficiaries and not the fair price shop owners. This
Court therefore holds that the policy decision satisfies the proportionality test and cannot

be said to come under the mischief of the Wednesbury’s Principle of Reasonableness.

51. The next question which arises is as to whether the classification so done in respect

to fair price shops having 50 or less than 50 ration cards thereby grouping them from
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others satisfies as permissible classification. Paragraph No.13 and the relevant portion of

Paragraph No. 14 of the judgment in the case of N.S. Rathnam (supra) are quoted herein

below:-

“13. It is, thus, beyond any pale of doubt that the justiciability of particular notification
can be tested on the touchstone of Article 14 of the Constitution. Article 14, which is
treated as basic feature of the Constitution, ensures equality before the law or equal
protection of laws. Equal protection means the right to equal treatment in similar
circumstances, both in the privileges conferred and in the liabilities imposed. Therefore,
if the two persons or two sets of persons are similarly situated/placed, they have to be
treated equally. At the same time, the principle of equality does not mean that every law
must have universal application for all persons who are not by nature, attainment or
circumstances in the same position. It would mean that the State has the power to
classify persons for legitimate purposes. The legislature is competent to exercise its
discretion and make classification. Thus, every classification is in some degree likely to
produce some inequality but mere production of inequality is not enough. Article 14
would be treated as violated only when equal protection is denied even when the two
persons belong to same class/category. Therefore, the person challenging the act of the
State as violative of Article 14 has to show that there is no reasonable basis for the
differentiation between the two classes created by the State. Article 14 prohibits class
legislation and not reasonable classification.

14. What follows from the above is that in order to pass the test of permissible
classification two conditions must be fulfilled, namely, (i) that the classification must be
founded on an intelligible differential which distinguishes persons or things that are
grouped together from others left out of the group, and (ii) that, that differential must
have a rational relation to the object sought to be achieved by the statute in question. If
the Government fails to support its action of classification on the touchstone of the
principle whether the classification is reasonable having an intelligible differentia and a
rational basis germane to the purpose, the classification has to be held as arbitrary and
discriminatory. In Sube Singh v. State of Haryana, this aspect is highlighted by the

Court in the following manner:
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52. From the above judgment and applying the same to the facts of the instant
case and also taking into account the reasons so stated in making the classification,
this Court is of the opinion that the classification of those fair price shops having 50
or less than 50 ration cards with that of the others is founded on an intelligible
differential taking into account that the fair price shops having 50 or less than 50
ration cards and the income accrued upon them do not commensurate to the expenses
incurred by the State in carrying out distribution under the Targeted Public
Distribution System. Further, the classification so made is based upon materials as
would be apparent from the affidavit-in-opposition, the additional affidavits as well
as the records placed. At this stage, it also relevant to mention that the policy decision
is also based upon the frustrating and unfortunate experience gathered whereby
foodgrains meant for Targeted Public Distribution System were being sold in retail
market. The State Government has a duty and obligation in terms with the Act of
2013 to not only ensure the foodgrains reaches the fair price shop but also to ensure
and monitor that the beneficiaries gets the foodgrains at the subsidized rate as
stipulated in Schedule-I to the Act of 2013. Innumerable fair price shops would also
cause difficulties for logistics and administrative reasons for which the State
Government can very well decide to reduce the fair price shop without however
affecting the rights of the beneficiaries. Under such circumstances, as there is
intelligible differential which also has a reasonable nexus with the object sought to be
achieved, i.e. implementation of the Act of 2013, this Court is of the opinion that the
policy of the Government dated 30.06.2021 satisfies the test of reasonable

classification under Article 14 of the Constitution.

53. Before concluding as regards the point of determination No.(i), this Court
would also like to take into account two judgment of the Supreme Court in the case
of Sarkari Sastha Anaj Vikreta Sangh, Tahsil Bemetra and Others (supra) and Madhya

Pradesh Ration Vikreta Sangh Society and Others (supra) wherein the Supreme Court
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categorically observed that the fundamental rights of the traders like the petitioners
therein who were carrying on fair price shops to carry on business and food stuffs
was no way affected. It was observed that the petitioners therein could carry on trade
in foodstuffs without hindrance as dealers; only, they could not run fair price shops as
agents of the Government. It was observed that no one could claim a right to run a
fair price shop as an agent of the Government and all that aperson could claim was a
right to be considered to be appointed as an agent of the Government to run a fair
price shop. Paragraph No.l11 in the case of Sarkari Sastha Anaj Vikreta Sangh, Tahsil

Bemetra and Others (supra) being relevant is quoted herein below:-

“11. Earlier, we have referred to the abuses which had grown up in the prevailing
system of distribution of foodstuffs under the Madhya Pradesh Foodstuffs (Distribution)
Control Order, 1960. The system had deteriorated and become completely unworkable
and rotten to a breaking point. An absolute and thorough overhaul of the system had
become compulsive if the population of Madhya Pradesh were to receive a regular
supply of their rations. It was in those circumstances that the Government came to the
conclusion that distribution of foodstuffs through cooperative societies (consumers’
cooperative societies), would be the best method of distribution by which the goods
could be delivered i.e. rations could be supplied to the consumers. No one can doubt the
positive and progressive role which cooperative societies are expected to and do play in
the economy of our country and, most surely, in the fair and effective distribution of
essential articles of food. There certainly was a reasonable classification and a nexus
with the object intended to be achieved, which was a fair and assured supply of rations
to the consumer. The fundamental right of traders like the petitioners to carry on
business in foodstuffs was in no way affected. They could carry on trade in foodstuffs
without hindrance as dealers; only, they could not run fair price shops as agents of the
Government. No one could claim a right to run a fair price shop as an agent of the
Government. All that he could claim was a right to be considered to be appointed as an
agent of the Government to run a fair price shop. If the Government took a policy
decision to prefer cooperative societies for appointment as their agents to run fair price

shops, in the light of the frustrating and unfortunate experience gathered in the last two



Page No.# 190/199

decades, we do not see how we can possibly hold that there was any discrimination.”
54. Again in the case of Madhya Pradesh Ration Vikreta Sangh Society and Others
(supra), the Supreme Court reiterated the same position. The relevant portion of

paragraph No.5 is quoted herein below:-

In the Sarkari Sasta Anaj Vikreta Sangh casel the impugned scheme was also
challenged on various other grounds but the Court negatived all the contentions raised
and we need not refer to them as they are not really relevant for our purposes. Suffice it
to say, the Court pointed out that the Scheme had been framed by the State Government
in exercise of its executive function under Article 162 of the Constitution; that under the
Scheme the fair price shops were to be run by consumers’ cooperative societies, that the
Scheme was framed by the State Government in public interest with a view to securing
equitable distribution of foodgrains at fair prices to the consumers, that the rule of
preference to cooperative societies does not create a monopoly in trade and is,
therefore, not violative of the petitioners’ fundamental rights under Articles 14 and
19(1)(g) of the Constitution; and that no one had a fundamental right to be appointed a
Government agent for running a fair price shop which was a matter of grant of
privilege. The validity of the impugned scheme has, therefore, been upheld in all its

aspects.”
55. Further to that, in a very recent judgment, the Supreme Court in the case of
Gitashree Dutta (Devi) vs. State of West Bengal and Others, reported in (2022) SCC Online SC
691 has reiterated the same position in paragraph Nos.25 of the said judgment which

is quoted herein below:-

“25. This Court in Sarkari Sasta Anaj Vikreta Sangh v. State of M.P. has held that no
person can claim a right to run a fair price shop as an agent of the government and he
could only have a right to be considered for appointment. In this context, this Court

observed as follows:

“l. ...cc...oeec.... No one could claim a right to run a fair price shop as an

agent of the Government. All that he could claim was a right to be considered to
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be appointment to run a fair price shop. If the Government took a policy
decision to prefer cooperative societies for appointment as their agents to run
fair price shops, in the light of the frustrating and unfortunate experience
gathered in the last two decades, we do not see how we can possibly hold that

there was any discrimination.”

56. The above judgments make it clear that no person can claim a right to run a
fair price shop as an agent of the Government meaning thereby the petitioners herein
also do not have a vested right to continue the fair price shop for eternity. It shall
depend upon necessity and exigency of the State Government subject however to

compliance with the Wednesbury principles.

57. The said aspect of the matter can also be looked into from another angle, i.e.
the Order of 1982 on the basis of which the petitioners claim their rights to continue
their licences. Clause 3 of the Order of 1982 which has already quoted herein above
clearly shows that “the licencing authority may issue licence in Form-I to such
appointed dealer as may be considered necessary from time to time” meaning
thereby it is only upon the necessity such licences are to be issued. The present facts
show that there is no necessity for the State Government to continue those fair price
shops having 50 or less than 50 ration cards and under such circumstances, even on
the basis of the Order of 1982, the fair price shop owners cannot claim to have vested
right to continue with the fair price shops or seek renewal if the State Government

does not have any necessity of the said fair price shops.

58. In the backdrop of the above, this Court therefore concludes that the policy
decision of the Government to close fair price shops having 50 or less than 50 ration
cards and to tag those ration cards to the nearby fair price shops having more than 50
ration cards is in consonance with Article 14 of the Constitution and it is further held
that the petitioners do not have any vested right to continue with the fair price shops

if there is no necessity of the State Government or the licencing authority as the case
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may be, to continue with the said fair price shops in the facts of the instant case.

59. The second point of determination is on the question of legitimate
expectation to the effect that the petitioners having been issued the licences and they
having not violated any of the provisions of the Act of 1955 or the Order of 1982 or
the terms of the licences issued in their favour have a legitimate expectation to have

their licences renewed.

60. The judgment of the Supreme Court in the case of Kerala State Beverages (M
and M) Corporation Limited (supra) also deals with the aspect of substantive legitimate
expectation as well as procedural legitimate expectation. The Supreme Court in the
said judgment observed that an expectation entertained by a person may not be found
to be legitimate due to the existence of some contravening consideration of policy or
law. It was observed that administrative policy may change with the changing
circumstances including the change in the political complexion of the Government.
The liberty to make such changes is something that is inherent in our Constitutional
form of Government. Further to that it was observed that the decision maker’s
freedom to change the policy in public interest cannot be fettered applying the
principle of substantive legitimate expectation. It was observed that so long as the
Government does not act in an arbitrary or in an unreasonable manner, the change a
policy does not call for interference by judicial review on the ground of legitimate
expectation of an individual or a group of individual being defeated. Paragraph Nos.

19 & 20 of the said judgment, being relevant, are quoted herein below:-

“19. An expectation entertained by a person may not be found to be legitimate due to
the existence of some countervailing consideration of policy or law. Administrative
policies may change with changing circumstances, including changes in the political
complexion of Governments. The liberty to make such changes is something that is

inherent in our constitutional form of Government.

20. The decision-makers’ freedom to change the policy in public interest cannot be
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fettered by applying the principle of substantive legitimate expectation. So long as the
Government does not act in an arbitrary or in an unreasonable manner, the change in
policy does not call for interference by judicial review on the ground of a legitimate

expectation of an individual or a group of individuals being defeated.”
61. Further to that in paragraph No.25 of the said judgment it was observed that
principle of procedural legitimate expectation would apply to cases where a promise
1s made and is withdrawn without affording an opportunity to the person affected. It
was observed that the imminent requirement of fairness in administrative action is to
give an opportunity to the person who is deprived of a past benefit. The Supreme
Court in the said judgment had observed that there is an exception to the said Rule.
The exception is if an announcement is made by the Government of a policy
conferring benefit on a large number of people, but subsequently, due to overriding
public interest, the benefits that were announced earlier are withdrawn, it is not
expedient to provide individual opportunities to such innominate number of persons.

Paragrah No.25 of the said judgment, being relevant, is quoted herein below:-

“25. The principle of procedural legitimate expectation would apply to cases where a
promise is made and is withdrawn without affording an opportunity to the person
affected. The imminent requirement of fairness in administrative action is to give an
opportunity to the person who is deprived of a past benefit. In our opinion, there is an
exception to the said rule. If an announcement is made by the Government of a policy
conferring benefit on a large number of people, but subsequently, due to overriding
public interest, the benefits that were announced earlier are withdrawn, it is not
expedient to provide individual opportunities to such innominate number of persons. In
other words, in such cases, an opportunity to each individual to explain the
circumstances of his case need not be given. In Union of India v. Hindustan
Development Corpn. it was held that in cases involving an interest based on legitimate
expectation, the Court will not interfere on grounds of procedural fairness and natural
Justice, if the deciding authority has been allotted a full range of choice and the decision

is taken fairly and objectively.”
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62. The Supreme Court in the case of Gitashree Dutta (Devi) (supra) had also taken
into consideration the doctrine of legitimate expectation in so far as a policy
introduced by the Government. Paragraph Nos.11, 12, 13 & 14 of the said judgment,

being relevant are quoted herein below:-

“l11. However, the doctrine of legitimate expectation ordinarily would not have any
application when the legislature has enacted the statute. Further, the legitimate
expectation cannot prevail over a policy introduced by the Government, which does not
suffer from any perversity, unfairness or unreasonableness or which does not violate
any fundamental or other enforceable rights vested in the respondent. When the decision
of public body is in conformity with law or is in public interest, the plea of legitimate
expectation cannot be sustained. In Punjab Communications Ltd. v. Union of India this
Court held that policy decision creating the legitimate expectation which is normally
binding on the decision maker, can be changed by the decision maker in overriding
public interest. It was held as under:

“37. The above survey of cases shows that the doctrine of legitimate expectation
in the substantive sense has been accepted as part of our law and that the
decision -maker can normally be compelled to give effect to his representation in
regard to the expectation based on previous practice or past conduct unless
some overriding public interest comes in the way....... ”

12. In Sethi Auto Service Station v. Delhi Development Authority, this Court after
referring to various precedents observed as under: “32. An examination of the
aforenoted few decisions shows that the golden thread running through all these
decisions is that a case for applicability of the doctrine of legitimate expectation, now
accepted in the subjective sense as part of our legal jurisprudence, arises when an
administrative body by reason of a representation or by past practice or conduct
aroused an expectation which it would be within its powers to fulfill unless some
overriding public interest comes in the way. However, a person who bases his claim on
the doctrine of legitimate expectation, in the first instance, has to satisfy that he has
relied on the said representation and the denial of that expectation has worked to his
detriment. The Court could interfere only if the decision taken by the authority was
found to be arbitrary, unreasonable or in gross abuse of power or in violation of
principles of natural justice and not taken in public interest. But a claim based on mere
legitimate expectation without anything more cannot ipso facto give a right to invoke
these principles.

33. It is well settled that the concept of legitimate expectation has no role to play
where the State action is as a public policy or in the public interest unless the
action taken amounts to an abuse of power. The court must not usurp the
discretion of the public authority which is empowered to take the decisions
under law and the court is expected to apply an objective standard which leaves
to the deciding authority the full range of choice which the legislature is
presumed to have intended. Even in a case where the decision is left entirely to
the discretion of the deciding authority without any such legal bounds and if the
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decision is taken fairly and objectively, the court will not interfere on the ground
of procedural fairness to a person whose interest based on legitimate
expectation might be affected. Therefore, a legitimate expectation can at the
most be one of the grounds which may give rise to judicial review but the
granting of relief is very much limited.”

13. In Union of India v. Lt. Col. PK. Choudhary, this Court held that the legitimate
expectation, as an argument, cannot prevail over the policy introduced by the
Government which does not suffer from any perversity, unfairness or unreasonableness
or which does not violate any fundamental or other enforceable rights vested in the
respondents.

14. There is a necessary inter-play between the plea of legitimate expectation and
Article 14. For a decision to be non-arbitrary, the reasonable/legitimate expectations of
the claimant have to be considered. However, to decide whether the expectation of the
claimant is reasonable or legitimate in the context, is a question of fact in each case.
Whenever the question arises, it is to be determined not according to the claimant's
perception but in larger public interest wherein other more important considerations
may outweigh what would otherwise have been the legitimate expectation of the
claimant. In Food Corporation of India v. Kamdhenu Cattle Feed Industries, this Court
has pointed out as under:

“8. The mere reasonable or legitimate expectation of a citizen, in such a
situation, may not by itself be a distinct enforceable right, but failure to consider
and give due weight to it may render the decision arbitrary, and this is how the
requirement of due consideration of a legitimate expectation forms part of the
principle of non-arbitrariness, a necessary concomitant of the rule of law. Every
legitimate expectation is a relevant factor requiring due consideration in a fair
decision-making process. Whether the expectation of the claimant is reasonable
or legitimate in the context is a question of fact in each case. Whenever the
question arises, it is to be determined not according to the claimant's perception
but in larger public interest wherein other more important considerations may
outweigh what would otherwise have been the legitimate expectation of the
claimant. A bona fide decision of the public authority reached in this manner
would satisfy the requirement of non-arbitrariness and withstand judicial
scrutiny. The doctrine of legitimate expectation gets assimilated in the rule of

law and operates in our legal system in this manner and to this extent.”

63. This Court has already held while deciding the point of determination No.(i)

that the policy decision of the respondent State does not suffer from perversity,
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unfairness or unreasonableness and also does not violate Article 14 of the
Constitution. Under such circumstances, in view of the above law laid down by the
Supreme Court the doctrine of legitimate expectation cannot prevail over a policy
introduced by the Government. It is also noteworthy at this stage to take note of that
All Assam Fair Price Shop Dealers Association had filed a representation dated
26.09.2021 and pursuant to the said meeting held under the Chairmanship of the
Chief Minister of Assam and the officials of the Food, Civil Supplies and Consumer
Affairs Department and office bearers of the Association on 26.09.2021, a decision
was taken that the said policy decision of the Government dated 30.06.2021 shall not
apply to those fair price shops of the specially abled and widow category and in
accordance therewith a decision was taken on 19.10.2021 by the Cabinet thereby
reviewing it policy decision dated 30.06.2021.

64. From the above, therefore, it would be seen that the right of legitimate
expectation of the petitioners cannot be stretched to such an extent to prevail over the
Cabinet decision/policy of the Government of Assam dated 30.06.2021 as well as
19.10.2021. Under such circumstances, the second point of determination is also

decided against the petitioners.

65. The third point of determination is in reference to sub-clauses (5) & (6) of
Clause 9 of the Target Public Distribution System (Control) Order 2015. First and for
most it is necessary to take note of that there is no pleadings as regard the said
contention in the writ petitions. Be that as it may, a perusal of Sub-clauses (5) & (6)
of Clause 9 of the said Order stipulate that licences to the fair price shop owners shall
be issued keeping in view the viability of the fair price shops and the State
Government shall ensure that the number of ration card holders attached to a fair
price shops are reasonable. The figures so placed before this Court by the State
Government to the effect that the fair price shops having 50 or less than 50 less cards

is not a viable option and as submitted by the learned Advocate General it can only
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be made viable if the shops having 50 or less than 50 ration cards are tagged with
those shops having 51 or more ration cards. It is also relevant to take note of that to
issue licences keeping in view the viability of the fair price shops as well as the
number of ration cards holders attached to a fair price shop to be reasonable are
administrative decisions falling within the domain of the Executive. The question
how the Government complies with the requirement of Sub-Clauses (5) & (6) of
Clause 9 of the Order of 2015 is purely an administrative decision. This Court in
exercise of the powers under Article 226 of the Constitution only can look into the
decision making process. There being no materials placed how the said decision
making process is illegal or arbitrary or unreasonable as regards Sub-Clauses (5) and
(6) of the Clause 9 of the Order of 2015, this Court cannot interfere with the same. At
this stage, this Court may also gainfully refer to the judgment of the Supreme Court
in the case of Bhagat Singh vs. State of Haryana, reported in (1988) 4 SCC 534 and

more particularly paragraph No.13 which is reproduced herein below:-

“13. As has been already noticed, although the point as to profiteering by the State was
pleaded in the writ petitions before the High Court as an abstract point of law, there
was no reference to any material in support thereof nor was the point argued at the
hearing of the writ petitions. Before us also, no particulars and no facts have been given
in the special leave petitions or in the writ petitions or in any affidavit, but the point has
been sought to be substantiated at the time of hearing by referring to certain facts stated

in the said application by HSIDC. In our opinion. when a point which is ostensibly a

point of law is required to be substantiated by facts, the party raising the point, if he is

the writ petitioner, must plead and prove such facts by evidence which must appear from

the writ petition and if he is the respondent, from the counter-affidavit. If the facts are

not pleaded or the evidence in support of such facts is not annexed to the writ petition

or to the counter-affidavit, as the case may be. the court will not entertain the point. In

this context. it will not be out of place to point out that in this regard there is a

distinction between a pleading under the Code of Civil Procedure and a writ petition or

a counter-affidavit. While in a pleading. that is. a plaint or a written statement, the facts
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and not evidence are required to be pleaded, in a writ petition or in the counter-affidavit

not only the facts but also the evidence in proof of such facts have to be pleaded and

annexed to it. So, the point that has been raised before us by the appellants is not
entertainable. But, in spite of that, we have entertained it to show that it is devoid of any

merit.”
(Emphasis applied to the underlined portion).
In view of the above, this Court is of the opinion that the policy decision dated
30.06.2021 and 19.10.2021 cannot be interfered with on account of Sub-Clauses (5)
& (6) of Clause 9 of the Order of 2015.

66. This Court would also like to take into consideration the contention of the
petitioners that in terms with Rule 7 (6) (c) of the Assistance Rules, 2015, the
petitioners are willing to purchase, install and maintain the EPOS device and as such
the EPOS device cannot be the reason for the policy decision. The said contention is
misconceived in as much as the Assistance Rules, 2015 confers a discretion upon the
State Government to adopt any of the models in Rule 7 (6) of the Assistance Rules,
2015. The State Government for economic and administrative reasons has approved
the System Integrator model, this Court cannot interfere with such a decision and as

such the said contention is turned down.

67. In the backdrop of the above observation, this Court does not find any
ground to interfere with the policy decision of the Government dated 30.06.2021 as
well 19.10.2021 for which the writ petitions stand dismissed.

68. Before concluding, this Court would also like to observe that various writ
petitions were filed before this Court immediately after the first Cabinet decision
dated 30.06.2021. Amongst the various writ petitioners, there are some writ
petitioners who are specially abled or are widows. Taking into account that the
Government has already decided in its Cabinet meeting dated 19.10.2021 not to
apply the said decision dated 30.06.2021 to those persons who are specially abled or
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are widows, this Court directs the State respondents to renew their licences of those
petitioners belonging to the category of specially abled or widows, if not already

done.

69. It is also to be taken note of that in some cases, the Licensing Authority had
renewed the licences of the petitioners. Such renewal is contrary to the policy
decision of the State Government and as such the renewal so granted would not
confer any right upon such writ petitioners. Such writ petitions would definitely be

entitled to the refund of the renewal fees.

70. With the above observations and directions, all the writ petitions stand

dismissed. However this Court is not inclined to impose any costs.

71. The records so produced by the learned Senior Government Advocate are

hereby returned.

JUDGE

Comparing Assistant
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